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 .  LOK  SABHA
 Saturday,  3rd  March,  956

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock.

 [Mr.  Deputy  SPEAKER  in  the  Chair]
 ORAL  ANSWER  TO  QUESTION

 SHorT  NOTICE  QUESTION  AND
 ANSWER

 CHHAD—BET
 S.N.Q.  No.  3.  Shri  Gidwani  :  Will

 the  Prime  Minister  be  pleased  to
 State:

 (a)  whether  the  Pakistan  Army  in-
 truders  who  had  trespassed  into
 Indian  territory  and  entrenched  them-
 selves  on  Chhad-Bet  in  the  Rann  of
 Kutch  have  withdrawn  from  there;

 (b)  if  so,  when;
 (c)  whether  the  attention  of  Gov-

 ernment  has  been  drawn  to  the
 handout  issued  by  the  Pakistan  Gov-
 ernment  and  published  in  the  Indian
 Press  on  the  27th  February,  956
 claiming  Chhad-Bet  in  Rann  of  Kutch
 as  part  of  Pakistan  territory  and  that
 the  Indian  Government  had  never
 been  in  possession  of  that  area  nor
 had  they  exercised  any  administra-
 tive  control  over  it  at  any  time;

 (d)  whether  Pakistan  Government
 have  suggested  to  the  Government  of
 India  to  hold  an  Indo-Pakistan  Con-
 ference  to  settle  peacefully  the  issue
 arising  out  of  the  recent  clash  bet-
 ween  Pakistan  and  Indian  forces  in
 the  Rann  of  Kutch;  and

 (e)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  Perhaps  it  will  be  better  if  in
 answer  to  this  question  I  make  a
 brief  statement.

 Chhad-Bet  is  a  grazing  area  slightly
 above  the  general  level  of  the  Rann
 of  Kutch.  It  is  surrounded  by  a
 low-lying  area  which  becomes  _in-
 undated  during  the  monsoon.  It  is
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 4-6  miles  south  of  the  boundary  bet-
 ween  Kutch  and  Sind  (now  West
 Pakistan).

 2.  The  Pakistani  armed  personnel who  had  intruded  in  this  area  bet-
 ween  the  17th  and  19th  of  February have  withdrawn  and  the  control  of
 Kutch  State  authorities  has  been  re-
 established  since  the  evening  of  the
 25th  February,  1956.

 3.  The  statement  made  in  the  hand-
 out  issued  by  the  West  Pakistan  Gov-
 ernment  and  published  in  the  Indian
 Press  on  27th  February  claiming Chhad-Bet  in  the  Rann  of  Kutch  as
 part  of  Pakistan  territory  and  suggest-
 ing  that  the  Indian  Government  had
 never  been  in  possession  of,  nor  had
 exercised  any  administrative  control
 over  that  area  at  any  time  is  entirely divorced  from  the  facts  of  the  case,
 which  are  as  follows  —

 The  boundary  between  Kutch  and
 Sind  (now  West  Pakistan)  which  runs
 along  the  northern  limits  of  the  Rann
 of  Kutch  has  never  beeri  in  dispute,
 except  for  a  portion  of  the  North-
 Western  area  of  the  Rann  of  Kutch.
 This  dispute  was  discussed  between
 Sind  and  Kutch  and  a  settlement
 arrived  at  in  1913.  The  boundary  in
 this  area  was  surveyed  and  demar-
 cated  according  to  the  settlement  of
 93  by  construction  of  pillars  on  the
 ground  in  ‘1923-24,

 The  Rann  of  Kutch  is  almost  unin-
 habited  but  as  Chhad-Bet  is  good
 grazing  ground  the  Kutch  Govern-
 ment  have  been  controlling  this  gra-
 zing  and  levying  fees  for  the  grazing
 concession  and  in  recent  years  have
 been  leasing  the  area  to  contractors
 who  collect  grazing  fees.  Kutch
 Police  patrols  visit  the  area  every  8
 or  0  days.

 The  Government  of  Pakistan  raised
 the  issue  of  the  boundary  between
 Kutch  and  Sind  being  in  dispute  in



 609  Oral  Answer

 948  and  proposed  the  ‘setting-up.  of
 a  Joint  Boundary  Cemmission.  The
 Government  of  India  -informied  them
 that  there  never  had  been  any  dispute
 about  this  boundary  after  the  93
 Settlement  and  the  subsequent  de
 marcation  in  ‘1923-24  and  therefore
 declined  to  accept  the  suggestion”  of
 a  Joint  Boundary  Commission.  After
 a  lapse  of  about  5  years  the  Pakistan
 Government  raised  the  issue  again
 and  claimed  the  middle  line  of  the
 Rann  of  Kutch  as  the  boundary  bet-
 ween  Sind  and  Kutch.  A  full  and
 detailed  reply  to  Pakistan's  conten-
 tion  was  sent  to  Pakistan  Government
 in  May  1955.  No  reply  to  this  note
 nor  to  a  later  note  of  protest  on  the
 2th  January,  956  in  respect  of
 Pakistani  incursions  into  Chhad-Bet.,
 has  been  received.

 4.  The  Government  of  Pakistan
 suggested  to  us  in  a  communication
 dated  the  24th  February  1956,  that
 the  respective  district  officers  or  divi-
 sional  commissioners  or  Inspectors
 General  of  Police  should  meet  and
 discuss  the  incident  in  accordance
 with  the  procedure  laid  down  for
 settlement  of  border*incidents  in  an
 Agreement  of  1948.  This  Agreement
 does  not  apply  in  a  case  like  the
 present  incident  which  involves  ques-
 tions  of  policy  and  in  which  there
 was  a  deliberate  violation  of  Indian
 territory  by  Pakistani  armed  personnel
 who  made  an  unprovoked  attack  on
 Indian  military  patrol  on  Indian  soil.
 However,  as  the  Government  of  India
 are  anxious  to  maintain  friendly  rela-
 tions  with  Pakistan,  and  are  always
 willing  to  discuss  any  matters  of
 common  interest  to  the  two  Govern-
 ments,  they  have  informed  the  Gov-
 ernment  of  Pakistan  that,  in  the
 interest  of  maintaining  a  peaceful  and
 amicable  atmosphere  between  the  two
 countries,  they  would  be  prepared  to
 consider  and  discuss  at  Government
 level  any  views  that  the  Government
 of  Pakistan  might  advance  in  reply
 to  the  notes  sent  to  them  through
 the  Indian  High  Commission  on  the
 9th  May,  955  and  the  l2th  January,
 1956.

 Shri  Gidwani:  Are  the  Government
 aware  that  U.S.A.  is  supplying  arms
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 ‘and°  modern  weapons  of  war  to
 Pakistan  in  large.quantities  and  it  is
 evident  that  due  to  this  fact  the  Pakis-
 tan  authorities  have  been  emboldened
 to  create  trouble  on  the  border  repeat-
 edly  and  trespass  into  Indian  territory?
 Will  the  Prime  Minister  be  pleased
 to  bring  this  fact  to  the  notice  of  Mr.
 Dulles,  the  U.  S.  Secretary  of  State
 at  the  time  of  their  talks  during  this
 month?

 Mr.  Deputy-Speaker:  It  is  a  sugges-
 tion  for  action.

 Shri  Jawakarial  Nehra:  Government
 are  certainly  aware  that  arms  have
 been,  and  are  being,  supplied  to
 Pakistan.  In  what  quantity,  natural-
 ly,  we  cannot  say  definitely.  As
 regards  what  the  hon.  Member  has
 suggested,  I  would  submit  that  no
 answer  is  necessary

 श्री  एम०  एल०  द्विवेदी  :  में  यह  जानना

 चाहता  हूं  कि  जिस  दौरान  में  पाकिस्तान  की
 फौजों  ने  इस  हिस्से  पर  कब्जा  कर  लिया  था  और
 जिस  दौरान  में  ठेकेदारों  से  ग्रेडिंग  की  फीस

 वसूल  नहीं  की  गई,  उस  के  लिये  क्यों  भारत
 सरकार  पाकिस्तान  सरकार  से  इस  बात  का
 क्लेम  करना  चाहती  है  कि  वह  गेजिंग  फीस

 वगैरह  के  न्यूज  हम  को  चुका  दें  ?

 श्री  जवाहरलाल  नेहरू:  यह  सवाल  ठीक  से
 मेरी  समझ  में  नहीं  आया  |  उन  का  कब्जा
 तो  चन्द  घंटे  रहा,  या  शायद  एक  दो  दिन

 रहा

 श्री  एम०  एल०  त्रिवेदी  :  छ  दिन  से

 ठेकेदारों  को  पाकिस्तान  के  लोग  ग्रेडिंग  फीस

 नहीं  दे  रहे  थे  और  उन  के  जानवरों  की  ग्रेडिंग

 होती  रही  थी।

 श्री  जवाहरलाल  नेहरू :  आप  का  शायद
 मतलब  है  कि  ठेकेदारों  ने  जिन  लोगों  को  ग्रेडिंग
 कराने  के  लिये  इजाजत  दी  थी  उन  से  पैसा

 नहीं  मिला  as  इस  को  ठेकेदार  समझे,  हम  क्‍यों
 परेशान  हों।.-
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 Dr.  Ram  Subhag  Singh:  Having
 regard  to  the  calculated  effort  made
 by  the  Government  of  Pakistan  in
 advancing  their  claims  for  Chhad-
 Bet,  may  I  know  why  the  Govern-
 ment  of  India  did  not  post  a  firm
 patrol  there  in  the  Chhad-Bet  area

 So  as  not  to  allow  any  trespassing  »
 into  that  region?

 Shri  Jawaharlal  Nehru:  The  Indo-,
 Pakistan  border—I  do  not  remember
 the  exact  length  of  it—runs,  I  +sup-
 pose,  about  1,800  or  2,000  miles.  We
 <annot  have  posts  every  few  yards  in
 that  frontier.  We  do  patrol  it  and
 we  are  fairly  well  protected,  but  it
 is  always  conceivable  for  any  group
 of  men—leave  out  Government—
 any  dacoits  to  pass  the  frontier  from
 that  side  to  this  or  from  this  side  to
 that.

 Shri  S.  V.  Ramaswamy:  May  I  know
 if  this  boundary  mark  is  fixed  with
 reference  to  latitudes  and  longitudes

 or  with  reference  to  survey  marks  in
 either  territory  and,  if  so,  whether
 they  are  in  tact.

 Shri  Jawaharlal  Nehru:  I  am  afraid
 I  do  not  know.

 Dr.  Lanka  Sundaram:  Apart  from
 the  normal  diplomatic  approach  to
 Pakistan  on  questions  of  this  charac-
 ter,  is  there  any  special  machinery
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 provided  under  the  Radcliffe  or
 other  Awards  for  disposal  of  disputes
 of  this  character  and  not,  whether
 Governmént  propose  to  set  up  a
 machinery  for  quicker  disposal  of

 ahese  matters?

 Oral  Answer

 Shri  Jawaharlal  Nebro:  So  far  as
 this  particular  matter  is  concerned,  in
 our  opinion,  it  is  not  a  matter  at  all
 for  consideration  and  ‘disposal.  The
 normal  machinery  to  which  Pakistan
 has  referred  are  for  petty  border  in-
 cidents  which  can  be  dealt  with  by
 the  local  officers.  There  are  many
 such  incidents—anti-social  elements
 going  across  this  side  and  that  side,
 and  there  are  incidents  to  be  dealt
 with  by  the  police  people  or  the  ma-
 gistrates  on  either  side.  But  obvious-
 ly  the  policemen  or  the  magistrates
 cannot  deal  with  matters  of  a  much
 higher  importance  like  this  where
 they  claim  a  bit  of  territory.  That
 can  only  be  dealt  with  by  the  two
 Governments  directly  by  their  repre-
 sentatives,  whatever  it  may  be.  The
 hon.  Member  will  remember  that  I
 have  stated  that  this  question  was
 raised  first  in  948  and  it  was  reject-
 ed.  Then,  about  eight  or  nine  months
 ago,  letters  were  sent  to  them.  No
 reply  has  yet  been  received  to  what
 we  had  stated  then.
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 LOK  SABHA

 Saturday,  3rd  March,  956

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr.  Deputy-SPEAKER  in  the  Chair]

 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 11  a.M.

 MOTIONS  FOR  ADJOURNMENT

 LEAKAGE  OF  BUDGET  PROPOSALS

 Mr.  Deputy-Speaker:  I  have  receiv-
 ed  notices  of  two  adjournment  motions,
 one  from  Shri  A.  K.  Gopalan  and  the
 other  from  Dr.  Lanka  Sundaram.  I  will
 now  read  the  first  adjournment  motion:

 “The  alleged  leakage  of  budget

 popes
 in  Bombay  before  it  was

 ‘ormally  presented  to  the  Parliament.
 It  is  reported  in  the  Press  that  cyclo-
 styled  copies  of  the  budget  pro-
 posals  were  sold  in  Bombay  and
 these  copies  tallied  word  to  word
 with  the  proposals  presented  to  the
 Parliament  by  the  Finance  Minis-
 ter.  It  is  also  learnt  that  the  Gov-
 ernment  of  Bombay  received  in-
 formation  of  this  leakage  prior  to
 the  presentation.”
 The  other  motion  reads  thus:

 “To  discuss  a  specific  matter  of
 urgent  public  importance,  namely,
 serious  allegation  of  leakage  of  the
 Finance  Bill  proposals  in  Bombay
 and  other  places  in  India.”

 Dr.  Lanka  Sandaram  (Visakhapat-
 nam):  This  is  not  the  first  occasion
 when  a  matter  of  such  a  very  serious
 nature  has  been  sought  to  be  raised.  Last
 year,  J  think  on  the  Sth  March,  a  simi-
 lar  point  was  raised  by  me  here  and
 then  the  Minister  concerned  said,  “I
 very  much  regret  the  mistake”  and  then
 he  gave  assurances  that  such  mistakes
 would  be  avoided.  I  consider  that  this
 is  an

 exp
 ress  breach  of  privilege  of  the

 whole  House  and  it  is  for  you,  after
 I--I§  Lok  Sabha
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 what  the  Minister  has  to  say  on  this
 matter,  to  consider  the  next  step.  If  you
 are  satisfied  that  a  prima  facie  case
 has  been  made  out  regarding  this  allega-
 tion,  it  is  for  you  to  refer  this  matter
 to  the  Committee  of  Privileges  which
 will  go  into  it  specifically  and  compre-
 hensively,  because,  what  you  call,  the
 perfunctory  approaches  of  Government
 to  questions  of  this  character  as  on  the
 previous  occasions  do  not  solve  the
 problem.

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  I  entirely  agree  with  the  hon.
 Member  that

 any
 kind  of  leakage,  more

 especially  any  leakage  of  the  budget
 proposals,  is  a  serious  matter,  and  ever
 since  this  has  come  to  our  notice—this
 came  recently—we  have  been  exercised,
 —miore  especially  the  Finance  Minister
 has  been  exercised—and  concerned
 about  these  matters.  But  I  would  sub-
 mit  that  the  first

 step
 to  be  taken  is  to

 enquire  into  it  exactly,  in  so  far  as  we
 can  enquire  into  it,  and  report  to  this
 House,  and  then  it  would  be  for  this
 House  to  consider  how  else  to  deal  with
 it.  In  making  this  statement,  [  may
 mention  on  behalf  of  the  Home  Minis-
 ler,  that  he  has  already  taken  some
 action  to  enquire  into  this  matter  as
 fully  as  can  be  done.

 Shri  A.  K.  Gopalan  (Cannanore):  I
 am  satisfied  with  what  the  Prime  Minis-
 ter  has  said.  But  what  I  want  to  say  is,  it
 has  been  reported  in  the  press  and  it  is
 a  very  serious  matter,  because  the  re-
 port  says  that  cyclostyled  copies  had
 been  got  by  some  peopk  e  and  they  tallied
 word  by  word  with  what  the  Finance
 Minister  has  said.  If  the  paper  publishes
 such  a  thing,  certainly  the  paper  must
 have  had  some  information  about  it  and
 it  is  also  a  very  serious  matter,  namely,
 that  cyclostyled  copies  are  given.  So,  I
 think  it  should  be  taken  very  seriously
 especially  because  it  came  in  such  a  way
 that  before  the  budget  was  presented  to
 the  House,  cyclostyled  copies  had  been
 taken  and  850  ia.  So,  I  request  the  Prime
 Minister  to  note  that  this  is  an  import-
 ant  matter  and  if  that  news  is  not  cor-
 rect,  that  also  should  be  taken  into  con-
 sideration.
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 Shri  Jawaharlal  Nehru:  I  have  al-
 ready  said  that  we  view  this  matter  with
 very  great  concern,  It  is  a  very  im-

 portant
 matter  quite  apart  from  the

 ct  that  in  the  present  instance  it  did
 not  make  much  difference;  the  nature
 of  the  proposals  is  such  that  they  could
 not  make  much  difference  to  anybody,
 neither  here  nor  there.  But  the  im-
 portant  thing  is  the  leakage.

 Dr.  Lanka  Sundaram:  Yesterday,
 such  a  senior  Member  of  the  Lok  Sabha
 as  Shri  Gadgil  quoted  from  the  Bombay
 Samachar  and  specifically  made  the
 point  that  the  entire  stock  of  cloth  had
 disappeared  underground  and  that  avoi-
 dance  of  taxation  has  thus  taken
 place.  It  is  not  a  small  matter.

 Shri  Jawaharlal  Nehru:  What  I  ven-
 tured  to  say  was  that  the  nature  of  the

 proposals
 was  such—-I  am  speaking  per-

 aps  without  any  expert  knowledge—
 and  what  the  House  fas  heard  was  such
 that  it  was  not  easy  for  any  one  to  take
 much  advantage.  Perhaps  I  might  be
 mistaken.  But  the  point  is,  the  hon.
 Member  opposite  said  something  about
 the  cyclostyled  copies.  Of  course,  I  could
 not  say  much  without  fuller  informa-
 tion;  but  the  fact  that

 cyclostyled copies  were  sent  ig  not.  important.  The
 man  who  got  the  information,

 secing the  advantage  of  it,  got  it  cyclostyl
 and  tried  to  sell  it  possibly.  But  the
 leakage  is  very  important  and  so  far  as”
 we  know,  some  kind  of  information,
 some  information  through  some  Minis-
 try,  leaked  out  at  an  earlier  stage  when
 the  matter  was  under  consideration  not
 on  the  file.  What  leaked  out  is  not  the
 final  thing,  the  language,  the  words,  etc.
 When  a  man  has  got  it  out,  he  evident-
 ly  copies  it  out  and  it  is  sold  for  his
 own  advantage  and  to  persons  who
 might  be  interested  in  it  probably.  But,
 as  I  said,  I  would  like  the  Home  Mi-
 nister  to  make  a  fuller  statement  after
 enquiry.

 Dr.  Lanka  Sundaram:  If  I  may  in-
 terrupt,  there  is  one  point  to  which  I
 shou  ii  like  to  invite  the  attention  of  the
 Chair  in  particular  and  the  House.  The
 House  will  require  information  on  that
 matter.  None  of  us  are  willing  to  pre-

 judge
 the  issues.  We  want  an  assurance

 that  this  mater  will  not  only  be  speeded
 up  and  reported  to  the  House  but  will
 go  before  the  Committee  of  Privileges
 if  there  is  a  prima  facie  case  of  leakage.
 Even  the  Prime  Minister  said  that  there
 must  have  been  a  leakage.

 Shri  Jawaharlal  Nehru:  All  I  can  say
 is  that  this  matter  would  be  fully  en-
 quired  into,  is  being  enquired  into,  and
 the  report  will  be  placed  before  the
 House  by  the  Home  Minister  or  a
 Member  of  the  Government.  After  that,
 it  is  for  the  Chair,  for  the  House,  to
 determine  how  to  proceed  with  it.

 Mr.  Deputy-Speaker  :  In  view  of  the
 fact  that  Government—the  Home  Mi-
 nister  and  the  Government  as  a  whole
 ——hasé  already  taken  steps  to  investigate
 into  this  matter  and  in  view  of  the
 statement  of  the  hon.  Prime  Minister
 that  after  enquiry  the  report  will  be
 placed  before  the  Lok  Sab  Ba  and  that
 thereafter  it  is  for  the  Lok  Sabha  to
 consider  what  further  steps  have  to  be
 taken,  I  do  not  propose  to  give  consent
 to  the  motions  for  adjournment.

 PAPER  LAID  ON  THE  TABLE

 HicH  Court  Jupoges  (Part  A  STATES)
 RULES

 The  Minister  in  the  of  Home
 Affairs  (Shri  Datar)  :  I  beg  to  lay  on  the
 Table,  under  sub-section  (3)  of  section
 24  of  the  High  Court  Judges  (Condi-
 tions  of  Service)  Act,  1954,  a  copy  of
 the  High  Court  Judges  (Part  A  States)
 Rules,  1956.[  Placed  in  the  Library.  See
 No.  S—74/56.]

 STATEMENT  RE.  PRINTING
 ERRORS  IN  FINANCE  BILL

 The  Minister  of  Finance  (Shri  C.  D.
 Deshmukh):  With  your  permission  I
 should  like  to  make  a  statement.  I  find
 that  in  the  Finance  Bill,  956  which  I
 introduced  in  the  Lok  Sabha  on  the
 20th  February,  there  is  a  printer's  error
 of  some  consequence  in  the  7th  line  of
 clause  30  at  page  5  of  the  Bill.  The
 object  of  clause  30  is,  as  explained  in
 the  note  on  this  clause  at  the  foot  of
 page  35  of  the  Bill,  to  continue  for  an-
 other  year,  i.e.,  up  to  3lst  March,  957,
 the  surchargess  which  were  in  force  on
 the  29th  February,  1956,  The  7th  and
 8th  lines  of  clause  30,  as  now  printed,
 read  as  follows  :

 “(b)  a  sum  equal  to  55  per  cent.
 of  such  amount,  in  the  case  of
 goods  comprised  in  Item  No.
 22  (4)  ;”
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 These  lines  should  eorrectly  have
 read  as  follows  :

 “(a)  a  sum  equal  to  55  per  cent
 of  such  amount,  in  the  case  of
 goods  comprised  in  Item  No.
 22  (4)  ra
 In  fact,  sub-clause  (a)  of  clause  30  of

 this  year’s  Finance  Bill  is  a  verbatim  re-
 production  of  sub-clause  (a)  of  Section
 22  of  the  Finance  Act,  1955,

 I  have  considered  how  best  this  inad-
 vertent  error  could  be  rectified  and  have
 decided  to  introduce  a  formal  amend-
 ment  in  due  course,  which  will  have
 ahe  effect  of  continuing  the  surcharge
 on  Item  No.  22(4)  at  455  per  cent.,
 as  if  no  error  had  been  made  in  the
 Bill.  I  may  add  that  the  Provisional
 Collection  of  Taxes  Act,  93I,  does  not
 apply  to  reduction,  so  that  the  reduc-
 tion  will  have  to  effect  until  the  House
 has  passed  the  Bill.  The  reduction  can

 on)
 be  made  by  a  notification.  No

 such  notification  has  been  issued  and
 therefore,  there  is  sufficient  time  for  us
 to  bring  an  amendment  of  the  nature  I
 have  pointed  out.

 Dr.  Lanka  Sundaram  (Visakhapat-
 mam)  ;  What  about  the  reduction  ?

 Shri  C.  D.  Deshmukh:  There  will  be
 no  question  of  reduction  because  the
 Act  does  not  apply  here.

 Mr.  uty-Speaker:  Only  after  the
 Ist  A  nk  will  ap)

 ply.
 Before  that,  the

 amendment  has  to  introduced.

 LIFE  INSURANCE  (EMERGENCY
 PROVISIONS)  BILL—Contd.

 Mr.  Deputy-Speaker  :  The  House  will
 now  resume  consideration  of  the  Life
 Insurance  (Emergency  Provisions)  Bill.
 Out  of  12  hours  allotted  for  this  Bill,
 namely,  10  hours  for  general  discussion,
 a4  hours  for  clause  by  clause  consi-
 deration  and  4  hour  for  third  reading.
 6  hours  and  50  minutes  have  already
 been  availed  of.  This  leaves  a  balance
 of  5  hours  and  40  minutes  of  which  3
 hours  and  10  minutes  are  for  general
 discussion.

 Five  hours  and  I0  minutes  means
 this  Bill  would  go  on  til  5  P.M.  We
 will  have  half  an  hour  left.  Does  the
 ‘hon.  Finance  Minister  propose  to  start
 the  other  Bill?

 The  Minister  of  Finance  (Shri  C.  D.
 Deshmukh):  I  do  not  think  it  will  be
 desirable  to  start  the  other  Bill.  It  is
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 not  likely  to  be  taken  up  for  some  time
 and  it  is  not.on  the  agenda.  It  has  been
 discussed  before  and  I  thought  it  would

 ~not  be  desirable  to  take  it  up  now.

 Mr.  Deputy-Speaker  :  How  long  does
 the  hon.  Minister  require  ?

 Shri  0.  D.  Deshmukh  :
 minutes.

 Dr.  Lanka  Sundaram  (Visakhapat-
 nam):  The  remaining  half  an  hour
 also  may  be  given  to  this  Bill,  because
 there  are  a  number  of  speakers.

 Mr.  Deputy-Speaker:  All  right;
 leaving  2  hours  at  the  end,  clause  by
 clause  consideration  should  start  at
 3-30.  That  means  the  hon.  Finance  Mi-
 nister  will  be  called  between  2-30  and
 2-40  P.M.  The  House  will  have  another
 half  an  hour  so  far  as  this  Bill  is  con-
 cerned.

 Shri  Venkataraman  will  continue  his
 speech.

 Shri  Venkataraman  (Tanjore):  Mr.
 Deputy-Speaker,  yesterday  I  started  by
 saying  that  the  control  and  regulation  of
 insurance  has  not  yielded  any  result  at
 all  and  that  every  time  control  and
 regulation  has  been  circumvented.  The
 hon.  Finance  Minister  has  in  his  speech
 pointed  out  how  the  control  over  the
 holding  of  the  shares  has  been  evaded
 By  the  shares  being  held  in  the  name  of
 all  sorts  of  relatives  and  friends.  I  will
 not  go  into  it.  The  Finance  Minister
 also  dealt  with  the  other  aspect  of  the
 evasion  of  the  ceiling  on  administrative
 salaries.  He  said  that  where  ceiling  has
 been  fixed,  it  has  been  evaded  by  ap-
 pointing  a  number  of  sinecures  and
 dummies  and  relatives  of  the  men  in
 charge.  I  will  proceed  to  give  some
 more  instances  of  the  way  in  which  the

 provisions
 of  the  Insurance  Act  have

 en  evaded.

 Under  sub-clause  4(b)  of  section  27
 of  the  Insurance  Act,  an  insurer  shall
 not  invest  in  the  shares  or  debentures
 of  one  company  more  than  0  per  cent
 of  the  subscribed  capital  of  that  com-
 pany.  This  Act  was  passed  in  1950.
 But  in  95]  the  amount  in  excess  of  the
 permissible  investment  is  Rs.  1,64,00,000
 and  odd;  in  952  it  is  Rs.  ,37,00,000.
 and  odd;  in  4953  it  was  Rs.  ,03,00,000
 and,  lastly,  as  late  as  1954,  the  amount
 in  excess  of  the  permissible  investment
 was  Rs.  60,83,000.  It  is  another  instance
 of  how  ‘the  regulation  and  control
 which  the  Insurance  Act  envisaged  has
 been  evaded  and  there  has  been  a

 About,  40
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 {Shri  Venkataramar}
 breach  of  the  provisions  of  the  Bill.  I
 am  at  pains  to  explain  this,  because  Mr.
 Tulsidas  Kilachand  yesterday  said  that
 the  Finance  Minister  has  taken  out  only
 one  or  two  instances  in  which  there  has
 been  misapplication  according  to  him
 and  misappropriation  according  to  me
 of  the  funds  of  insurance  companies
 and  he  has  convicted  the  entire  indus-
 try  on  the  charge  which  is  so  flimsy.  On
 the  contrary,  you  will  find  that  in  every
 regulation  there  has  been  a  breach  and
 a  substantial  breach  by  the  companies.
 Let  me  go  to  another  re

 ulation
 which

 has  again  been  violated.  Under  Section
 40-B  of  the  Insurance  Act,  there  is  a
 limitation  on  the  expenses  of  the  manag-
 ment  in  life  insurance  companies.  Be-
 fore  I  go  to  that,  I  shall  refer  to  another
 point.  Permissible  investment  in  com-
 panies  has  not  been  done  according  to
 me  in  a  manner  which  is  advantageous
 to  the  policyholders.  The  permissible
 investment  has  been  made  by  the  peo-

 le  in  charge  of  insurance  companies
 in  concerns  which  are  allied  to  or  conduc-
 ted  by  them,  except  in  the  case  of  the
 Oriental  Insurance  Company,  where  the
 investments  have  been  diversified.  In  the
 case  of  all  other  insurance  companies
 where  the  permissible  investment  on
 shares  of  the  compfnies  is  allowed,  the
 investment  has  been  only  in  respect  of
 those  concerns  which  are  run  by  the
 persons  in  charge  of  the  insurance  com-
 pany.  Therefore,  instead  of  the  invest-
 ment  being  made  to  the  best  advantage
 of  the  policyholders,  investment  has
 been  made  only  to  suit  the  private  ends
 of  the  insurance  magnates.

 I  will  now  refer  to  the  breach  of  the
 other  provisions  of  the  Act.  Section  40-B
 deals  with  the  limitations  on  the  ex-
 penses  of  management  of  life  insurance
 companies.  Let  us  see  how  many  com-
 panies  observed  this  limitation.  In  1951,
 61  companies  contravened  that  provi-
 sion;  in  1952,  62  companies  contra-
 vened  that  provision:  in  1953,  58
 companies  contravened  that  provision,
 with  regard  to  the  limitation  of  expen-
 diture,  it  is  not  as  if  the  Finance  Minis-
 ter  accused  the  insurance  industry  by
 quoting  stray  instances  of  mis-manage- ment.  On  the  contrary,  the  statistics
 show  that  contravention  of  all  these
 regulations  and  control  is  a  habit  with
 the  insurance  industry.

 Yesterday,  Mr.  Tulsidas  Kilachand
 referred  to  the  settlement  of  the  dis-
 putes  by  claimants.  He  said  that  there
 have  been  only  about  08  cases  in
 which  there  were  disputes  and  that  very
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 small  percentage—only  40  of  them—
 have  been  settled  in  favour  of  the  poli-
 cyholders  and  that  this  cannot  be  a
 charge  against  the  insurance  industry.  I
 am  afraid  Mr.  Kilachand  has  not  read
 his  brief  or  his  books  properly.  The
 figures  quoted  in  the  Indian  Insurance
 Book  at  page  65"  relate  to  the  settlement
 of  claims  of  policies  not  exceeding  Rs.
 2,000.  For  the  settlement  of  insurance
 policies  less  than  Rs.  2,000  in  value,  a

 rocedure  has  been
 prescribed

 whereb
 instead  of  going  to  the  court,  the  sma  tf
 insurance  policyholder  may  apply  to
 the  Controller  of  Insurance  and  have  his
 claim  adjudicated

 Pe
 n.  In  respect  of

 these  small  claims,  that  is  Rs.  2,000  and
 less,  the  number  of  disputes  which  have
 come  up  before  the  Controller  of  Insur-
 ance  955  was  08  and  the  number
 still  pending  decision  when  this  report
 was  issued  was  76.  In  the  previous  year,
 1954,  98  disputes  came  up  and  69  were
 withdrawn.  They  were  withdrawn  be-
 cause  they  were  settled.  As  the  report
 itself  says,  when  the  matter  was  taker
 to  the  Controller  of  Insurance,  the  in-
 surance  companies  got  nervous  and
 they  settled  the  matter.  Then  6  of
 them  have  been  settled  in  favour  of
 the  policy  holders.  Only  one  out  of
 these  98  cases  was  settled  in  favour  of
 the  insucance  company.  It  is  not  the
 number.  It  is  the  manner  in  which  the
 insurance  company  settles  the  claim
 that  has  got  to  be  enquired  into  by  the
 House.  In  respect  of  the  settlement  of
 claims,  this.  is  the  report  in  para  7:

 “Since  the  issue  of  the  last  re-
 port  the  Controller  had  decided  8
 disputes  under  section  47-A.  The
 decision  in  all  these  was  in  favour
 of  the  claimants.  In  46  of  these
 disputes,  the  insurers  were  found  to
 have  withheld  payment  without
 any  reason  whatsoever  and  no  de-
 fence  was  put  forward  by  the
 insurers.  In  one  other  case,  the  in-
 surer  was  unable  to  substantiate  the
 allegation  made  by  him  that  the
 assured  was  guilty  of  fraud.  In  all
 the  remaining  cases,  the  insurer
 was  found  to  have  wrongly  inter-
 preted  the  terms  of  the  contract.”
 These  are  flimsy  reasons  only  intend-

 ed  to  delay  the  settlement  of  claims.  It
 is  not  a  genuine  dispute.  Therefore,  I
 want  to  submit  to  this  House  that  the
 record  of  the  insurance  companies  even
 in  the  matter  of  settlement  of  claims  has
 not  been  very  good  and  very  fair.

 When  the  Insurance  Consolidation
 Bill  was  before  this  House,  I  was  res-
 ponsible  for  moving  arm  amendment
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 that  the  Government  should  take  powers
 for  the  appointment  of  directors  to  in-
 surance  companies.  Section  48-C  of  the
 Insurance  :  Act  which  empowers  the
 Government  to  appoint  directors  to  in-
 surance  companies  was  accepted  and
 made  a  part  of  the  Insurance  Act.  This
 could  not  be  used  at  all,  becduse  if
 the  Government  sought  to  appoint  a
 director  to  a  good  company,  a  company
 which  was  running  well,  naturally,  the
 persons  objected,  “you  are  trying  to  ap-
 point  a  director  for  a  company  which  is
 functioning  properly;  it  is  interference
 and  medd fing  on  the  part  of  the  Gov-
 ernment  and  it  should  not  be  done.”  If
 you  try  to  appoint  a  director  to  a  com-
 pany  which  was  not  functioning  well...

 Shri  Velayudhan:  (Quilon  cum  Ma-
 velikkara-Reserved-Sch.  Castes}:  How

 bey
 time  is  allowed  to  this  hon.  Mem-

 r  4

 Shri  Venkataraman:  When  the  hon.
 Member  ever  becomes  Deputy-Speaker
 or  Chairman,  he  can  control  the  pro-
 ceedings.

 My.  Deputy-Speaker:  The  other
 Members  are  interested.  The  hon.  Mem-
 ber  started  at  1.25,  He  has  only  taken
 I0  minutes.

 Shri  Velayudhan:  I  was  only  putting
 somebody's  query.

 Mr.  Deputy-Speaker:  The  hon.
 Member  may  finish  in  0  minutes.

 Shri  Venkataraman:  I  was  saying
 that  if  they  tried  to  appoint  a  director
 for  a  company  which  was  not  function-
 ing  well,  they  said,  this  will  entirely
 shatter  the  credit  of  the  insurance  com-

 pany
 in  the  market  and  that  they  will

 e  ruined.  Therefore,  even  when  you
 put  in  very  valuable  restrictions  regu-
 lating  the  insurance

 comp
 anies,  in  prac-

 tice,  it  becomes  very  difficult  to  enforce
 them  for  all  the  consequences  that  may
 flow  from  them.

 Shri  Asoka  Mehta  said  that  it  is  be-
 coming  a  habit  with  the  Finance  Minis-
 ter  now  to  say  that  regulation  is  not  suffi-
 cient  and  that  the  regulatory  procedure
 of  law  does  not  yield  very  good  results
 and  that  he  is  repeating  it  very  often.
 It  is  not  the  Finance  Minister  alone  that
 has  said  it.  Even  when  the  Insurance
 Amendment  Act  of  950  was  before
 the  House,  those  who  voted  for  it,  those
 who  su

 Ls  ae
 it  said  at  that  time  that

 the  regulations  and  controls  that  they
 ‘were  introducing  then  would  not  suffice.
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 I  shali  read  only  one  or  two  sentences
 to  show  what  those  people  felt  at  that
 time.  Shri  M.  L.  Gautam  said:

 “Only  I  would  again  warn  this
 House  that  this  Bill  will  not  work.
 It  will  not  suffice.  It  will  not  aafe-

 ard  the  interests  of  the  policy-
 holders,  The  sooner  the  Govern-
 ment  places  before  the  House  a  Bill
 for  nationalisation  of  the  industry,
 the  better  for  the  policyholders,
 the  nation  and  all  concerned.”

 Then  Shri  T.  T.  Krishnamachari  as
 he  then  was,—he  was  not  a  Minister
 then—said  :

 “The  Congress  Party  will  before
 long  realise  that  the  police  powers
 granted  to  the  Government  under
 this  Bill  are  not  adequate  to  safe-
 guard  the  unfortunate  __policy-
 holders  from  the  rapacity  of  the
 individuals  who  are  unscrupulous.”
 Shri  Feroze  Gandhi  (Pratapgarh

 Distt.—West  cum  Rae  Bareli  Distt.—
 East):  The  Minister  has  changed  his
 view  since  then.

 Shri  S.  S.  More  (Sholapur):  He  is
 Minister  on  that  condition.

 Shri  Venkataraman:  This  is  what  he
 said  in  1950,  My  point  is,  it  is  not  over-
 night  that  the  Congress  Party  changed its  view  with  regard  to  nationalisation
 of  this  insurance  industry.  It  has  been  an
 insistent  demand  on  the  part  of  the
 Members  that  this  is  an  industry  which
 is  pre-eminently  fitted  for  being  nationa-
 lised.

 Shri  Tulsidas  argued  that  the  Finance
 Minister  had  brought  this  Insurance  na-
 tionalisation  Bill  as  if  he  was  convicting
 private  enterprise  in  insurance  and  the
 penalty  is  nationalisation.  It  is  not  so.
 He  did  not  say  so.  On  the  contrary,  I
 shall  read  a  portion  of  the  Finance  Mi-
 nister’s  speech.  He  said  :

 “So,  while  it  is  the  failure  of  the
 general  run  of  insurance  companies
 to  live

 up
 to  the  high  tra  ditions

 demanded  of  them  that  has  led
 Government  to  take  this  step,  I
 would  like  to  emphasise  that  na-
 tionalisation  in  this  field  is  in  itself
 justifiable.  With  the  profit  motive
 elimented,  and  the  efficiency  of
 service  is  made  the  sole  criterion
 under  nationalisation,  it  will  be  pos-
 sible  to  spread  the  message  of  in-
 surance  as  far  and  as  wide  as  pos-
 sible,  reaching  out  beyond  the  more
 advanced  urban  areas  into  hitherto
 neglected  rural  areas.”



 ‘1467.  Life  fasurance
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 Therefore,  really  what  the  Finance

 Minister  said  is  that  the  industry  is
 one  which,  in  the  public  interest,  as  a
 public  utility  and  as  a  social  service,
 ought  to  be  nationalised.  If  he  was

 per. suaded  to  bring  it  a  little  sooner  n
 what  we  expected,  it  was  because  of  the
 misdeeds  and  mistakes  of  the  insurance
 industry.

 Then,  Shri  Tulsidas  dealt  with  fore-
 ign  insurance  which  the  Indian  com-
 panies  have  developed.  He  said,  how
 will  the  nationalised  concern  carry  on
 foreign  insurance.  He  used  the  expres-
 sion  that  we  are  exporting  insurance
 abroad  and  that  it  will  suffer.  I  do  not
 see  how  it  should  suffer.  Anyway,  tet  us
 see  at  what  cost  we  have  exported  insur-
 ance  abroad.  The  foreign  insurance  re-
 newal  business  of  the  Oriental  costs  us
 7  per  cent  as  against  a  renewal  ex-
 penditure  in  India  of  13:7  per  cent.  The
 foreign  insurance  business  of  Lakshmi
 Insurance  Co.,  costs  us  23°2  per  cent  as
 against  7  per  cent  in  India.  The
 foreign  insurance  business  of  National
 Insurance  costs  us  177  per  cent  as
 against  5  per  cent  in  India.  The  fore-
 ign  insurance  business  of  the  United
 India  Life  Insurance  Company  costs  us
 30'8  per  cent  as  against  28  per  cent
 in  India.  It  is  a  matter  for  consideration
 whether  it  is  worth  while  exporting  this
 insurance  at  this  heavy  cost.  It  is  obvi-
 ous  that  private  insurance  cannot  do
 foreign  insurance  except  at  such  heavy
 cost  and  if  that  is  so  it  is  a  matter  for
 consideration  whether  we  should  do  it.
 In  fact  in  95]  the  Oriental  Insurance
 Company  had  to  transfer  Rs.  34  crores
 to  the  foreign  policyholders  Account.
 It  is  not  worth  robbing  Peter  to  pay
 Paul,  to  take  all  that  premium  available
 from  people  in  India  and  then  sustain
 the  foreign  policyholders.

 There  is  also  another  aspect.  Now
 Indian  insurance  has  been  nationalised,
 I  think  it  would  still  be  possible  for  the
 nationalised  insurance  company  to  do
 business  abroad.  The  business  abroad  is
 mainly  done  with  the  help  of  the  Indian
 citizens  abroad.  It  is  not  the  foreign  na-
 tionals  that  insure  in  the  insurance  com-

 anies  registered  in  India;  very  largely
 it  is  the  Indians  abroad  who  insure
 themselves  in  the  Indian  companies.
 Therefore,  once  they  get  a  feeling  that
 the  company  is  sound  and  that  it  will
 be  able  to  honour  its  obligation  and
 that  there  is  hundred  per  cent  security
 for  the  insurance  policy,  the  business
 will  increase  and  it  will  grow  more.
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 Then  Mr.  Tulsidas  threw  out  a  chal-
 lenge  to  the  Finance  Minister.  It  look-
 ed  as  though  he  was  challenging  the
 Finance  Minister  for  a  personal  duel.  L
 am  quite  sure  that....

 Shri  C.  D.  Deshmukh:  Entertaining.

 Shri  Venkataraman:  He  said  “I  chal-
 lenge”.  Half  a  dozen  times  he  repeated
 that  challenge.  He  threw  out  a  challenge
 and  the  challenge  is  this:  let  the  Gov-
 ernment  run  the  State  Corporation  ;  let
 the  private  individuals  be  a lowed  to  run
 insurance  companies  and  then  let  us  see
 which  succeeds.  This  line  of  argument.
 was  taken  up  even  by  Mr.  Asoka  Mehta
 very  much  to  my  surprise.

 Now  I  do  not  know  what  the  Finance:
 Minister  would  say  but  I  have  to  con-
 fess  defeat  at  the  hands  of  Mr.  Tulsidas
 because  you  cannot  expect  the  Govern-
 ment  to  resort  to  all  the  nefarious  prac-
 tices  which  the  private  enterprises  _re-
 sort  to  for  procuring  business.  Rebating,.
 for  instance,  can  be  done  by  the  pri-
 vate  insurer.  But  once  Government
 takes  up  insurance,  can  it  compete  with
 the  private  insurer  by  offering  rebate  ?
 Secondly,  what  is  the  sort  of  insurance
 campaign  that  is  going  on?  It  is  malign-
 ing  each  other.  An  insurance  agent  goes
 and  confidentially  tells  people  that  the
 Chettiars,  who  are  in  charge  of  this
 company  are  swindling  the  money  and,
 therefore,  you  should  not  insure  in  that
 company.  Then  the  other  agent  comes
 and  tells  people  that  the  Marwadis  are
 really  the  swindlers  and,  therefore,  you
 should  not  insure  in  their  company  but
 insure  with  my  company.  What  is  real-
 ly  going  on  is  a  competition  amongst
 the  various  insurance  agents  for  procur-
 ing  business.  How  can  Government
 come  and  compete  with  the  private  in-
 surance  company  when  the  private  in-
 surance  company  has  been  resorting  to
 these  nefarious  practices  of  rebating
 and  ‘mali  each  other  and

 trying
 to:

 procure  business  for  themselves
 Shri  S.  V.  Ramaswamy  (Salem):  Do

 they  expose  the  truth  ?

 Shri  Venkataraman:  J]  do  not  know.
 My  submission  is  that  it  is  not  possible
 for  a  State  Corporation  and  private
 companies  to  function  together  because
 of  this  great  weakness.

 Mr.  Depnty-Speaker:  His  time  is  up.
 Shri  Venkataraman  :  Yes,  I  will  try  to

 finish.  There  is  one  myth  which  I  want
 to  explode.  The  myth  is  that  insurance
 is  sold  and  not  bought.  It  is  only  a
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 seduloys  propaganda  by  the  insur-
 ance  companies  that  insurance  is
 not  a  thing  which  people  come  and
 buy  of  their  own  accord  and  it  is  only
 through  the  efforts  of  the  insurance
 agents  that  insurance  is  purchased.  As  I
 mentioned  previously,  there  are  70  in-
 surance  companies’  in  India  with  23
 lakhs  of  insurance  agents  with  unbridl-
 ed  freedom  to  malign

 any
 body  in  the

 world  and  with  unbrid  freedom  to
 rebate.  They  have  procured  about
 Rs.  40  crores  of  insurance  premium  of
 which  over  Rs.  23  crores  has  been  paid
 by  way  of  commission.  Is  that  a  matter
 about  which  the  insurance  industry
 really  thinks  it  can  be  proud  of?  Cer-
 tainly  not.  In  fact  the  insurance  com-
 panies  do  not  sell  insurance.  On  the
 contrary  they  compete  and  have  cut-
 throat  competition  with  each  other.
 These  70  insurance  companies  with
 24  lakhs  of  insurance  agents  com-
 pete  against  each  other,  malign  each
 other  and  create  in  the  minds  of  the
 Prospect  a  feeling  that  insurance  itself
 ts  bogus  because  if  a  company  maligns
 B  company  and  B  company  maligns  A
 company  all  the  time  the  poor  prospect
 will  think  that  insurance  seems  to  be  a
 business  in  which  there  will  be  only
 fraud.  X  says  Y  company  is  bad  and
 Y  company  says  X

 company
 is  bad.  So

 everything  must  be  bad.  Therefore  my
 submission  is  that  this  claim  on  the  part

 ee
 insurance  companies  is  unsustain-

 adie.

 Shri  S.  S.  More:  Abolish  insurance  ;
 that  is  what  they  are  doing.

 Shri  Venkataraman  :  We  are  certainl
 abolishing  private  insurance.  Now  I  wi  |
 conclude  by  saying  that  absolute  secu-
 rity  is  provided  to  the  policyholders  by
 nationa  fisation.  Elimination  of  wasteful
 competition,  elemination  of  the  profit
 motive  and  expansion  of  possible  social
 services  and  social  security  measures
 are  abundant  justification  for  nationa-
 lisation  of  insurance.

 Dr.  Lanka  Sundaram:  I  do  not  yield
 to  my  hon.  friend  Mr.  Venkataraman
 in  my  desire  that  this  country  should
 have  nationalisation,  total  nationalisa-
 tion,  in  the  earliest  possible,  what  you
 call,  reckonable  time.  As  I  listened  to
 my  friend  Mr.  Venkataraman,  who  ap-
 parently  has  made  his  decision  to  answ-
 er  the  points  raised  by  Mr.  Tulsidas,  I
 was  just  wondering  whether,  he  ever
 realised  that  most  of  the  points  that  he
 sought  to  make  gave  indirect  support  to
 what  Mr.  Tulsidas  said  to  us  yesterday
 evening,  namely,  that  It  was  because  of

 3  MARCH  956  (Emergency  Provisions)  Bill  470

 the  inefficiency  of  the  Insurance  De-
 partment  of  the  Finance  Ministry  of  the
 Government  of  India  that  all  mal-
 practices  in  insurance  of  the  preceding
 years  have  taken  place.  But  I  do  not
 wish  to,  what  you  call  just  make  a  de-
 bating  point,

 apart
 from  saying  that

 there  is  a  lot  of  substance  in  what  Mr.
 Tulsidas  said

 ere!
 namely,  bureau-

 cratisation  of  a  field  like  insurance  has
 its  own  dangers.  That  is  the  only  point
 I  would  like  to  mention.  Just  now  Mr.
 Venkataraman  said  that  “State  enter-
 prises  and  private  concerns  cannot  run
 together.”  I  have  noted  it  down  and  I
 am  not  doing  any  violence.  Straightway
 I  would  like  to  put  my  poser  to  the  hon.
 Finance  Minister  and  ask  whether  they
 realise  that  today  we  are  completely
 dedicated  to  the  principle  of  mixed  eco-
 nomy.  And  if  I  had  not  misread  the
 provisions  of  the  Bill,  the  principle  of

 mixed  economy  is  still  inherent  in  it.

 The  Chairman  of  the  Scindia  Com-
 pany  last  week  asked  for  repatriation
 of  Rs.  247  lakhs  of  the  shareholders
 money  in  the  public  or

 one
 sec-

 tor,  namely,  the  Hindustan  Ship  Yard
 and  the  Eastern  Shipping  Corporation.
 I  want  my  hon.  friend  the  Finance
 Minister  to  remember  the  implication
 of  the  desire  of  the  private  sector  to  end
 its  honeymoon  with  the  public  sector  on
 the  basis  of,  the  principle  of,  shall  we
 say,  mixed  economy.  I  consider  that
 there  is  not  any  policy,  shall  I  say,  a
 policy  of  a  type  which  will  enthuse  the
 the  people  in  this  particular  Ordinance
 and  Bil,

 As  I  was  listening  to  the  debate  in
 the  past  few  days  I  came  upon
 a  number  of  approaches  to  this
 question.  I  congratulate  my  hon.  friend
 Mr.  Feroze  Gandhi  for  the  great  pub-
 lic  service  he  has  done  not  only  on  this
 occasion  but  also  on  the  previous  occa-
 sion  in  giving  some  of  the  facts.  I  con-
 gratulate  him  for  his  luck  in  being  able
 to  pluck  the  records  of  some  companies
 and  to  tell  us  that  this  thing  is  going  on.
 Yesterday  when  I  was  listening  to  an
 esteemed  and  senior  Member  of  the
 House,  Shri  Kaka  Gadgil,  I  was  un-
 able  to  see  the

 philosop
 ical  and  moral

 foundations  for  this  Bill  he  mentioned.  I
 am

 4००7६
 his  words  yesterday  on  this

 particular  Bill.  I  wish  there  were  philo-
 sophical  and  moral  foundations  to  this
 Bi  fi.  I  straightway  put  the  question  to
 my  hon.  friend,  the  Finance  Minister,
 why  is  it  that  life  insurance  alone  has
 been  taken  up,  and  not  the  other  classes
 of  insurance.  I  read  in  the  morning  pa-
 pers  today  that  the  Finance  Minister  is
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 reported  to  have  told  his  party  last
 evening  that  there  is  no  question  of  na-
 tionalising  the  general  and  other  insur-
 ance  sections.

 Shri  Venkataraman:  Now.
 Dr.  Lanka  Sundaram:  I  cannot

 vouchsafe  for  the  accuracy  of  the  press
 reports.  It  is  fpr  my  friend  Shri  Ven-
 kataraman  and  certainly  for  my  friend
 the  Finance  Minister  to  tell  us  what
 exactly  he  means  by  what  was  sought
 to  be  put  in  his  mouth  by  the  papers
 this  morning.

 However,  the  one  question  that  I
 would  like  to  put  to  the  Finance  Minis-
 ter  is  this.  Why  was  it  that  general  in-
 surance  ha’  been  exempted?  Is  there
 any  valid  reason  for  exempting  it?  Ac-
 cording  to  my  analysis,  49  per  cent.  of
 the  total  general  business  is  in  fore-
 ign  hands.  The  House  is  entitled  to
 know  whether  that  was  one  of  the
 reasons,  if  not  the  principal  reason,  for
 exemption  of  general  insurance  from
 being  nationalised.  The  country  is  en-
 titled  to  an  answer  on  this  very  im-
 portant  question.

 Shri  K.  K.  Basu  (Diamond  Harbour):
 Co-existence  of  exploitation.

 Dr.  Lanka  Sundaram:  My  hon.
 friend  Shri  K.  K.  Basu  can  certainly
 say  what  he  wants  to  say  on  this  matter
 from  his  own  angle.  But  the  country  is
 entitled  to  a  straightforward  answer  to
 this  question.  Is  it  because  of  the  pre-
 dominance  of  the  foreign  elements  in  the
 general  insurance  that  this  particular
 ordinance  was  first  promulgated  and
 later  on  brought  before  this  House  in
 the  form  of  a  Bill,  only  nationalising
 life  insurance?  I  think  the  Minister
 while  replying  to  the  debate  will  cer-
 tainly  make  this  point  clear,  because
 there  cannot  be  any  compromise  on
 this  issue.

 If  everything  is  wrong  with  the  life
 insurance  section  of  the  business,  surely
 the  same  thing  applies  to  general  insur-
 ance  also.  Quite  a  number  of  companies
 are  composite  companies,  and  there  are
 opportunities  for  greater  amounts  of
 money  disappearing  in  the  general
 insurance  business  than  in  life  insurance
 business,  that  is  to  say,  in  fire,  marine,
 accident  and  so  on  and-so  forth.  I
 think  I  would  Jeave  this  point  here.

 I  would  straightway  say  that  I  could
 not  see  the  moral  or  philosophical
 foundations  behind  this  Bill,  as  my  hon.
 friend  Shri  Gadgil  claimed  yesterday.
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 I  would  say  this  that  despite  the  very
 strong  claim  made  by  my  friend  the’
 Finance  Minister—I  am  quoting  his
 words  from  the  record—of  inescapable
 malpractices,  the  point  really  must  face
 this  House  and  the  country  immediat
 —in  fact,  we  have  been  dallying  wi
 this  point  all  along—whether  by  just
 passing  this  legislation,  we  shall  be
 able  to  remove  these  inescapable  mal-
 practices.  J  am  not  trying  to  accuse  the
 Finance  Minister.  But  I  would  point
 that  out  that  for  the  past  two  or  three
 years,  this  House  has  been  battling  with
 the  question  of  parliamentary  control
 of  the  public  sector,  or,  as  it  was  called
 at  that  time,  of  public  corporations.

 Where  is  the  control?  What  is  hap-

 pening
 to  this  control?  Repeatedly,  I

 have  had  the  opportunity  of  raising  this
 question  that  there  is  no  effective  con-
 trol  on  the  bureaucratised  public  sector.
 Tpday,  when  this  Bill  is  passed,  life  in-
 surance  will  become  a  public  sector.
 Government  or  the  nation  will  be  the
 shareholders,  What  is  going  to  happen
 to  it?  Where  is  the  control  ?  I  have  said
 it  repeatedly,  and  I  would  crave  the  in-
 dulgence  of  the  House  for  making  that
 point  :again,  that  you  are  handing  it
 over  to  untrained  and  ill-equipped  offi-
 cials.  I  would  say  straightway  that  it  is
 like  trying  to  jump  from  the  frying  pan
 into  the  fire.  Are  not  malpractices  ap-
 pearing  in  the  public  sector  ?

 The  Bhakra-Nangal  engineers  alone
 are  reported  to  have  eaten  up  to  the
 tune  of  Rs.  0  crores.  In  regard  to  the
 shipyard,  the  Central  C.I.D.  are:  investi-
 gating  into  the  disappearance  of  lakhs
 of  rupees  worth  of  material  stolen  from
 our  shipyard.

 I  am  not  trying  to  say  that  I  am
 against  nationalisation.  [  agree  with  the
 principle  wholeheartedly.  But  what  are
 the  safeguards  available  for  this,  when
 there  is  a  change-over  from  the  private
 sector  to  the  public  sector,  which  will
 ensure  that  the  citizen  will  get  a  square
 deal  ?

 You,  Sir,  presided  with  great  distinc-
 tion  over  a  series  of  sessions  of  the
 Estimates  Committee  ;  and  two  very  im-
 portant  reports,  namely  the  Eigth  Re-
 port  and  the  Sixteenth  Report,  were
 submitted  by  that  Committee.  What
 has  happened  to  their  recommendations?
 Is  there  any  guarantee  that  (a)  Partia-
 ment  will  have  control  over  the  public
 sector,  and  (b)  the  activities  of  the  offi-
 cers  who  are  now  entrusted  with  the
 charge  of  these  insurance  companies,
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 for  example,  will  behave  properly,
 apart  from  the  departmental  control  of
 my  hon.  friend  the  Finance  Minister  ?

 Now,  who  are  the  people  who  have
 been  selected  as  cust  odians  ?  I  had  the
 occasion  to  examine  the  complete  list.
 The  former  executives  of  the  same  life
 insurance  companies  have  been  rea
 pointed  as  custodians,  but  with  this  dif-
 ference  namely  that  if  the  man  belongs
 to  the  Andhra  Insurance  Company  he
 is  shifted  to  Ajmer,  and  if  he  belongs

 to  the  New  India,  then  he  is  shifted  to
 some  other  company,  and  so  on.  But  I
 would  say  without  any  fear  of  contra-
 diction  from  my  hon.  friend  the  Fin-
 ance  Minister  that  a  large  number  of
 these  executives  who  are

 ony
 accoun-

 tants—not  the  ICS  or  the  S
 per sons,  for  I  find  only  a  very  few  of  them

 here,  the  vast  majority  are  accountants
 -~have  been  more  or  less  completely
 involved  in  the  transactions  of  the  in-
 surers  so  far.  I  want  my  hon.  friend  the
 Finance  Minister  to  tell  the  House  whe-
 ther  my  statement  is  not  correct.  In
 other  words,  the  same  executive  officers
 of  the  life  insurance  companies  are  now

 appointed
 as  custodians  under  the

 c  arge  of  my  hon.  friend  the  Finance.
 Minister,  but  only  transferred  from  one
 place  to  another.

 ¥  do  not  wish  to  belabour  the  point
 beyond  a  certain  limit.  But  I  woul  a  say
 this  again.  Is  this  the  way  in  which  the
 policyholder  will  have  his  rights  pro-
 tected  ?  ]  repeat  that  I  am  not  at  all
 satisfied  with  the  manner  in  which  Par-
 liament  is  invested  with  powers  suffi-
 cient  to  control  these  activities.  And  J
 am  not  satisfied  that  the  public  sector
 is  running  properly.  By  that,  I  repeat,  I
 am  not  arguing  against  nationalisation.

 Today,  our  Government  are  doing
 things  step  by  step  of  course,  in  a  pre-
 datory  and  punitive  manner.  I  wish
 the

 rc
 is  a  philosophical  and  moral

 foundation  to  it.  Of  course,  Shri  Gac
 4 will  tell  me,  and  my  hon.  friend  the

 Finance  Minis‘er  will  tell  me,  look  here,
 the  socialist  structure  of  society,  accord-
 ing  to  the  resolution  of  the  Congress  in
 Anritsar,  is  the  base.  I  am  not  disput-
 jing  it.  But  what  is  the  operation  of  this?
 What  is  the  sort  of  control  that  we
 fhave  ?  I  think  the  House  is  entitled  to
 some  satisfaction  on  this  matter,  that  the
 affairs  of  the  companies  now  vested
 with  the  bureaucracy  would  be  properly
 yun.

 Having  said  this  I  would  make  three
 points  one  after  the  other.  I  think  there
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 are  three  aspects  of  this  question,
 namely  the  management,  the  field  staff
 and  the  administrative  staff.

 As  regards  management,  most  of  the

 points
 that  JI  wanted  to  make  have

 adly  been  made  in  the  few  words
 that  I  have  spoken  up  to  this  moment.
 But  I  would  say  this  now,  Is  there  any
 possibility  of  a  periodical  review  of  the
 activities  of  the  new  custodians,  (that  is,
 the  custodians  now

 PP
 pointed  to  these

 companies),  by  this  House?  Of  course,
 my  hon.  friend  the  Finance  Minister
 will  turn  round  and  say,  look  here,
 there  is  the  Controller  of  Insurance,
 there  is  the  Ministry,  and  there  is  a
 regular  round-the-clock  control,  so  to

 speak,
 over  the  activities  of  these  peo-

 ple.

 Shri  C.  D.  Deshmukh:  We  are  dis-
 cussing  only  the  temporary  arrange-
 ments  now.  Are  we  not  ?

 Dr.  Lanka  Sundaram:  But  even  tem-
 rary  arrangements  must  have  a  base.

 For  how  long  will  they  continue  ?

 Shri  C.  D.  Deshmukh:  As  long  as
 the  other  Bill  is  not  passed.

 Dr.  Lanka  Sundaram:  That  means
 that  these  two  Bills  should  be  taken
 together.  You,  Sir,  were  right  the  other
 day  when  you  said  that  ‘he  two  Bills
 may  be  taken  up  together.  But  that
 could  not.  be  done  because  the  other
 Bill  is  going  before  a  Select  Committee.
 But  I  am  sure  my  hon.  friend  the  Fin-
 ance  Minister  will  have  patience  with
 me,  because  this  is  a  very  important
 point,  and  the  same  point  has  to  be
 raised  also  in  connection  with  the  other
 Bill.

 Shri  C.  0.  Deshmukh:  I  do  not  ob-
 ject  to  the  hon.  Member  asking  a  ques-
 tion.  But  he  must  not  expect  an  answer.

 Dr.  Lanka  Sundaram:  The  Minister
 can  reserve  his  answer  for  the  other
 Bill.  I  have  no  objection  at  all.  But  |
 feel  it  is  right  and  proper  even  in  con-
 nection  with  this  Bi  f  that  this  aspect  of
 the  matter  must  be  properly  examined.
 For,  once  the  custodians  are  appointed,
 control  not  only  over  the  administration
 of  the  companies  but  also  over  the  in-
 vestment

 policy
 of  the  companies  will

 be  in  the  hands  of  Government.

 I  concede  the  point  that  under  the
 Bill,  insurance  wi  become  cheaper.
 But  I  warn  Government,  and  I  think
 that  that  is  a  point  which  my  hon.
 friend  Shri  Venkataraman  had  not  pro-
 perly  realised  when  he  spoke  a  few
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 minutes  ago,  that  the  total  volume  of
 business  will  contract;  it  has  contracted
 already,  and  it  is  bound  to  contract  for
 this  reason,  namely....

 Shri  Venkataraman:  I  do  not  agree.
 Dr.  Lanka  Sundaram:  The  results

 will  show  you.  And  I  hope  my  hon.
 friend  Shri  Venkataraman  and  I  will
 be  for  some  time  longer  in  this  House
 to  be  able  to  review  it  very  soon  indeed.

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah):  I  know
 that  up  to  February  24th  of  this  year,
 the  business  that  has  been  taken  by
 these  companies—I  mean  the  big  com-
 panies—is  more  than  what  it  was  during
 the  corresponding  period  of  last  year.

 Dr.  Lanka  Sundaram:  My  _  hon.
 friend  has  quoted  the  figures  for  fifteen
 days,  that  is  from  20th  January  to  4th
 February—I  hope  I  have  got  him  cor-
 rectly.

 Shri  M.  C.  Shah:  From  lst  January
 to  24th  February.

 Dr.  Lanka  Sundaram:  But  as  you
 know,  the  policies  are  to  be  processed.
 Actually,  these  processes  have  been
 brought  in  by  the  old  field  staff.  I  shall
 come  to  that  point  presently.

 The  point  I  am  trying  to  make  is  this.
 Let  us  be  clear  on  this  point  namely
 that  the  total  volume  of  business,  or
 the  total  quantum  of  business  is  bound
 to  be  reduced.  Whether  it  is  good  for
 the  country  or  not,  I  do  not  know:  I
 am  not  going  to  complain  on  that  score
 at  the  moment.  But  I  do  want  to  ask
 Government  whether  they  propose  to
 get  the  revenues—or  rather  I  should
 withdraw  the  word  ‘revenues’  for  that
 is  not  a  pro

 per
 word  to  use—or  they

 propose  to  take  advantage  of  the  net  pro-
 fits  of  the  business,  estimated  at  Rs.  0
 crores,  that  is  to  say,  whether  they
 still  hope  to  get  that  money  towards
 assistance  for  the  Plan,  as  has  been
 written  down  in  the  Statement  of  Ob-
 jects  and  Reasons  of  this  Bill  and  also
 of  the  other  Bill  because  once  the
 volume  of  business  contracts,  then  na-
 turally  the  net  proceeds  will  also  con-
 tract.  I  would  say  that  instead  of  Rs.  0
 crores.

 Shri  C.  D.  Deshmukh:  Did  the  hon.
 Member  say,  profits  from  the  business  ?

 Dr.  Lanka  Sundaram:  I  corrected
 myself,  but  the  word  slipped.  I  said,
 the  earnings  of  these  companies,  that  is
 to  say,  the  money  which  is  available  for
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 investment  in  the  manner  in  which  Gov-
 ernment  want  it  to  be  invested  in  the

 public
 sector  for  enabling  the  Second

 ive  Year  Plan  to  go  forward.  I  stood
 corrected  thereafter:  the  word  slipped.
 2  Noon.

 But  the  intention  is  clear.  It  is  esti-
 mated  that  the  amount  available  from
 insurance  would  be  Rs.  i0  crores.  I
 hope  it  will  be  Rs.  30  crores,  as  all  of
 us  would  like  the  Plan  to  go  forward.
 Let  there  be  no  mistake  about  that  mat-
 ter.

 As  regards  the  foreign  section  of
 Indian  business,  it  is  a  well-known  fact
 that  Indian  insurers  have  recently  enter-
 ed  foreign  countries  like  East  Africa,
 Burma,  Malaya  and  Hongkong.  I  had
 an  opportunity  of  visiting  most  of  these
 countries.  I  agree  with  Sh  Venkatara-
 man  that  it  is  the  Indians  overseas  who
 contribute  mostly  to  their  business.  But
 I  do  say  that  we  cannot  avoid  the  point
 that  non-Indian  nationals  are  also  cus-
 tomers  of  Indian  insurance  companies.
 I  would  like  to  ask  the  Finance  Mi-
 nister  to  come  face  to  face  with  it  now
 instead  of  day  after  tomorrow,  that  this
 business  will  also  disappear  to  a  great
 extent,  if  not  totally.

 As  regards  the  field  staff,  I  am  entirely
 in  agreement  with  the  Finance  Minister
 as  regards  the  application  of  the  prin-
 ciple  that  these  malpractices  must  be
 completely  wiped  out.

 [Surt  BARMAN  in  the  Chair]
 I  am  here  with  some  knowledge  of

 this  sort  of  question  because  my  friends
 and  relatives  happen  to  be  chief  agents.
 of  a  number  of  companies  ;  I  have  never
 been  one,  nor  do  |  hope  to  be  one,
 and  even  though  Shri  Venkataraman  is

 trying
 to  become  a  policyholders’  direc-

 tor,  |  am  surrendering  my  policy  be-
 cause  I  have  no  money.  These  malprac-
 tices  must  be  completely  stopped.  {  am
 not  clear  whether  these  nearly  quarter
 million  field  workers  of  the  present  in-
 surance  companies  will  completely  dis-
 appear.  Even  the  Government  must  have
 their  agents.  Whether  the  existing  field
 workers  will  be  considered,  of  course
 on  merits,  for  continuation  as  agents  to
 the  Government  is  a  matter  which  can-
 not  be  settled  immediately,  but  I  hope
 the  Finance  Minister  would  devote
 time  to  an  examination  of  this  question,
 because  you  cannot  throw  out  of  work
 workers,  especially  good  workers.  I  am
 not  asking  for  automatic

 absorp
 tion  of

 these  nearly  quarter  million  field  work-
 ers  into  the  category  of  Government
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 agents  to  run  the  show,  but  I  think  a

 prope:
 inquiry  and  scrutiny  must  be

 made.

 Now  I  would  like  to  say  something
 about  the  administrative  staff.  I  strongly
 commend  two  or  three  points  I  am  trying
 to  make  in  this  regard.  This  House  has
 seen  the  enormous  administrative  and
 personnel  problems  which  arose  when
 nationalisation  of  the  airlines  took  place.
 I  feel  very

 strongly
 that  the  administra-

 tive  staff,  especially  those  of  the  cate-
 gory  drawing  Rs.  500  and  less

 per month,  should  be  given  a  square  deal.  I
 want  an  assurance  from  the  Finance
 Minister  that  this  will  be  properly  in-
 vestigated,  and  that  the  emoluments  of
 the  existing  employees  of  the  companies
 on  the  administrative  side  will  not  be
 sought  to  be  reduced.

 Secondly—and  this  is  a  point  which
 {  very  sincerely  commend  to  the  atten-
 tion  of  the  Finance  Minister—there  are
 a  number  of  industrial  disputes  pending
 between  the  staffs  of  some  of  the  in-
 surance  companies  and  the  _  insurers
 that  is,  the  companies  themselves.  I
 want  an  assurance  that  this  question
 will  not  be  disposed  of  in  a
 routine  manner,  that  it  will  be  pro-
 perly  investigated  and,  if  necessary
 some  Tribunals  or  other  mediation  ma-
 chinery  will  be  appointed  to  deal  with
 this  question  adequately  and  quickly,  so
 that  there  will  not  be  a  sense  of  griev-
 ance  on  the  part  of  the  administrative
 personnel  of  the  l50  odd  Indian  insur-
 ance  companies  which  are  now  being
 taken  over  by  Government.  I  feel  that
 if  not  today,  at  least  day  after  tomor-
 row  something  has  got  to  be  done.  I  very
 much  wish  that  these  administrative  per-
 sonnel,  particularly  the  officers  of  in-
 surance  companies,  will  become  a  new
 category  of  servants  of  Government.  It
 is  a  tremendous  process—I  am  pre-
 pared  to  concede.  But  it  must  be  done.
 l  have  come  across  a  lot  of  heart-burn-
 ing  on  the  part  of  the  staff  in  regard  to
 the  nationalised  airlines.  |  am  sure  my
 hon.  friend,  the  Finance  Minister,  will
 also  come  across  numerous  complaints,
 very  genuine  complaints,  about  the  man-
 ner  in  which  the  integration  of  service
 takes  place.  I  know  there  is  no  disposi-
 tion  on  the  part  of  Government  to
 shift  the  body  of  staff  from  one  com-
 pany  to  another  today,  but  all  these
 things  have  to  be  planned  in  advance
 so  that  the  staff  is  integrated  into  one
 service  with  adequate  wage  levels,  ade-
 quate  service  conditions  and  pensionary
 conditions;  I  do  not  know  whether

 they  will  have  pensionary  benefits,  but
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 at  least  they  should  have  the  benefit  of
 contributory  provident  fund  conditions
 which  will  be  uniform  for  the  country
 as  a  whole.  Here  also,  there  is  a  risk,  the
 tisk  of  marginal  cases  of  companies
 being  unable  to  pay  proper.  wages.  But
 that  problem  can  be  solved  once  life  in-
 surance  is  nationalised  and  all  the  staff  of
 the  150  odd  companies  are  taken
 together  as  a  unit.  I  commend  this  idea
 very  sincerely  to  the  Finance  Minister
 so  that  insurance  will  become  a  very
 live  affair  in  the  sense  that  the  workers
 are  enthusiastic  workers  who  do  not  be-
 come  just  something  like  bureaucrats  at
 a  lower  level.

 Shri  H.  N.  Mukherjee  (Calcutta
 North-East):  I  welcome  the  Bill,  but  [
 fear  I  do  so  with  my  inevitable  grouse,
 that  it  is  not  as  thorough-going  as  It
 could  have  been,  and  certainly  should
 have  been  I  say  this  in  spite  of  what
 Shri  Tulsidas  said  yesterday  about  us

 egeing
 on  the  Finance  Minister  to  the

 abyss  of  social  decline.  Today  to  the
 social  conscience,  socialism  is  a  sort  of
 categorical  imperative  and  even  the  Fin-
 ance  Minister  cannot  avoid  it,  though
 he  is  trying  whatever  he  can  to  evade
 its  full  implications.

 We  have  been  told  that  as  a  result  of:
 the  Finance  Minister's  announcement,
 the  stock  market  was  in  jitters.  Luckily,
 the  stock  market  is  not  the  barometer  of
 our  social  idealism.  The  stock  market,
 which  booms  when  there  is  a  war  scare
 and  which  sags  when  there  is  promise
 of  peace,  is  not  the  barometer  of  our
 social  conscience.  Nationalisation  of  in-
 surance  has  been  a  long-felt  need  in
 order  that  the  interests  of  the  insuring
 public,  the  insurance  workers  and  the  in-
 dustry  could  be  safeguarded,  the  coun-
 try’s  economy  promoted  and  more  funds.
 provided  for  economic  development.  We
 are

 happ
 that  Government  have  taken

 a  tangi  fe  step  in  this  direction,  but
 they  might  very  well  have  taken  a
 few  more  correlated  step.

 We  have  heard  also  that  Government
 behaved  in  this  matter  like  a  thief  in
 the  night  issuing  an  Ordinance  in  order
 to  nationalise  life  insurance.  The  answer
 to  that  has  been  given  by  the  Finance
 Minister  himself  when  in  his  very  se-
 date  way  he  catalogued  instances  of  mis-
 behaviour  which  we  on  our  side  would
 have  characterised  in  a  manner  rather
 different,  but  his  exposure  was  im-
 pressive  enough.

 Now,  this  talk  about  Government
 behaving  like  a  thief  in  the  night  and
 also  the  talk  about  the  worthy  gentle-
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 men  who  run  our  industries  who  shduld
 have  been  given  certificates  of  merit  for
 the  way  in  which  they  have  conducted
 their  operations,  reminds  me  of  what
 “was  sought  to  be  done  last  year  by  one
 of  the  very  best  insurance  _  institutions
 in  this  country,  which  I  do  not  wish  to
 name.  Anticipating  nationalisation  in
 autumn  last  year,  this  company  adopt-
 ed  a  scheme  of  mutualisation  and  pub-
 Ticised  to  all  the  world  that  Govern-
 ment  had  informally  approved  of  that
 scheme  of  mutualisation,  and  by  that
 mutualisation  they  were  going  to  add
 ‘very  much  more  than  a  pretty  penny  to
 the  pile  which  they  were  making.  I  need
 not  give  the  statistics  which  have  al-
 ready  been  mentioned,  in  regard  to  this
 particular  compan

 Y
 But  if  this  is  the

 ‘way  in  which  the  best  of  them  behaves,
 if  the  generality  of  them  behave  in  the
 manner  which  was  revealed  by  the  Fin-
 ance  Minister  and  which  is  more  or  less
 common  knowledge,  _  then  surely  if
 Government  adopted  certain  steps,  issu-
 ed  an  Ordinance  and  so  on  and  so  forth,
 it  was  certainly  the  right  thing  in  the
 circumstances.

 But  I  do  not  see  why  Government  do
 not  go  forward  and  take  over  general
 insurance  business.  I  have  seen  in  the
 papers  this  morning  some  indication
 that  certain  aspects  of  general  insurance
 may  be  taken  over,  but  I  feel  that  gen-
 eral  insurance  should  certainly  be  in-
 cluded  all  together.  I  had  occasion  to
 look  a  well-documented  publication  of
 the  Congress  itself  on  insurance  business
 in  India  by  Shri  H.  D.  Malaviya,  which
 is  a  very  recent  publication—it  came
 out  only  last  month.  It  gives  very  cogent
 arguments  and  a  good  deal  of  satistics
 to  show  how  general  insurance  should
 also  come  within  the  ambit  of  nationa-
 lisation.  We  find,  for  example,  that
 British  mercantile  firms  almost  com-
 pletely  control  general  insurance.  Their
 profits  are  stupendous  and  we  find  they
 ‘also  behave  in  a  manner  which  leads  to
 our  losing  large  sums  of  money  on  ac-
 count  of  their  scandalous  operations.
 Tam  quoting  from  page  22  of  thi is  book,
 Insurance  Business  in  India  by  H.  D.
 Malaviya,  a  Congress  publication.

 “In  General  Insurance  business,
 large  amounts  are  passed  on  to  the
 insured  as  illegal  rebates  and  then
 are  accounted  for  by  false  entries
 in  the  Revenue  accounts  of  insur-
 ance  companies.  The  Managing
 Agents  of  many  industrial  concerns
 ‘pocket  such  illegal  rebates  on  the
 premium  paid  by  the  concerns
 wnder  their  control  and  such  am-
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 ounts  go  unaccounted  for  and  un-
 taxed.  It  is  estimated  that  the  con-
 sequent  losses  to  the  State  amount
 to  over  a  crore  of  rupees  in  taxes
 on  such  illegal  payments.”

 Apart  from  this  is  the  fact  that
 about  Rs,  5  crores  go  abroad  on  ac-
 count  of  the  operations.

 I  wish  also  to  refer  to  what  the
 Controller  of  Insurance  says  on  page
 68  of  the  Insurance  Year  Book  in  re-
 gard  to  the  Code  of  Conduct  of  these
 insurers.

 “The  Code  _  has  had  a  healthy
 effect  on  the  insurance  industry,
 though  the  evils  of  rebating  and
 payment  of  excessive  commission
 to  principal  agents,  insurance
 agents,  etc,,  may  not  have  been
 checked  to  any  considerable  ex-
 tent.”
 This  is  a  very  clear  understatement

 because,  as  a  matter  of  fact,  the  illegal
 rebate  has  not  been  checked  to  any
 mentionable  extent  and  at  least  Rs.  2
 crores  go  into  the  pockets  of  industria-
 lists  and  businessmen  by  means  of  ille-
 gal  rebates  in  various  ways.  I  do  not
 want  to  go  into  the  details  of  this  matter
 because  this  question  has  been  referred
 to  by  other  speakers.  But,  I  feel  that
 general  insurance  should  certainly  be
 taken  over.

 Yesterday,  Shri  Tulsidas  Kilachand
 offered  a‘  challenge  to  Government  and
 there  was,  I  felt,  in  his  challenge,  a
 certain  cogency.  He  had  said  to  Gov-
 ernment:  You  cannot  operate  your
 Jaws  properly  and  you  are  now  coming
 forward  to  take  over  the  entire  industry.
 It  is  up  to  the  Government  to  answer  it.

 Again,  Shri  Somani  when  he  spoke
 asked  for  an  enquiry.  I  think  that  it  is
 right  there  is  an  enquiry  because,  quite
 apart  from  the  nationalisation  which  is
 being  proposed  here  and  now  which
 should  be  proceeded  with  straightaway
 there  should  be  an  enquiry  into  all  these
 matters.  We  want  to  know,  for  example,
 what  exactly  the  Controller  of  Insur-
 ance  was  doing.  We  have  heard  re-

 rts;  they  may  be  right  or  they  may
 wrong;  we  have  had  reports  that  he

 has  been  usually  strong  on  the  stronger
 side.  It  is  very  necessary  that  we  find
 out  what  was  what.  I  wish  this  also
 because  I  do  not  like  the  way  in  which
 the  nationalisation  is  now  going  to  be
 conducted.  The  appointment  of  custo-
 dians,  for  example,  shows  that  a  kind
 of  people  are  now  coming  into  the
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 picture  in  the  most  important  positions
 who  have  no  faith  in  nationalisation  as
 far  as  we  can  make  out,  who  have  open-

 ly
 said  over  and  over  again  that  they

 ०  not  believe  that  nationalisation  can
 work  properly,  who  are  champions  of
 the  private  sector;  but  they  are  now
 coming  into  the  picture.  I  do  not  want
 them  to  be  pushed  out  altogether  but  I
 want  them  to  be  controlled  with  a  firm
 hand.  The  Commerce  and  Industry  Mi-
 nister  said  the  other  day  that  Govern-
 ment  cannot  evolve  legislative  hedges
 that  cannot  be  jumped  over,  I  want
 Government  to  come  forward  and

 say that  they  are  taking  steps  in  order  t
 have  legislative  as  well  as  executive
 hedges  so  that  the  hurdles  cannot  be
 jumped  over  by  the  ingenious  brains  of
 the  private  sector.

 I  wish  to  refer  to  the  question  of  the
 association  of  workers  with  the  manage-
 ment,  but  I  think  that  we  shall  have  a
 greater  opportunity  in  regard  to  that
 subject  later  on.  Meanwhile  I  want  to
 mention  something  about  the  conditions
 of  work  of  the  employees  because  some
 disquieting  statements  are  reported  to
 have  been  made  on  behalf  of  Govern-
 ment.  I  am  told  that  in  Bombay  there
 was  a  report  of  a  statement  made

 by the  Minister  for  Revenue,  Shri  M.
 Shah,  that  the  staff  of  the  insurance
 companies  will  be  taken  over  by  the
 Corporation  but  their  service  conditions
 would  be  rationalised,  and  brought  in
 conformity  with  the  general  pattern  of
 Government  service.  This  sounds  quite
 unexceptionable.  I  do  not  object  to  it
 straightaway,  but  it  is  bound  to  create
 misgivings  in  the  mind  of  the  bulk  of
 the  insurance  em

 aployees.
 Many  of  them

 have  fought  on  basis  of  their  chart-
 er  of  demands  and  many  of  them  have
 secured  certain  improvements  in  their
 wages  and  in  their  conditions  of  work.
 I  know  also  that  in  many  of  the  insur-
 ance  institutions  conditions  of  work
 are  still  very  bad.  So,  what  I  suggest
 should  be  done  is  that  for  the  time  being
 there  should  be  no  retrenchment,  for
 the  time  being  there  should  be  no  such
 unwarrantable  transfers  as  I  have  heard
 are  being  done  from  Calcutta,  where
 seven  people  were  asked  to  go  to  Ajmer
 and  go  there  at  very  short  notice,  for
 the  time  being  I  wish....

 Shri  M.  C.  Shah:  I  may  just  inter-
 vene.  As  a  matter  of  fact  that  point  was
 brought  to  our  notice  by  one  Member
 of  our  party  from  Rajaya  Sabha.  I  had
 enquired  abou  that  and  there  is  already
 an  amendment  on  the  matter  by  Shri
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 K.  K.  Basu.  As.a  matter  of  fact,  the
 head  office  of  the  life  insurance  business.
 was  at

 Ajmer
 and  the  head  office  of  the

 General  Insurance  business  was  at  Cal-
 cutta.  These  people  were  clearly  engaged for  life  insurance  and  some  of  them
 were  at  Calcutta  sitting  with  the  Chair-
 man  there.  They  had  no  business  there
 when  the  life  insurance  was  taken  over
 and  everybody  has  gone  there  without
 any  compunction.

 Shri  H.  N.  Mukerjee:  !  am  glad  to
 hear  that  but  my  main  proposition  is
 that  for  the  time  being  the  Status  quo
 in  regard  to  wages  and  conditions  of
 work  should  remain,  that  there  should:
 be  a  review  on  the  basis  ‘of  the  char-
 ter  of  demands  which  the  all-India  body
 of  insurance  employees  had

 presented in  953  and  on  the  basis  of  which  dis-
 cussions  had  been  conducted  with  the
 Chief  Labour  Commissioner  of  the  Gov-
 ernment  of  India  and  which  is  now
 being  put  into  abeyance.  If  on  that  basis.
 negotiations  are  resumed,  then  perhaps,
 a  really  rational  scheme  can  be  worked!
 out.

 I  wish  also  to  refer  to  another  mat-.
 ter  and  that  is  the  specification  of  the
 premium  rate  of  the  Oriental  Insurance
 Company,  for  all  practical  purposes.  I
 have  been  told—I  speak  subject  to  cor-
 rection—that  this  has  caused  a  great  deal
 of  ‘disturbance  and  specially  in  relation
 to  the  provident  societies.  It  seems  there
 are  about  79  provident  socities.  This
 was  the  position  at  the  end  of  953  and
 naturally  their  total  business  is  very
 low  and  they  do  not  have  policies  for
 more  than  Rs.  1,000  or  something  like
 that,  and  for  them  this  imposition  of  the
 Oriental  rate  is  particularly  rather  diffi-
 cult.  In  regard  to  this,  I  feel  that  the
 premium  rate  should  have  to  be  ascer-
 tained  by  a  further  discussion  and  pend-
 ing  that,  may  be  the  status  quo  can  be
 retained.

 I  wish  also  to  point  out  that  some
 misgiving  has  been  caused  by  the  an-
 nouncement  that  where  companies  have:
 lesser  assets  than  liabilities,  the  policy-
 holders  might  be  put  to  some  _incon-
 venience  in  regard  to  securing  fulfilment
 of  their

 policies.
 I  feel  that  policy-

 holders  should  not  be  penalised  where
 these  com

 panies
 have  lesser  assets  than-

 liabilities  because  I  feel  it  was  due  to
 the  sins  of  the  Controller,  which  should’
 not  be  visited  on  the  policyholder.

 “In  re
 gard

 to  the  question  of  agencies.
 I  feel  that  there  should  be  a  complete
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 overhaul  of  the  present  position.  Actual-
 jy,  Mr.  Malaviya,  who  writes  this  Con-
 gress  brochure  on  Insurance  Business  in
 India  gives  the  title,  ‘The  Scandalous
 Story  of  Agents,  Special  Agents,  Princi-
 pal  Agents,  and  Chief  Agents’  to  one

 chapter.  This  story  has  already  been  told
 in  some  detail  in  this  House  but  what  I
 wish  to  emphasise  now  is  that  the  bona
 fide  agents  should  be  assisted  and  that
 you  should  try  to  delimit  the  areas  in
 which  they  work.  You  should  have
 some  kind  of  ascertainment  regarding
 their  conditions  of  work  and  bogus
 agencies  should  be  terminated  at  once.

 ¥  have  noticed  an  amendment  given  by
 the  Finance  Minister  to  which  reference
 ~was  also  made  by  Shri  Tulsidas  Kila-
 chand,  regarding  a  sort  of  indemnifica-
 tion  to  Members  of  Parliament  who
 have  been  agents,  or  are  continuing
 to  be  ‘agents  of  insurance  firms.  As  far
 as  their  having  been  agents  before  na-
 tionalisation  is  concerned,  I  feel  that,
 perhaps,  they  might  have  some  kind  of
 indemnification  but  as  far-as  post  facto
 operations  after  nationalisation  are  con-
 cerned,  I  feel  that  Members  of  Parlia-
 ment,  people  of  their  description  who
 happen  to  be  in  presumably  influential
 positions,  should  not  have  anything  to
 do  in  regard  to  such  jobs  as  agents  of
 insurance  commpanies,  I  feel  in  this  re-

 gard
 Government  should  make  up  its

 mind.

 In  regard  to  compensation,  the  major
 discussion  will  ensue  when  we  discuss
 the  Bill  on  the  Corporatians,  but  the
 ‘Bill  at  the  moment  offers  compensa-
 ‘tion  to  the  managements.  About  this
 rate  we  have  a  great  deal  of  objection
 as  was  already  pointed  out  by  my
 friend,  Shri  Sadhan  Gupta.  In  regard  to
 compensation  for  managements  men-
 tioned  in  clause  6  of  the  Bill  before  us,
 व  say  that  the  management,  as  far  as  we
 can  find  out,  does  not  deserve  any  com-
 pensation  at  all.  You  say  that  you  are
 determined  to  pay  compensation.  Well,
 then,  good.  In  that  case,  I  suggest  :  Hold
 up  the  payment  of  compensation;  keep
 it  in  abeyance  and  reduce  the  rate,  and
 even  if  you  do  so,  you  deduct  what-
 ever  you  pay  now  from  the  total  quan-
 tum  of  compensation  which  would  be
 determined  Tater  on  after  we  pass  the
 Life  Insurance  Corporation  Bil  f  So,  I
 feel  that  after  we  have  discovered  on
 official  authority  what  transpires  in  the
 ‘insurance  business,  we  should  not  agree
 to  pay  compensation  for  managements,
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 especially  at  the  rate  which  is  mention-
 ed  here.  I  find  that  the  Oriental  Insur-
 ance  Company,  for  example,  would  get
 about  one  twelfth  of  its  entire  paid-up
 capital  every  month  if  the  provisions  of
 this  clause  come  into  operation.

 I  wish  also  to  refer  to  another  mat-
 ter  and  that  is  the  question  of  the  na-
 tionalisation  of  banks.  As  far  as  this  is
 concerned,  at  least  there  is  one  sector
 of  the  banking  industry  which  can  be
 and  ought  to  be  nationalised  straight-
 away.  Especially  in  regard  to  the  opera-
 tions  involving  foreign  exchange,  we
 suffer  such  a  tremendous  amount  of  loss.
 The  co-relation  of  insurance  to  banking
 industry  is  very  well  known,  and  if  we
 now  go  ahead  with  nationalisation  of
 banks  and  make  a  beginning  straight-
 away  with  foreign  banks,  if  we  try  to
 make  foreign  exchange  operations  an
 entirely  State  operated  affair,  then  sure-
 ly  that  would  be  making  a  real  and  sub-
 stantial  contribution  to  the  development
 of  our  economy.

 I  feel  that  there  are  many  other.  mat-
 ters  which  could  be  discussed  in  detail,
 but  I  have  raised  some  points  to  which
 I  hope  the  Finance  Minister  will  give

 .a  reply  which  would  not  be  disappoint-
 ing.

 The  private  sector  has  thrown  a  chal-
 lenge  not  only  to  Government  but  also
 to  the  country,  and  |  think  that  chal-

 -lenge  has  got  to  be  answered.  They  are
 saying  that  the  Government’s  _  project
 regarding  the  nationalisation  of  Fife  in-
 surance  is  a  very  serious  injury  to  the
 private  investment  climate.  Then  they
 go  on  to  say  that  this  is  a  powerful
 deterrent  to  future  private  foreign  in-
 vestment.  I  feel  this  is  the  language  of
 blackmail.  I  am  quoting  the  Eastern
 Economist  of  the  3rd  February  956
 where  it  is  said  editorially:  “This
 (meaning  life  insurance  nationalisation)
 is  likely  in  practice  to  involve  a  loss  of
 more  than  Rs.  5  to  Rs.  l0  crores  per
 year,  perhaps  the  full  gain  of  the  pub-
 lic  sector  from  additional,  resources
 which  it  can  operate  of  its  own.”  That
 is  to  say  that  the  private  sector  is  goin
 to  behave  in  a  manner  which  will  teac
 the  Government  certain  lessons.  This  is
 exactly  what  they.  say.  The  private  sec-
 tor  feels  damaged  and  therefore  they
 say  that  the  private  investment  climate
 is  going  to  suffer  and  that  the  future
 private  foreign  investment  is  going  to  be
 deterred  and,  therefore,  you  keep  off  this
 kind  of  business  like  life  insurance  na-
 tionalisation.  I  repeat,  this  is  the  langu-
 age  of  blackmail.  So  frequently  we  hear
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 yepresentatives  of  the  private  sector
 perading  their  patriotism—I  30  not
 doubt  their  patriotism—but  if  these  en-
 terprising  gentlemen,  about  whom  the
 Finance  Minister  gave  us  such  a  very
 fine  description,  parade  their  patriotism,
 we  can  only  say  that  they  love  their

 country
 ,  perhaps  only  in  the  rare  inter-

 vals  of  making  tons  of  money.  But  that
 is  not  good  enough.  It  is  about  time  that
 they  realise  that  the  country’s  conscience
 has  been  aroused.  It  is  about  time  that
 they  realise  that  all  this  talk  about  with-
 holding  private  investment,  this  talk  of
 deterrent  effects  on  private  foreign  in-
 vestment,  is  not  going  to  intimidate  the
 country.  I  fee!  that  today  we  are  ih  a  po-
 sition  where  we  can  certainly  not  truckle
 down  to  this  kind  of  threat  which  is
 coming  from  the  private  sector.  On  the
 contrary,  we  can  go  ahead.  That  is  why
 I  said  that  there  are  many  lacunae
 which  have  got  to  be  repaired  and  that
 is  why  the  Government  has  got  to  go
 further  forward  towards  nationalisation,
 at  least  of  forei  exchange  banks,
 which  would  undoubtedly  be  a  step  in
 the  direction  which  the  people  desire.

 Shri  Matthen  (Thiruvellah):  I  do  not
 think  any  more  people  ought  to  speak
 on  the  side  of  nationalisation,  because
 enough  has  been  said  about  it.  But  I
 am  afraid  one  point  has  to  be  mention-
 ed.  It  can  be  said  very  firmly  and  very
 pointedly  that,  unlike  other  industrial
 companies,  for  the  insurance  company
 capital  is  a  very  minor  factor.  The  funds
 are  raised  from  the  public  for  a  conting-
 gency  which  the  people  are  afraid  of.  th
 the  case  of  a  textile  mill  or  a  steel  mill,
 the  capital  is  a  major  factor  and  that
 stands  on  a  different  footing  from  life
 insurance  where  the  capital  is  a  very
 minor  factor.  In  fact,  I  know  some  com-
 panies  with  very  small  capital  doing
 very  large  business.  So,  the  capital  does
 not  come  very  much  into  the  picture.’
 I  entirely  agree  with  the  Finance  Mi-
 nister  that  nationalisation  is  a  most  de-
 sirable  step  and  I  congratulate  the  Fin-
 ance  Minister  more  for  the  way  he  has
 brought  in  the  ordinance.  And  my  ad-
 miration  for  the  Finance  Minister  grows
 day-by-day

 Shri  B.  $.  Murthy  (Eluru):  Many  are
 admiring  him.

 Shri  Matthen:  My  admiration  for
 the  Finance  Minister  grows  day-by-day
 for  the  way  in  which  he  has  brought
 out  the  ordinance.  Otherwise  it  is  quite
 possible  that  several  horses  would  have
 gone  out  of  the  stable.
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 One  thing  more.  In  the  private  sector
 it  has  now  become  a  fashion  or  neces-
 sity  for  every  big  business  house  or
 even  business  man  to  have  an  insurance
 company,  if  possible,  just  like  half  a
 dozen  motor  cars  to  move  about.  But
 to  these  ordinary  business  houses,  the
 insurance  companies  are  a  minor  factor
 and  not  so  much  from  the  profit  point
 of  view  that  they  do  so  for  which  they
 have  got  other  industrial  ventures.  For
 example,  my  friend  Shri  Tulsidas  said
 yesterday  that  he  has  got  an  insurance
 company,  but  I  am  sure  that  is  one  of
 his  minor  adjuncts.  His  major  attention
 is  not  bestowed  on  the  insurance  busi-
 ness  ;  it  is  bestowed  on  other  business.

 Shri  K.  K.  Basu:  He  does  not  accept
 that  position.

 Shri  Matthen:  It  is  only  advisable
 for  Government  to  step  in  and  pay
 their  wholehearted  attention  to  this
 very  important  industry.  I  do  not  think
 I  need  say  anything  more  about  this
 aspect,  but  one  aspect  that  I  wish  to
 point  out  is  this.  Practically,  I  am  not  a
 capitalist  like  my  friends  nor  have  I
 any  ambition  to  become  a  capitalist
 even  though  I  was  one  some  time  ago.

 Shri  है,  D.  Pande  (Almora  Distt.—
 North-East):  But  everybody  wants
 capital.

 Shri  Matthen:  But  I  am  not.  Il  am  a
 believer  in  the  socialistic  pattern  of  s0-
 ciety.

 Shri  K.  K.  Basu:  Socialistic  or  Socia-
 list  ?

 Shri  Matthen:  I  want  to  tell  my
 friends  that  I  believe  in  this  thing  and
 I  am  not  a  capitalist.  And  if  you  remove
 competition,  the  business  will  suffer.
 India  has  not  become  sufficiently  insur-
 ance-conscious  as  some  of  the  western
 countries  like  U.K.  and  U.S.A.  It  has
 got  to  be  made  and,  although  I  do  not
 say  everything  in  favour  of  them,  the
 insurance  agents  in  the  private  sector
 have  been  developing  that  consciousness
 in  the  minds  of  the  people.  If  you  re-
 move  that  sector  completely,  my  fear  is
 about  a  monopolistic  concern—as  pow-
 er  corrupts,  monopoly  corru

 pts.
 What-

 ever  be  the  dynamism  of  the  Finance
 Ministry  at  this  moment,  after  some
 years  it  gradually  becomes  static.  That
 dynamism  disappears.  That  is  perhaps
 the  reason  why  my  friend,  Shri  Somani,
 put  foward  a

 suggestion.
 He  asked  whe-

 ther,  if  the  public  sector  did  not  work
 property,  the  Government  would  de-
 nationalise  it.  ]  am  not  a  pessimist  Jike
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 Shri  Somani  in  this  matter.  I  believe
 the  public  is  going  to  make  good  busi-
 ness.  But  I  am  fairly  certain  from  the
 experience  of  other  public  sectors  that
 the  dynamism  and  the  spirit  of  service
 slowly  disappears.  I,  therefore,  very
 earnestly  appeal  to  the  Finance  Minis-
 ter  to  consider  the  leaving  of  some  com-
 panies  in  the  private  sector.  I  am  en-
 tirely  with  him  in  the  indictment  he
 made  the  other  day.  I  do  not  even  need
 one  hand  to  account  the  good  ones
 among  the  whole  lot.  There  I  agree  with
 him.  But  my  point  is  this.  I  leave  the
 number  of  companies  to  be  left  in  the
 private  sector  to  him.  Let  it  be  not  large;
 let  it  be  two  or  four  or  at  any  rate
 not  more  than  ten.  They  may  be  under
 the  financial  control  of  the  Govern-
 ment.  But  they  may  be  there  so  that  the
 spirit  of  competition  may  continue  in
 the  interest  of  insurance  business.

 I  am  not  speaking  for  the  private
 sector.  I  have  said  so  on  several  occa-
 sions  when  the  Companies  Bill  was  dis-
 cussed,  I  have  not  a  very  high  opinion
 of  the  so-called  capitalists  or  the  big
 business  houses.  I  am  speaking  in  the
 interest  of  the  nationalised  industry.
 The  private  sector  may  be  left  in  a
 small  way.  We  can  leave  a  few  com-
 panies  to  function  side  by  side  with
 the  Corporation.  The  Finance  Minister
 would  ask:  how  could  we  make  an  in-
 vidious  distinction.  The  custodians  are
 in  charge  of  the  companies  and  they
 will  be  able  to  evaluate  the  companies.
 On  the  top  of  it  all,  we  are  going  to
 have  a  tribunal.  Let  the  report  of  these
 custodians  be  placed  before  the  tribu-
 nal  and  you  can  ask  them  to  select  ten
 or  twelve  companies.  I  want  only  this  to
 be  done.  I  do  not  agree  with  my  friend,
 Shri  Venkataraman  for  whose  _intelli-
 gence  I  have  very  great  admiration.  He
 said  that  it  was  not  desirable  to  have  a
 private  sector  however  small!  it  may  be;
 it  must  be  a  monopoly.  Monopoly,  as  I
 have  already  said,  will  make  it  inefficient
 in  course  of  time.

 My  friend,  Shri  Asoka  Mehta,  advo-
 cated  nationalisation  of  the  general  in-
 surance  as  well.  But  he  said  he  had  no
 objection  to  the  private  sector  continu-
 ing  in  the  general  insurance.  He  is  an
 advocate  of  nationalisation  not  only  in
 this  respect  but  in  other  respects  also.
 J  do  not  know  why  he  shou fa  tolerate
 private  sector  in  this  only.  It  is  very
 reasonable  and  sensible  to  leave  somt
 private  companies  in  the  interest  of  the
 Government  Corporation  or  you  Can
 make  them  mutuai  companies.  I  agree
 with  him  that  general  insurance  also
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 must  be  nationalised.  But  here  again  it
 must  not  be  made  a  monopoly.  It  is  not
 because,  as  Dr.  Lanka  Sundaram  said,
 foreign  interests  have  got  some  hold  in
 the  general  insurance  that  it  has  not  been
 nationalised.

 Shri  Somani  said  yesterday  that  if
 the  policy  mentioned  in  the  Finance
 Minister’s  speech  was  wholeheartedly
 pursued  and  carried  on,  the  experience
 of  the  corporation  here  would  be  the
 same  as  that  of  some  other  countries
 which  have  nationalised  this.  Which  is
 the  country  which  has  nationalised  in-
 surance  and  made  it  a  complete  success

 without
 competition  ?  I  would  like  to

 now.

 In  this  connection,  I  would  mention
 an  American  corporation.  I  have  heard
 of  a  big  American  corporation  who  are
 manufacturing  soap—Proctor  and
 Gamble.  They  are  manufacturing  dif-
 ferent  kinds  of  soap—washing  soap,  etc.
 They  allow  each  factory—mind  you,
 they  are  under  one  corporation—to
 compete  with  the  other  ;  they  allow  even
 cut-throat  competition  between  two  fac-
 tories  of  the  same  corporation.

 Shri  8,  S.  Murthy  :  Spartan  system  of
 competition.

 Shri  Matthen:  It  is  competition
 among  the  two  sectors  of  the  same
 company.  One  kind  of  washing  soap  is
 called  Tide  and  there  is  another  called
 Kamet;  both  are  manufactured  by  the
 same  corporation  but  in  two  factories.
 One  is  allowed  to  compete  and  cut  out
 the  other  soap  from  the  market.  That
 depends  upon  the  particular  executive
 who  is  responsible  ir  this.  They  have
 different  advertisement  arrangements,
 different  propaganda.  Americans,  as
 you  know,  are  the  best  people  in  pro-
 duction  in  every  industry  and  whether
 you  like  them  or  dislike  them,  you  have
 to  take  your  hats  off  for  their  produc-
 tive  capacity.  So,  they  know  the  value
 of  competition  which  is  the  basic  fac-
 tor  which  I  am  afraid  the  hon.  Finance
 Minister  had  not  sufficiently  appreciated.

 If  he  does  not  want  to  tolerate  any
 private  sector  at  all  for  whatever
 reasons  it  may  be  I  would  then  suggest
 four  autonomous  corporations  and  not
 one  so  that  the  spirit  of  competition
 will  be  there,  with  independent  actuarial
 valuations.

 Shri  K.  C.  Sodhia  (Sagar):  What  is
 the  necessity  of  having  competition  when
 you  are  going  to  nationalise  insurance  7
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 Shri  Matthen  :  My  humble  suggestion  *
 is  to  have  four  distinct  and  ‘erent
 corporations  with  distinct  boards.  Sup-
 posing,  Madras  has'a  lower  premium
 than  the  other  corporations  at  Bombay
 of  Delhi,  that  is  a  very  strong  point  in
 their  favour  and  they  will  go  out  and
 say  that  they  are  able  to  give  better
 service  at  a  lower  premium.  After  all,
 Government  is  the  same  and  the  machi-
 nery  is  the  same.

 Shri  M.  C.  Shah:  May  I  know  if  the
 hon.  Member  suggests  that  there  should
 be  different  rates  of  premium  in  differ-
 ent  parts  of  the  country?

 Shri  Matthen  :  I  did  not  suggest.  that. if  in  the  valuation,  one  corporation  finds
 that  ‘It

 en.
 afford.”  26  work™  efficiently even  with  a  small  reduction  i

 3 mium,”  it“stould  hot  bé  prevented.  “That
 is  my  point“  aa  cee

 In  my  State—Travancore-Cochin—
 there  is  this  motor  insurance—third
 party  risk.  The  complaint  there  is  that
 the  Government  do  not  settle  the  claims
 quickly.  It  has,  therefore  eventually  be-
 come  another  motor  tax.  It  is  a  mono-
 poly  there.  I  am  only  submitting  that
 this  monopoly,  whether  by  the  Govern-
 ment  or  by  anybody  did-not  work  80
 well  as  with  com

 ‘ae
 Without  com-

 tition  there  wiil  be  a  set-back  to  the
 Business,  to  its  efficiency  and  its  interests.

 Shri  S.  V.  Ramaswamy  :  It  is  too  late
 in  the  day  to  question  the  wisdom  of
 nationalisation.

 Shri  B.  S.  Murthy  :  It  is  never  too  late
 for  any  wisdom.

 Shri  S.  V.  Ramaswamy:  I  said:  “to
 question  the  wisdom.”  It  has  been  there
 since  950  and  it  has  taken  nearly  six
 years  to  be  brought  before  this  House.
 My  friends  on  this  side  and  that  side  of
 the  House  have  given  very  many  Cases
 of  malpractices  and  I  do  not  think  I
 need  add  to  them.  I  have  had  several
 occasions,  as  a  matter  of  fact,  to  write
 on  behalf  of  persons  who  had  insured
 with  various  companies,  who  had

 paid up  the  premium  for  20  years  and  whose
 policies  were  ready  for  settlement.  They
 wrote  letters  after  letters  to  the  com-
 panies  but  no  replies  were  received:
 They  were  left  with  only  their  policies
 and,  possibly,  a  litigation  to  start  with.
 The  reply  which  I  received  was  uniform-
 ly  same.  The  Controller  of  Insurance
 has  said  that  he  is  powerless,  that  he  can
 Only  persuade  the  companies  to  pay  off
 the  amounts  and  settle  the  accounts.
 2—I5  Lok  Sabha.
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 But,  by  mere  persuasion  nothing  hap-
 pens.  I  know  of  several  cases  where
 people  lost  their  monies.  Therefore,  it
 is  not  one  day  to  soon  to  have  this  in-
 surance  nationalised.

 The  main  objectives  of  this  are  stated
 to  be  three,  namely,  safeguarding  of
 funds  of  policyholders,  effective  mobi-
 lisation  of  funds  and  efficient  service.

 With  regard  to  safeguarding  of  funds
 of  policyholders  it  stands  to  reason  if
 insurance  is  nationalised  the  policyhold-
 ers  need  not  have  any  fear  at  all  be-
 cause  they  have  got  a  claim  over  the
 Government  and  it  is  like  investing  or
 putting  one’s  money  in  the  State  Bank
 of  In  dia.  There  is  no  fear  about  it.  On
 that  score  not  much  argument  is  need-
 ed  to  speak  in  favour  of  the  nationalisa-
 tion  of  insurance.

 But,  the  other  question  is  of  effective
 mobilisation.  It  is  there  that  I  wish  to
 utter  a  word  of  caution.  Mere  nationali-
 sation  will  not  resuit  in  effective  mobi-
 lisation  unless  you  take  necessary  steps
 to  mobilise  funds.  We  must  take  a  les-
 son  from  the  Postal  Insurance  which
 has  been  there  from  9i4.  In  9I4
 there  was  only  a  business  of
 Rs.  3,38,00,000.  In  952,  after  nearly  40
 years,  it  had  come  up  only  to  Rs.  20
 crores  even  though  the  premium  rates
 were  lower  and  even  though  they  had
 other  advantages  of  insuring  and  getting
 more  custom’  than  the  private  insurance
 companies.

 Shri  K.  C.  Sodhia:  Can  it  not  be
 compelled  by  means  of  law  to  just
 have  policies  in  the  nationalised  insur-
 ance  ?

 Shri  S.  V.  Ramaswamy:  I  am  com-
 ing  to  that,  the  State  can  force  its  own
 servants  to  insure  with  the  nationalised
 insurance.  As  a  matter  of  fact,  in  the
 Mysore  State  they  are  doing  it.  Officers
 above  a  certain  grade  are  compelled  to
 insure  with  the  State  Insurance  in
 Mysore.  The  State  Insurance  in  Mysore
 is  working  very  well.  As  a  matter  of
 fact,  I  would  submit  that  the  way  in
 which  the  Mysore  State  Insurance  is
 working  may  be  studied  in  detail.

 Now,  even  though  the  Postal  Insur-
 ance  had  such  facrtities  they  have  not
 been  able  to  mobilise  funds.  It  has  got
 its  own  inberent  weakness.  For  instance,
 the  postal  authorities  who  are  entrusted
 with  this  work  have  not  got  the  neces-
 sary  enthusiasm.  They  do  not  have  the
 urge  and  drive  to  do  the  work  and  they
 do  not  take  necessary  steps  to  see  that
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 {Shri  S.  V.  Ramaswamy]
 more  people  insure  with  them.  There  is
 that  lassitude,  that  inertia  on  the  part
 of  the  officers  and  we  must  take  a
 lesson  from  them  so  that  after  nationa-
 lisation  we  do  not  lapse  into  idleness
 and  lassitude.  We  are  put  on  our  trial
 when  we  have  -taken  over  the  business.
 We  must  put  in  all  our  efforts  to  see
 that  we  do  better  than  the  private  in-
 surance  companies.

 The  insurance  premium  was  also
 lower  in  the  case  of  the  postal  emplo-
 yees  but,  they  suffered  from  two  defects,
 namely,  the  private  insurers  were  able
 to  give  stronger  inducement  and  the
 salesmanship  of  the  agents  was  very
 much  better.  It  is  no  use  merely  saying:
 “We  are  the  Government.  We  cannot
 take  up  the  methods  of  private  insu-
 rers.  They  may  resort  to  all  sorts  of
 methods  but  we  cannot  resort  to  them.”
 I  do  not  think  we  should  take  that  atti-
 tude  and  say  that  we  are  not  going  to
 adopt  their  methods.  There  are  some
 good  points  with  regard  to  private  in-
 surance  also  which  we  have  to  study;
 for  instance,  their  enthusiasm.  It  is  the
 profit  motive  that  is  driving  them  to  go
 to  the  remotest  village  and  see  that
 more  and  more  people  are  insured.  That
 sort  of  enthusiasm  must  be  found  after
 the  nationalisation  of  insurance

 My  greatest  fear  is  this  bureaucratisa-
 tion.  Bureaucracy  goes  slow.  It  is  not
 resilient.  There  is  not  much  elasticity
 which  the  private  sector  has.  All  these
 must  be  incorporated  in  the  insurance
 scheme,  otherwise,  I  am  afraid  we  will
 not  be  able  to  mobilise  as  much  as  we
 would  like  to.  The  nationalised  insur-
 ance  must  adopt  all  these  methods.  Then
 again,  there  must  be  quick  service.

 y are  the  private  insurers  making  so  muc!
 headway  ?  That  is  because  they  cater  to
 the  needs  of  the  people.  It  may  be  that
 the  people  may  want  a  loan  for  some
 marriage  coming  up  or  for  some  other
 ceremony.  When  they  ask  for  a  loan  on
 such  occasions  within  a  few  days  it  is
 arranged.  There

 may
 be  other  exigen-

 cies  and  difficulties.  The  private  agencies
 are  able  to  accommotlate  them.  Even
 in  the  matter  of  settlement  of  claims
 they  quickly  do  it.

 Mr.  Chairman  :  I  would  like  to  point
 out  to  the  hon.  Member  that  here  there
 are  two  Bills.  His  suggestions  are  very
 helpful  but  they  would  be  more  appro-

 oo
 when  we  take  up  the  other  Bill.

 e  time  here  is  very  short
 Shri.S.  झ  Ramaswamy:  Very  well,

 Sir.  Now  IJ  will  com
 “ig

 my  other  point.
 trying  to  mo!  more  fun
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 +  would  urge  that  the  Imperial  Bank,  the
 State  Treasuries  and  the  post  offices  are
 made  better  use  of  so  that  this  message
 of  insurance—I  would  call  it  ‘message
 of  insurance’—is  carried  to  the  remotest
 village  on  behalf  of  the  State  and  more
 funds  are  obtained.  In  -this  connection
 I  would  also  suggest  another  thing.  They
 are  setting  up  a  propaganda  machinery
 for  the  Second  Five  Year  Plan.  I  would
 suggest  that  this  may  be  made  part  of
 the  propaganda  plan  so  that  the  people
 are  better  informed  of  the  fact  th  t  by
 insuring  with  the  State  their  funds  would
 be  absolutely  safe.

 I  want  to  mention  one  other  point.  I
 am  not  clear  about  it  and  the  Finance
 Minister  has  also  not  spoken  about  it.
 It  is  this.  In  the  private  sector  there  are
 many  people  who  could  not  find  em-
 ployment  in  other  ways—they  might
 have  failed  in  their  examinations  and
 could  not  get  employment  elsewhere
 or  actually  failed  in  life  as  a  matter  of
 fact—but  have  resorted  to  insurance
 agency  as  a  last  resort.  In  this

 way they  have  been  able  to  make  both  en
 meet.  They  go  about  id  the  villages
 tiding  a  bicycle  or  walking  and  earn
 their  livelihood.  I  do  not  know,  it  is  not
 clear  from  the  speech  of  the  hon.  Mi-
 nister,  what  will  happen  to  them.  That
 way  many  people  will  suffer.  Then,  it  is
 not  merely  full-time  persons  who  are
 affected,  there  are  part-time  earners
 also  through  this  insurance  business.
 The  other  day  I  met  a  person  who  re-
 cognised  me  as  coming  from  a  particu-
 lar  place  at  Vishakhapatnam.  He  came
 late  at  about  cight  o’clock.  I  asked  him
 “Where  are  you  coming  from?  Where
 are  you  employed  ?”  He  said:  “I  am  a
 clerk  in  the  Defence  Department  at  the
 Vishakhapatnam  Port.  I  get  Rs.  50  a
 month  88  steno-typist.”.  I:  asked  him:
 “Where  are  you  coming  from  now  ?”  He
 said:  “In  the  spare  time  after  my  office
 hours  I  do  insurance  business.  My  in-
 surance  agency  is  in  the  name  of  my
 wife.  I  go  about  in  the  villages  meeting

 people
 and  collecting  custom.  That  wa

 m  able  to  supplement  my  income.
 This  is  not  the  only  case.  Hundreds  of
 people  with  small  incomes  and  who  are
 not  able  to  make  both  ends  meet  s

 lement  their  income  by  doing
 onest  labour.  I  do  not  know  what  their

 position  would  be  after  the  nationalisa-
 tion.  I  do  not  know  whether  they  will
 be  permitted  to  do  their  part-time  work
 and

 supplememnt
 their  income  in  this

 way.  t  is  a  matter  for  consideration.

 sone
 a

 ack
 know  whether

 hey  are g  to  have  regular
 oe

 cies  an
 having  regular  agents

 they  are
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 to  prescribe  any  educational  qualifica-
 tions.  The  agents  now  in  the  private  sec-
 tor  do  not  have  any  educational  quali-
 fications.  They  are  actually  persons  who
 have  failed  elsewhere  in  life.  Some  con-
 sideration  ought  to  be  given  for  their
 service  and  capacity  to  get  custom.
 You  must  take  into  consideration  their
 ability  to  meet  people  and  encourag-
 ing  them  to  invest  their  money.  All
 these  factors  must  be  the  considerations
 while  employing  agents.

 I  have  received  a  message  from  the
 l-India  Insurance  Employees’  Asso-

 guid  I  am  glad  to  see  that  they  have
 welcomed  this  measure  and  they  also
 say  that  the  general  insurance  should
 also  be  soon  nationalised.  They  seem  to
 express  fear  about  the  future.  I  am  glad
 that  the  Finance  Minister  himself  has
 given  an  assurance,  and  I  hope  that  as-
 surance  will  be  carried  through.

 My  only  point  is  that  steps  should
 be  taken  not  merely  to  mobilise  but  also
 to  make  this  business  a  very  efficient
 one  and  make  this  department  a  very
 efficient  department.  All  the  charges
 that  were  levelled  against  bureaucracy
 should  not  be  allowed  to  be  levelled
 against  this  department.  I  hope  that  this
 nationalisation  would  serve  the  great

 urpose  that  it  is  meant  to  serve,  name-
 iy.  the  mobilisation  of  funds  to  finance
 the  second  Five  Year  Plan.  I  hope  that
 these  matters  will  be  taken  into  consi-
 deration  and  I  wholeheartedly  support
 this  Bill.

 Shri  Altekar  (North  Satara):  When  I
 consider  this  measure  of  Government
 for  taking  over  the  business  of  life  insur-
 ance  companies,—good,  bad  or  not  s0
 either,—I  am  reminded  of  a  beautiful
 Sanskrit  verse  which  I  would  have  quot-
 ed  had  the  Finance  Minister  been  here.

 Some  Hon.  Members:  Please  say  it.
 Shri  Alteker:  I  shall  narrate  it.  A

 Sanskrit  pandit  was  passing  by  a  road
 and  in  the  verandah  of  a  house  he  saw
 a  lady  wreathing  a  necklace.  He  watch-
 ed  her  action  and  said  :
 *प्कांचं  मणि  कांचलमेकसूत्रे  मुग्धा  निबटाती
 “This  simple  lady  is  wreathing  of
 rather  stringing  in  the  same  read,
 beads  of  glass,  of  gold  and  even  some
 precious  jewels.”  But,  on  second
 thought,  he  said  :

 कीमत  चित्रण
 “What  wonder  is  there?  Even  the  great
 Panini,  the  grammarian,  brought  in  one
 aphorism,  under  one  rule,  namely,

 “इबयुवमघोनास्‌  rad
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 the  dog,  the  youth  and  God
 Indra.

 “विचारवान् पा शिनि  रेकसूत्रे  धवान  चुनें
 मधवानमाह  !

 So,  the  pandit  said  it  was  no  wonder.
 What  Panini  did  was  to  show.  some  com-
 mon  form  these  words  assume.  Here
 there  were  similar  types  of  organisa-
 tions  wherein  many  sorts  of  abuses  had
 crept  in  some  of  them  and  it  was  neces-
 sary  before  nationalisation  to  take  action
 to  prevent  mischief  by  any  one  of  them.
 So,  it  was,  as  a  matter  of  fact,  incum-
 bent  to  take  the  action  and  he  had  taker
 action  in  that  way.  However,  those  who
 are  doing  good  business  and  who  have
 done  it  in  a  very  creditable  manner
 need  not  feel  o  fended,  because  when
 there  is  a  surprise  inspection  or  a  visit,
 the  black  sheep  of  course  will  be  ex-
 posed,  but  those  who  are  behaving

 properly
 will  not  be  tainted;  their

 credit  will  be  enhanced.  I  therefore
 think  that  there  is.no  necessity  to  look
 upon  this  ordinance  as  a  sort  of  indict-
 ment  upon  those  who  were  carrying
 on  good  business  in  a  very  proper  man-
 ner.

 I  want  to  say  at  this  time,  when  we
 are  writing  on  epitaph  on  the  conclud-
 ed  regime  of  the  private  life  insurance
 business,  that  we  should  not  fail  to  give
 proper  praise  to  those  who  have  done
 very  important  and  patriotic  duty  to
 improve  the  economic  conditions  of  our

 country
 There  have  been  people  who

 have  done  great  and  pioneering  business
 and  made  the  business  popular.  They
 have  consolidated  the  business  and  had
 given  a  sort  of  Jead  and  a  substantial
 fund  to  the  Nation.  All  honour  to  them.
 ¥  know  that  there  are  some  companies
 who  have  even  welcomed  this  measure.
 In  my  part  of  the  country,  there  is  a
 company  which  was  fathered  by  dis-
 tinguished  men  belonging  to  the  Gandhi,
 Tilak  and  Gokhale  schools  of  service
 and  they  have  brought  it  to  a  very  high
 status.  When  their  business  was  taken
 over  by  the  custodian,  they  had  a  meet-
 ing  of  the  board  of  directors  and  said
 that  they  were  handing  over  the  com-
 pany  to  the  Government  just  as  a

 loving father  hands  over  his  well-qualified  an
 well

 brought
 he  up  daughter  to  the  bride-

 groom.  y  entertained  the  feeling  _—
 “जात  माय  विद्या:  प्रकार

 प्रत्यपितस्यासइ  वान्तरार्मा:

 लक  हु  कह  tog  ire  malas  eh  one It  at  e  of  re  a  posit
 long  held  in  trust.
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 Of  course,  at  the  time  of  parting,

 there  is  some  sort  of  pain  no  doubt.
 But  the  trust  has  been  handed  over  to
 the  Government  and  let  the  Govern-
 ment  carry  on  that  business  in  the  best
 interests  of  the  country.  I  think  that
 should  be  the  attitude,  when  the  Gov-
 ernment  are  taking  over  the  concerns  in
 the  interests  of  the  nation  and  for  the
 good  of  the  nation.  That  should  be  the
 approach.  I  am  referring  to  the  Western
 India  Life  Insurance  Company  of  Satara.
 It  was  carried  on  by  persons  from  the
 middle  class.  They  were  all  going  on
 foot.  None  had  any  sort  of  motor-car
 or  anything  like  that.  The  great  and
 pioneering  personality  in  that  company
 who  was  even  called  a  Vima-Maharashri,
 that  octogenarian,  did  not  go  in  a  car,
 from  his  modest  house  to  the  stately
 office  of  the  company  but  on  foot—  it
 was  just  a  distance  of  half  a  mile—and
 he  was  drawing  not  more  than  Rs.  350
 when  he  was  a  managing  director.  The
 compapy  has  now  more  than  Rs.  7
 crores  in  the  Life  fund.  There  are  such
 people  who  have  done  pioneering  work
 In  the  cause  of  insurance  and  they  do
 deserve  a  tribute  from  us.

 The  insurance  business  has  recently
 come  to  such  a  pass  that  various  sorts
 of  malpractices  have  crept  in  it.  There
 is  scramble  for  procuring  business;  there
 is  cut-throat  competition  and  all  such
 things.  These  met!  hods  even  worried  the
 policyholders.  An  agent  of  a  company
 comes  and  harasses;  and  another  com-
 pany’s  agent  gets  in  and  annoys—they  all
 malign  each  other  and  their  rivel  com-
 panies  and  exasparate  the  poor  customer.
 {  know  some  of  my  friends  have  said
 that  it  is  better  that  at  this  stage  the
 Government  should  take  over  this  busi-
 ness  so  that  all  these  malpractices  waste-
 ful  expenses  and  rebates  on  premium
 may  be  brought  to  an  end.  Now,  what
 would  be  the  result  of  taking  over  life
 insurance  business  from  the  hands  of
 the  private  companies?  All  of  us  know
 that  in  big  cities  like  Calcutta,  Delhi,
 Bombay  and  Madras,  there  are  the  head
 offices  and  branch  offices  of  various
 companies.  More  than  50  companies
 are  functioning  and  their  agents,  sub-
 agents,  chief-agents  and  all  sorts  of  per-
 sons  are  functioning.  There  is  a  big  hier-
 archy  of  agents  going  round  and  scram-
 bling  for  the  business  by  corrupt
 methods.  Under  those  circumstances,  it
 has  lost  all  the  grace  of  a  good,  and  I
 must  say,  honest  business.  Therefore,  it
 was  but  desirable  that  the  Government
 should  have  nationalised  this  life  insur-
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 ance  business  so  that  it  could  be  placed
 on  sound  and  good  lines  and  wor  Pa  in
 a  very  healthy  condition  to  mobilise  its
 resources  for  the  Plan—I  would  like
 to  add  that  this  hierarchy  of  agents—-
 special  agents,  sub-agents  and  chief
 agents  and  so  on—is  causing  not  only
 annoyance  and  trouble  to  all  persons
 but  they  themselves  are  not  benefited
 by  such  methods.  They  have  to  spend
 a  lot  of  money,  a  large  percentage  of
 money,  by  way  of  rebate,  etc.  Thus,  they
 themselves  do  not  reap  any  benefit.  If
 insurance  agents  are  to  gain  their  liveli-
 hood  by  following  the  profession  of
 agency  as  such,  it  must  be  done  in  such
 a  way  that  they  really  get  the  money
 which  has  been  allowed  by  way  of  per-
 centages  on  the  premia,  and  the  money
 should  not.  be  wasted.

 P.M.
 The  area  or  the  sphere  of  work  of  the

 agents  should  be  defined  and  demarcated
 and  the  number  of  agents  who  should
 function  in  that  area  should  be  fixed.
 Genuine  and  bona  fide  agents  stand  noth-
 ing  to  lose  by  that;  it  will  only  effect
 those  who  are  carrying  on  an  unhealthy
 competition  and  the  dummy  agents,  for
 whom  no  one  can  have  any  sympathy
 if  they  are  weeded  out.  From  this  point
 of  view  nationalisation  will  be  consider-
 ed  a  boon  by  the  nation  and  by  the
 policyholders.

 My  hon.  friend  Shri  Tulsidas  Kila-
 chand  said  yesterday—I  am

 sory
 I  do

 not  find  him  in  his  seat  today—that  the
 number  of  income-tax

 ig
 ers  in  this

 country  is  very  small  and  therefore  the
 scope  for  insurance  business  is  less.  I
 would  like  to  point  out  in  this  connection
 that  though  the  number  of  persons

 paying
 income-tax  in  this  gountry  may

 e  less,  it  is  not  only  those  who  pay
 income-tax  that  want  to  be  insured
 against  risk  but  also  those  whose  in-
 come  is  less  than  Rs.  4,200—even  far
 less  than  that.  Again,  if  we  just  com-
 pare  the  incomes  in  various  countries
 and,  the  average  size  of  policy  in  the  va-
 rious  countries,  with  the  position  obtain-
 ing  in  our  country,  we  shall  find  a  very
 revealing  situation.

 Take  for  instance  the  United  States
 of  America.  The  annual  per  head  in-
 come  there  is  just  about  Rs.  10,000.

 Shri  Algu  Rai  Shastri  (Azamgarh
 Distt.—East  cur  Ballia  Distt.  West)  :
 We  are  discussing  this  subject  without
 quorum.

 Mr.  Chairman  ३  According  to  the  con-
 vention,  we  are  adopting,  there  need
 not  be  quorum  during  lunch  interval.
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 Shri  Altekar:  In  the  United  States  of
 America,  the  income  per  head  is  over
 Rs.  10,000  and  the  average  size  of  the
 ‘policy  is  Rs.  12,000,  about  34  times
 the  average  income.  In  the  United  King-

 -dom  the  income  per  head  is  Rs.  4,200
 and  the  average  size  of  the  policy
 Rs.  8,250,  that  is,  about  two  times.  In
 India  the  per  capita  income  is  Rs.  284
 and  the  average  policy  is  Rs.  5,300  in

 ‘the  case  of  foreign  companies  and
 ‘Rs.  2,165,  in  the  case  of  Indian
 ‘companies,  and  overall  average  policy
 -comes  to  Rs.  3,000  which  means  ten
 times  the  average  income.  Though  the
 per  capita  national  income  is  small  and
 many  are  not  in  a  position  to  insure  their
 ‘lives,  if  proper  arrangements  are  made,
 there  is  good  scope  for  the  ex

 pansion
 of

 insurance  business,  as  would  evident
 from  these  figures.  Furthermore,  we

 ‘can  make  insurance  a  compulsory  one
 ‘in  the  case  of  those  who  are  in  perma-
 nent  service,  be  it  in  Government  or
 any  other  institution.

 An  Hon.  Member  :  It  is  so  already.
 Shri  Altekar:  It  is  not  so  in  the  case

 of  every  institution,  but  it  can  be  made
 ‘compulsory.  If  insurance  is  made  more

 pular  and  well  organised,  there  would
 |  Py  scope  for  reduction  of  expenditure.

 I  would  in  this  connection  like  to
 point  out  that  insurance  business  is  2
 trust  and  it  will  have  to  be  handled  as
 a  trust.  From  that  point  of  view,  I  would

 ‘like  to  strike  a  note  of  caution,  that
 when  we  are  mobilising  our  resources
 for  the

 Purpo
 se  of  the  Plan,  and  the

 ‘execution  of  the  schemes  of  the  Plan,
 loans  should  be  advanced  from  the  in-
 surance  funds  only  to  those  projects
 which  would  yield  a  good  return,  as

 otherwise  the  persons  who  would  suffer
 would  be  the  policyholders.  So

 a
 as  I

 am
 given

 to  understand,  “the  bonus
 -paid  by  postal  insurance  is  not  so  high

 a
 itci8in  the  case  of  good  companies.

 e  rate  of  bonus  given  by  good  ¢oth-
 panies  should,  under  no  circumstance,

 -come  down  when  under  our  .management
 of  the  business.  Then  again  the  funds
 that  these  companies  were  making
 available  for  education  and  other  na-
 tion-building  programmes,  should  con-
 tinue  to  be  available.  I  know  of  some
 instances  where  insurance  companies

 ‘have  advanced  money  to  schools  and
 colleges  on  easy  terms  to  construct  their

 “buildings.  The  interest  of  the  staff  work-
 ing  in  these  insurance  companies  should
 be  safeguarded.  In  many  companies  tho
 question  of

 giving
 gratuity  or  extension

 ‘to  persons  who  have  put  in  long  periods
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 of  service  was  being  considered.  Their
 cases  should  not  suffer  in  any  way  on
 account  of  nationalisation.  The  age  of
 retirement  should  be  fixed  at  60  and
 should  be  made  uniformly  applicable  to
 all  immediately.

 The  axe  of  this  ordinance,  I  under-
 stand,  has  fallen  heavily  on  the  manag-
 ing  directors  who  in  many  cases  were
 whole-time  employees  of  the  companies.
 Some  of  them  no  doubt,  were  appointed
 custodians,  but  those  who  are  not  so
 appointed  were  discharged.  These
 people  have  been  whole-time  officers  of
 the  companies,  on  fixed  monthly  sala-
 ries,  eligible  to  certain  benefits  of  ser-
 vice  like  gratuity,  etc.  But  under  provi-
 sions  of  the  emergency  ordinance,  When
 the  management  was  taken  over,  they
 were  asked  to  go  away.  As  a  matter  of
 fact,  they  are  employees  under  para-
 graph  I0  of  the  corporation  Bill  and
 they  should  be  treated  as  whole-time
 employees  and  should  not  be  made  to
 su fler  in  any  way.  Some  of  the  manag-
 ing  directors}  who  have  brought  their
 institutions  up  to  such  a  level  that  they
 were  able  to  declare  bonus  from  the
 first  valuation,  are  now  thrown  out  of
 employment.  Their  cases  should  be  con-
 sidered  sympathetically  and  they  should
 not  be  made  to  suffer  in  any  way.

 I  wholeheartedly
 support  the  measure  which  has  been
 placed  before  the  House  by  the  Finance
 Minister.  Of  course,  this  does  not  mean
 that  I  am  satisfied  with  the  quantum
 that  is  being  brought  into  the  ambit  of
 nationalisation.  Mr.  Deshmukh  in  his
 broadcast  talk  said  that  there  has  been
 a  very  general  demand  for  the  nationa-
 lisation  of  the  entire  insurance  industry,
 and  yet  he  himself  has  not  taken  the
 step  that  is  needed  for  satisfying  this
 demand.

 Now,  T  am  reminded  of  a  young  girl,

 shy,
 beautiful,  who  has  been  married.

 After
 nee

 she  is  required  to  leave
 the  house  of  her  parents  to  which  she
 is  attached  and  has  to  go  to  the  village
 of  her  husband;  but  the  steps  are  un-
 certain,  rather  hesitating.  Mtr.  Desh-
 mukh  is  one  of  the  props  of  the  capita-
 list  economy;  he  is  full  to  the  over-
 flowing  with  the  canons  of  the  capita-
 list  principles  of  economy.  All  his  at-
 tachment  is  to  the  capitalistic  order  of
 society  and  now  under  the  slogan  of  so-
 cialistic  pattern,  he  is  forced  to  go  to-
 wards  a  new  objective.  When  he  is  go-
 ing  towards  the  new  objective,  I  mean
 the  socialistic  pattern,  which  is  to  be
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 the  future  pattern  of  our  economy,  he
 is  looking  longingly  towards  the  capi-
 talistic  economy,  and  naturally  his  foot-
 steps  are  hesitating,  uncertain,  not  as
 firm  as  they  ought  to  be.

 I  am  quite  sure  as  he  progresses  to-
 wards  the  new  home  which  is  going  to
 be  his  permanent  abode,  the  pull  from
 that  their  direction  will  be  sufficiently
 strong,  with  the  result  that  his  future
 steps  are  bound  to  be  firmer  than  be-
 fore.  My  submission  is  that  though  many
 Members  fitting  on  this  side  and  even
 some  Members  on  the  other  side  have
 expressed  their  dissatisfaction  towards
 Government  in  not  nationalising  gener-
 al  insurance  business,  still,  I  am  pre-

 hy
 to  rest  content  with  what  has

 n  done.  The  reasons  are  obvious.
 We  are  trying  to  nationalise  industries;
 we  are

 tot
 ing  to  implement  Five-Year

 Plans.  e  first  Plan  is  reaching  its
 conclusion  and  we  are  on  the  eve  of
 another  Plan.  When  a  country,  parti-
 sularly  economically  undeveloped  and
 backward  country,  takes  to  planning
 also  process  of  planning  itself  releases
 certain  forces  which  will  have  to  be
 taken  into  consideration  if  the  plan  is
 to  be  implemented.  Under  the  new
 Plan,  we  are  going  to  have  a  total  bud-
 get  of  Rs.  4,800  crores.  For  securing
 this  amount,  we  are  looking  to  the
 foreign  countries  and  we  are  resorting
 to  deficit  financing  and  such  other  meas-
 ures.  But,  I  am  quite  sure  that  we  shall
 not  be  able  to  secure  all  the  funds  that
 are  required  for  completely  implement-
 ing  the  second  Plan,  Naturally,  therefore,
 the  necessity  of  finding  all  the  funds  re-

 quired
 for  the  second  Plan  have  forced

 the  hand  of  the  present  Government,
 and  particularly  the  Finance  Minister,
 to  nationalise  this  insurance  business.  Is
 it  new  knowledge  conveyed  to  us  that
 those  who  are  in  the  insurance  business
 are  experts  in  corruption  and  in  adver-
 tising  their  interests  at  the  cost  of  the

 policyholders
 ?  Is  it  something  new  that

 as  come  to  us?  If  we  read  the  rele-
 vant  literature,  the  debates  in  938  and
 1952,  we  will  find  that  speakers  were
 particular  to  give  a  warning  that  the
 regulations  and  papers  for  maintaining
 law  and  order  in  business  were  not
 enough  and  that  the  Government  would
 be  forced  eventually  to  take  over  all
 the  business.  But,  somehow  this  is  the
 occasion  on  which  the  Government
 found  it  necessary  to  come  out  with  this
 present  measures  and,  as  far  as  it  goes,
 we  do  support  it.

 I  listened  to  the  speech  of  the  Finance
 Minister  very  carefully.  All  of  us  who
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 practised  in  courts  will  remember  that  he
 was  speaking  like  a  prosecutor  and  the
 insurance  industry  was  in  the  prisoner's.
 dock.  He  was  speaking  like  a  prosecu-
 tor  laying  charge  ufter  charge,  trying
 to  prove  that  the  prisoner  in  the  dock—
 insurance  management—has  committed
 so  many  series  of  crimes  at  the  cost  of
 the  policyholders  and  at  the  cost  of  the
 interests  of  the  country.  In  order  to
 meet  this

 P
 rosecutor’s  charge,  which

 was  a  sufficiently  condemning  _indict-
 ment,  Mr.  Tulsidas  and  Mr.  Somani,
 who  are  supposed  to  be  the  defence  law-
 yers—I  be  lieve  they  are  also  in  the
 prisoner’s  dock—-were  trying  to  reply;
 they  were  very  profuse  in  giving  some:
 statistics.  Statistics  like  lipsticks,  if
 properly  used  heighten  the  beauty;  but
 if  improperly  used,  they  add  to  the  ori-
 ginal  de  Formity.

 The  Minister  of  Commerce  (Shrt
 Karmarkar)  :  Question.

 Shri  S.  S.  More:  Mr.  Karmarkar
 says,  “Question”  so  far  as  the  use  of'
 lipstick  is  concerned.  I  do  not  know
 what  his  experience  is;  as  far  as  his  ex-
 perience  goes,  it  may  be  a  proper  ques-
 tion.  But,  I  rely  on  my  experience.  M
 submission  is  that  the  statistics  whic.
 were  being  used  by  Shri  Tulsidas  and
 Mr.  Somani  did  not  prove  anything»  On
 the  contrary,  I  do  not  think  what  they
 say  is  relevant.  It  is  what  the  policy-
 holders  feel  that  is  more  relevant,  as  far
 as  judging  this  particular  industry  is
 concerned.  I  am  one  of  the  unfortunate
 few  who  have  purchased  a  policy  and
 yet  are  paying  premium.  When  so  many
 agents  canvassing  for  different  compa-~
 nies  came  to  us  and  offer  tempting  con-
 ditions,  the  tempting  character  of  the
 conditions  created  a  doubt  in  our-minds.
 whether  our  life  policy  would  be  a  valid”
 policy  at  the  time  when  the  question  of
 payment  would  come  in.  Not  only  that
 I  know  of  a  man  who  came  from  the
 rural  areas.  Unfortunately,  that  man
 died  and  his  widow  submitted  a  claim
 for  the  sum  assured.  A  number  of  forms
 were  sent  to  that  widow  by  the  com-
 pany  asking  her  to  fill  them  up.  The
 medical  certificate  that  the  man  was.
 dead  and  cremeated  was  not  found  to
 be  enough;  the  widow  was  asked  _  to-
 describe  the  colour  of  the  hair  and  so-
 many  other  points  in  order  to  show  that
 the  man  was  properly  identified.  I  am

 uite  sure  it  was  not  a  matter  of  abun-
 ant  precaution  on  the  part  of  the  com-

 pany,  but  it  was  all  done  with  the  de-
 sign  of  finding  out  some  loophole  to
 say,  “you  do  not  satisfy  the  conditions;.
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 therefore,  we  are  not  prepared  to  pay
 the  amount.”  That  is  the  situation,  even
 with  regard  to  big  companies.

 Mr.  Tulsidas  was  very  eloquent
 terday  ;  he  was  very  furious  with  the
 Finance  Minister.  I  can  very  well  un-
 derstand  the  wrath  of  Mr.  Tulsidas,  be-
 cause  all  these  capitalists  were  looking
 to  the  Finance  Minister  as  their  last

 op,  as  their  last  supporter.  But,  un-
 Foreunately,  that  very  supporter  has
 turned  round  and  has  taken  the  axe  to
 split  them.  Therefore,  naturally,  having
 lost  the  last  prop,  they  are  feeling  very
 furious  and  vituperative  invectives  were
 showered  by  a  docile  speaker  as  Mr.
 Tulsidas  on  the  Finance  Minister.  My
 friend,  Shri  Asoka  Mehta,  found  fault
 with  the  Finance  Minister  for  coming
 out  with  an.  ordinance  and  presenting
 this  nationalisation  to  the  House  as  a
 fait  accompli.  I  find  it  on  many  occa-
 sions  extremely  difficult  to  follow  the
 ideological  objectives  and  the  basis  of
 thinking  of  the  Praja-Socialist  Party.  If
 a  right  thing  is  done  by  the  Govern-
 ment,  even  if  it  is  done  by  a  wrong
 way,  I  am  prepared  to  accept  it.  It  is
 very  difficult  for  us  to  expect  the  Gov-
 ertsment  to  go  with  longer  strides  on  the
 road  for  socialism.  Therefore,  if  an  or-
 dinance  is  issued,  I  would  welcome  it.
 Issuing  an  ordinance  is  a  perfectly  con-
 stitutional  way.  If  the  Finance  Minister
 had  not  nationalised  it  in  the  way  he  did,
 if  he  had  cared  to  bring  the  Bill  here
 and  discuss  it  in  all  its  prospects  thread-
 bare,  what  would  have  happened?  All
 the  managers  who  are  experts  in  cor-
 ruption,  falsifying  documents  and  com-
 mitting  forgeries,  would  have  presented
 the  country  with  fait  accomplis  of  many
 frauds.  In  order  to  prevent  the  perpetra-
 tion  of  fraud,  in  order  to  prevent  them
 from  presenting  this  country  with  cer-
 tain  things  which  are  not  wanted  when
 we  are  embarking  on  nationalisation,  if
 an  ordinance  is  issued,  I  do  welcome  it.
 I  do  not  see  anything  there  to  blame
 the  Government.

 There  is  one  more  point.  As  far  as
 nationalisation  is  concerned,  it  is  good
 that  the  Government  have  taken  this
 step.  But  I  have  got  many  doubts  and
 I  want  to  sound  some  notes  of  warning.
 The  Government  have  nationalised  this
 industry,  but  there  are  many  advocates
 of  private  management  who  have  also
 been  voicing  their  fear  that  nationalisa-
 tion  has  not  succeeded  in  any  country
 and  that  the  Government  have  acted
 wrongly  in  nationalising.  We  should
 know  how  far  the  experience  of  those
 countries  is  relevant  for  us.  At  least  we
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 must  be  very  cautious;  we  must  be  on
 our  guard.  J  can  appreciate  the  confi-
 dence  with  which  my  friend,  Mr.  M.  C.
 Shah,  speaks  here  ;  but,  unfounded  con-
 fidence  is  not  desirable.  I  will

 requ
 uest

 the  Finance  Department  and  the  Gov-
 ernment  to  proceed  very  cautiously  and
 carry  on  the  administration  and  do  this
 job  in  such  a  fine  manner  that  all  these
 forebodings  about  failure  of  this  ven-
 ture  shall  come  to  naught.  In  the  initial
 stages,  I  expect  that  this  nationalisation
 is  fikely  to  result  in  bureaucratisation
 and  bureaucratisation  means  officialism
 and  all  the  evils  from  which  we  suffer.
 If  nationalisation  really  works  put  as
 mere  officialisation  or  departmentali-
 sation  under  the  ruling  party,  “he  na-
 tionalisation  is  worth  nothing.  It
 will  mean  only  that  the  powers,  patron-
 age  and  incidence  of  business  enjoyed
 by  the  citizens  in  the  private  sector  will
 move  to  the  citizens

 employs
 ed  or  elect-

 ed  in  the  public  sector.  en,  all  the
 talk  of  the  Government  spokesmen  of
 Greater  service  would  be  to  the  public
 and  the  policyholders  will  become  a
 sham  and  shibboleth.  This  is  what  many
 people  have  been  saying.  It  is  for  the
 Government  to  prove  not  only  in  the  in-
 terests  of  immediate  future,  but  in  the
 interests  of  our  distant  objective  also,  to
 prove  that,  when  the  Government  takes
 over  any  venture,  or  nationalise  any
 venture,  though  bureaucratisation  is
 the  first  result,  it  outgrows  and  deve-
 lops  such  a  system  of  management  that
 public  utility  service  is  sold  to  the  peo-
 ple  much

 ore
 r  and  in  a  more  effi-

 cient  form.  en  that  confidence  is
 created  in  the  mind  of  the  people,  then
 only  the  people  will  welcome  and  en-
 thuse  on  such  measures.  State  capitalism or  even  state  bureaucratisation  is
 something  better  than  private  capita-
 lism  ;  but  it  is  something  less  than  real
 oationalisation  or  socialisation  of  indus-
 try.  Therefore,  I  would  plead  with  all
 the  earnestness  that,  while  I  appreciate
 what  the  Government  have  done,  they
 must  take  particular  care,  because  the
 mono  with  them  is  likely  to  make
 them  indifferent  to  public  criticism,  and
 indifferent  to  the  criticism  that  we  may
 have  the  misfortune  to  voice.  They
 should  not  be  impervious  to  criticism.
 They  must  be  very  sensitive  to  criticism,
 always  quick  to  remedy  any  defect
 pointed  out  by  friends  who  may  be
 sailing  even  as  opponents.

 You  were  here,  Sir,  when  Shri  Tul-
 sidas  was  throwing  out  so  many  chal-
 lenges.  He  was  in  a  fighting  mood.  I
 have  never  seen  him  jn  such  a  fighting
 mood.  Why  is  he  so  fighting,  in  such  a
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 threatening,  thundering  form?  Because
 he  is  bit  to  the  quick.  His  vital  interests
 have  been  touched  by  this  measure.
 Therefore  he  is  throwing  out  challenges
 to  the  Government.  It  is  for  the  Gov-
 ernment  to  take  up  this  challenge  and
 turn  the  tables  by  showing  that  Gov-
 ernment  administration  is  more  efficient
 and  much  better,  devoid  of  any  cor-
 ruption,  devoid  of  any  defects  which
 were  so  glaring  in  the  administration  of
 life  insurance.  I  am  sure  a  time  will
 come  when  the  Government,  with  con-
 fidence  and  with  growing  experience,
 will  come  to  this  House  and  say,  we
 have  qualified  ourselves  for  a  further
 accession  to  our  power  and  we  are  pre-
 pared  to  take  even  general  insurance
 under  our  wing  of  nationalisation  to.

 Life  insurance  for  the  resent  is
 mainly  confined  to  the  mid  die  classes
 and  those  coming  from  the  urban  areas.
 I  shall  not  be  wrong  when  I  say  that
 our  life  insurance  is  an  entirely  urban
 product.  Now,  Shri  M.  C.  Shah  will
 give  me  his  ears  and  attend  to  what  I
 say  that  it  is  not  only  enough  to  nationa-
 lise  insurance,  it  is  further  necessary
 that  insurance  should  be  ruralised,  and
 other  forms  of  insurance  ought  to  be
 developed.  I  will  make  my  suggestions
 in  greater  detail  when  we  come  to  the
 other  Bill.  By  way  of  a  brief  indication  |
 would  say  that  crop  insurance,  cattle
 insurance,  insurance  against  famine  and
 insurance  to  the  rural  people  in  as  cheap
 and  simple  a  form  as  possible,  should
 be  the  immediate  objectives  of  the  Gov-
 ernment.  Insurance  should  be  taken  to
 the  houses  of  the  rural  people.  The  Co-
 operative  ,Planning  Committee  which
 was  appointed  in  946  said;—I  am
 quoting,—

 “Almost  the  entire  population
 in  the  rural  areas  and  the  low  in-
 come  groups  like  factory  workers
 and  la  ourers  in  urban  areas  do
 Not  receive  the  benefits  of  insur-
 ance.”
 This  defect  pointed  out  by  the  Com-

 mittee  will  have  to  be  cured  by  the
 resent  Government.  Nationalisation  of

 insurance  has  to  be  welcomed  by  every-
 body  who  has  the  interests  of  the  coun-
 try  at  heart.  At  the  same  time,  the
 friends  of  nationalisation  may  voice
 certain  grievances  and  may  point  out
 certain  defects.  The  Government  should
 always  be  willing  to  hear  these  com-
 plaints  in  a  sympathetic  manner  and  try
 to  cure  these  defects  as  expeditiously  as
 possible.  That  way  Ties  the  complete  un-
 folding  of  a  socialistic  pattern  of  society
 in  this  country.
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 Shri  है,  8,  Murthy:  By  the  chorus  of
 praise  given  to  the  measure  under
 discussion,  it  is

 Proved
 that  it  is  a  wel-

 come  measure.  The  insurance  magnates
 haye  come  with  a  certain  complaint
 th A  no  certificate  of  good  behaviour
 has  been  given  to  them,  and  some  other.
 persons  have  said  that,  if  instead  of  an
 Ordinance,  a  regular  Bill  had  been  in-
 troduced,  the  democratic  set  up  would
 have  been  fulfilled.  I  am  not  able  to
 understand  why  these  objections  have
 been  raised.  First  of  all,  why  should
 the  business  magnates  require  a  certi-
 ticate  from  the  Ministry  ?  Or  a  patting
 on  their  back  by  the  Government?  If
 their  conscience  tells  them  that  they
 have  done  well,  it  is  the  best  certificate
 to  them.  If  they  have  misbehaved,  if
 they  have  defrauded,  if  they  have  played
 ducks  and  drakes  with  public  moneys,
 they  have  to  pay  for  it.  Therefore,  the
 question  of  praising  or  deprecating
 does  not  arise  as  far  as  nationalisation
 of  insurance  business  is  concerned.
 Again,  as  long  as  a  measure  is  accepted
 to  be  in  the  interests  of  the  country  and
 also  it  behoves  well  for  the  inauguration
 of  the  Second  Five  Year  Plan,  a  plan
 which  is  very  ambitious,  a  plan  which
 is  trying  to  give  more  employment  and
 also  a  plan  which  is  having  an  indus-
 trial  bias,  why  should  there  be  any  ob-
 jection  whether  it  is  done  by  means  of
 an  Ordinance  or  by  means  of  a  Bill.

 As  some  of  my  friends  have  already
 stated,  there  is  a  lot  of  fraud,  accepted
 even  by  the  insurance  business  mag-
 nates.  If  a  Bill  had  been  introduced,  I
 think  much  of  the  money  would  have

 me  under  the  drains,  perha
 ps

 a  num-
 ber  of  excuses  would  have  been  given
 and  perhaps  some  of  the  business  mag-
 nates  may  have  flown  to  other  countries
 and  sought  refuge.  I  think,  in  the  ulti-
 mate  analysis,  the  measure  and  the
 method  adopted  is  the  best  suited  to  the
 circumstances.

 It  is  a  curious  thing  that  the  one  in-
 dustry  in  India  which  does  not  require
 any  capital  is  the  insurance  industry.  A
 man  with  a  little  guts  and  gumption,  a
 man  with  a  little  ingenuity,  a  man  with
 a  little  influence,  could  take  a  room,
 have  a  table  arfd  a  chair  and  a  paid  or
 unpaid  clerk  and  then  begin  his  business.
 An  industry  which  does  not  require  any
 initial  capital  is  giving  crores  of  rupees
 of  profit  every  year  to  these  persons  who
 are  able  to  do  business.  How  does  this
 money  come  ?  It  is  coming  from  the  in-
 sured,  the  policyholders.  The  policy-
 holders  depend  upon  the  goodwill  of
 these  business  magnates.  And  how  much
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 rmoney  has  been  spent  so  far?  We  do
 not  know  the  real  amount  that  has  gone

 -down  the  drain.  If  an  investigation  is
 made  end  it  reveals  that  a  lot  of  money
 has  gone,  I  am  sure  the  Government

 ‘will  take  steps  to  recover  all  the  money
 that  has  been  misappropriated  by  the
 over-avaricious  business  magnates  in  in-
 surance  business,

 I  do  not  want  to  cover  the  ground
 already  covered  by  other  speakers.  But
 I]  have  to  make  one  or  two  points.
 Everyone  has  expressed  his  doubt  as  to
 the  proper  working  of  the  insurance
 business  after  it  has  ‘been  nationalised.
 No  doubt  there  are  certain  instances
 like  the  jeep  scandal  and  the  pre-fabri-

 ‘cated  housing  factory  scandal  to  chill
 the  enthusiasm  of  even  the  best  expon-
 ents  as  to  the  true  functioning  of  indus-
 tries  or  busineas  when  they  are  nationa-
 lised.  Therefore  Government  must  take
 all  courage  and  all  precautions  to  see
 that  an  important  industry  _  like  this,
 concerning  crores  of  peonle  and  involv-
 ing  crores  of  rupees  and  giving  a  net
 income  to  the  Government  in  the  form
 of  profits  earned,  which  money  is  es-
 sential  for  the  working  of  the  Second
 ‘Five  Year  Plan,  works  well.  J:  think  the
 Government  will  take  all  necessary  pre-
 Cautions  to  see  that  the  business  increase
 by  leaps  and  bounds  and  there  are  no
 leakages.

 Many  people  have  expressed  _  their
 doubts  that  the  business  may  shrink
 after  nationalisation.  |  am  sure  the
 Government  will  take  necessary  steps
 to  show  them  that  the  business  has  in-
 creased.  Any  amount  of  voluntary  pro-

 papance
 can  be  had  today  through  the

 élp  of  the  voluntary  workers  we  are
 having  ‘in  the  Community  Projects  and
 National  Extension  Services.  They  can
 also  carry  the  message  and  the  blessings of  insurance  to  every  house  so  that  in
 course  of  time  all  the  people,  both  rural
 as  well  as  urban,  will  become  insurance
 minded.  There  may  not  be  any  compul-
 sory  element  in  insurance  but  a  sort  of
 moral  compulsion  may  be  brought  about
 by  organised  propaganda  which  will
 bring  home  to  every  individual  in  the
 country  that  by  insuring  himself  he  will
 be  doing  a  real  patriotic  deal  by  the
 country.

 Another  point  I  want  to  deal  with  is
 about  agents.  My  hon.  friend,  Profes-
 sor  Mukherjee,  read  out  from  Shri  Ma-
 laviya’s  brochure  about  the  number  of
 Categories  of  agents,  sub-agents,  real
 ageats  and  unreal  agents,  if  I  can
 use  that  word.  Therefore,  there  are  lots
 of  categories  as  far  as  insurance  agents
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 are  concerned.  But  the  real  business  is
 done  by  the  agent,  whoever  he  might
 be.  Therefore,  Government  should  take
 immediate  steps  to  see  that  all  super-
 numerary  agents  are  removed  and  real
 agents  are  given  benefits,  as  far  as  pos-
 sible,  to  compensate  for  their  work.
 Regions  may  be  allotted  and  all  facili-
 ties  may  be  provided  for  a  more  brisk
 canvassing  and  brisk  management  of
 the  business.

 As  far  as  the  other
 emp

 loyees  are
 concerned,  I  have  my  own  doubts  whe-
 ther  the  present  employees  of  insurance
 companies  are  enjoying  any  benefits
 and  whether  they  are  compensated  tor
 their  services.  As  a  matter  of  fact,  |
 know  the  employees  are  suffering  from
 a  number  of  limitations  in  the  matter
 of  scales  of  pay,  security  of  service,
 hours  of  work,  other  benefits  etc.  In
 many  of  the  insurance  companies  the
 employees  are  not  being  treated  pro-
 perly  by  the  business  management.
 Therefore,  the  Government  should  see
 that  all  employees,  including  the  field
 worker,  that  is,  the  agent,  are  provided
 with  good  scales  of  pay  and  they  should
 also  see  that  no  resentment  is  expreased
 by  them.

 Once  having  nationalised,  it  is  for  the
 Government  to  see  that  the  insurance
 business  works  well  because  as  a  Socia-
 list  State  we  have  to  proceed  gradually
 and  slowly  in  nationalising  a  number  of
 industries.  Unless  the  nationalisation  of
 a  major  item  of  industry  like  insurance
 is  made  a  success,  there  will  be  doubts
 in  the  minds  of  the  people  whether  it  is
 worthwhile  experimentin  it  in  other
 spheres.  Therefore  I  waht  the  Govern-
 ment  to  sce  that  the  industry  is  taken
 care  of  and  the  persons  concerned  are
 looking  after  it  well.

 One  more  point  |  want  to  mention.
 Mr.  Somani  stated  that  an  enquiry  com-
 mission  should  be  appointed  to  go  into
 the  working  of  existing  companies.  I  do
 not  have  any  objection  to  have  a  com-
 mission  to  go  into  the  matter  because  I
 am  sure  the  people  who  are  still  having
 doubts  that  t  here  are  some  people  who
 are  not  blameworthy  may  have  satisfac-
 tion  that  they  are  not  free  from  blame.
 Mr.  Somani  also  asked:  if  this  will  not
 work  well,  then  will  the  Government  be

 pre  ared  to  denationalise  ?  I  say,  yes.  If
 it  does  not  work  then  let  us  consi  der  the
 question  of  denationalisation.  Bul  sup-
 pose  it  works  well.  Then  what  is  the  as-
 surance  that  Mr.  Somani  and  other
 business

 magn
 ates  will  give  to  the  Gov-

 ernment  ?  Will  they  be  prepared  to  have
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 nationalisation  of  other  concerns  for
 which  they  are  responsible  ?  Therefore,
 if  you  give  a  challenge,  you  must  also
 be  prepared  to  take  a  counter  challenge.
 I  have  every  hope  that  this  will  be  a
 success  because  t he  people  will  support
 it.

 Shri  K.  K.  Basu:  Nobody  is  there  in
 the  Treasury  Bench  to  throw  a  chal-
 lenge.

 Shri  B.  S.  Murthy  :  Because  the  Gov-
 ernment  knows  that  there  are  commu-
 nist  friends  who  can  take  and  give  chal-
 lenge.  Therefore  I  am  suggesting  to  my
 friend  Mr.  Basu  to  have  this  challenge
 thrown  to  Mr.  Tulsidas  and  Mr.  Soma-
 ni,  who  are  sitting  along  with  him.

 I  conclude  with  the  words  that  hav-
 ing  taken  the  bold  step  for  which  they
 deserve  congratulations,  Government
 should  work  hard  and  see  that  it  is  a
 big  success.

 Shri  Gidwani  (Thana):  I  rise  to
 sup: port  the  Bill.  I  am  also  in  favour  of  the

 Ordinance  which  has  been  issued.  I  do
 not  want  to  advance  any  further  argu-
 ments.  It  is  enough  that  we  get  the  news
 from  the  press  this  morning  that  some
 of  the  merchants,  Ahmedabad  mill-own-
 ers,  had  secretly  removed  the  stocks  of.
 cloth  to  evade  excise  duty.  The  same
 thing  would  have  repeated  if  this  Ordi-
 nance  had  not  been  issued  and  lakhs  and
 crores  of  rupees  would  have  gone  to
 the  pockets  of  some  undesirable  per-
 sons.  I  go  further  and  say  that  even  if
 there  are  not  malpractices  on  the  scale
 mentioned,  I  am  in  favour  of  nationali-
 sation  on  oriaciple.  Therefore,  it  is  a
 right  step  in  the  right  direction  as  we
 have  now  declared  a  socialist  pattern  of
 society  or  socialist  society  as  our  ob-
 jective.

 Having  said  that  I  do  not  want  to
 repeat  what  others  have  stated  and
 cover  the  same  ground.  But  I  want  to
 say  one  or  two  things.

 Mr.  Chairman:  I  request  the  hon.
 Member  to  kindly  finish  his  speech  with-
 in  ten  minutes  as  there  are  so  many
 other  Members  who  want  to  speak.

 Shri  Gidwani:  It  is  being  said  that
 we  will  not  be  able  to  run  this  Depart-
 ment  more  efficiently,  that  we  will  also
 suffer  losses  and  that  there  will  be  mal-
 practices  in  the  running  of  this  Depart-
 ment  by  the  Government.  There  is  some
 weight  in  that  argument.  I  have  been  a
 member  of  the  Public  Accounts  Com-
 mittee  for  one  year  and  during  my  term
 many  things  were  brought  to  our  notice
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 which  have  been  commented  upon  by
 the  Public  Accounts  Committee.  Only
 a  few  days  back,  I  read  in  the  papers.
 about  the  affairs  of  the  Durgapur  Steel’
 Works.  This  is  what  has  been  stated  in.
 the  press  report:

 “The  Durgapur  Steel  Works  has
 got  into  an  inauspicious  start  with
 the  suspension  of  a  top  official,
 who,  it  is  alleged,  has  kept  to  him-
 self  Rs.  27  lakhs  collected  on  tend-
 ers  issued  without  authorisation.

 This  officer  who  has  been  in
 charge  of  preliminary  works  at
 Durgapur  for  the  proposed  Bri-
 tish  Steel  Mill  was  suspended  a
 fortnight  ago  pending  a  Special
 Branch  inquiry...  .He  is  alleged  to
 have  issued  tenders  on  his  own  for
 construction  works  and  other  ma-
 terial  required  for  Durgapur.  In
 this  way,  he  collected  Rs.  5  lakhs
 in  cheques,  Rs.  7  lakhs  in

 Treasury chalans  and  Rs,  5  lakhs  in  cash.”
 This  is  not  the  only  instance.
 As  regards  the  Sodepur  Glass  Works,

 the  Jess  said,  the  better  it  would  be.  But:
 I  would  like  to  read  out  to  you  an  ex-.
 tract  from  the  Fifteenth  Report  of  the-
 Public  Accounts  Committee  to  show’
 how  an  officer  had  behaved.  We  exa--
 mined  that  officer  in  the  Public  Accounts
 Committee,  and  this  is  what  we  have-
 stated  in  that  report:

 “A  staff  car  which  was  sanction-
 ed  by  the  Executive  Committee
 was  purchased  at  a  cost  of  about
 Rs.  20,000.  This  was  being  used  by
 the  Managing  Director  exclusively.
 The  maintenance  of  the  staff  car
 by  the  Corporation  for  the  exclu-
 sive  use  of  the  Managing  Ditector
 amounted  to  a  concession  which
 apparently  was  not  included  in  the
 terms  and  conditions  of  his  appoint-
 ment.”
 Apart  from  the  car,  even  the  patrol’

 for  the  car  was  being  supplied  by  the-
 Industrial  Finance  Corporation.

 IT  am  connected  with  the  Rehabilita-
 tion  Finance  Corporation  which  is
 being  run  for  the  last  eight  years.  There:
 also,  a  similar  thing  has  happened.
 Both  the  administrators  who  have  80
 far  acted  as  chairmen  were  retired  offi-
 cials  of  the  Finance  Ministry.  And  this.
 is  what  the  Public  Accounts  Committee
 have  got  to  say  about  their  administra-
 tion  in  their  Fifteenth  Report  :

 “The  Committee  observe  that
 the  Administration  are  very  much
 overstaffed  especially  in  the  higher
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 ranks...  During  the  course  of  their
 examination  of  the  Accounts  of
 the  RFA,  a  number  of  cases  were
 brought  to  the  notice  of  the  Com-
 mittee  where  recruitment  was  re-
 ported  to  have  been  made  without
 adequate  assessment  and  verification
 of  the  experience  and  antecedents
 while  the  amount  of  salarly  fixed
 in  individual  cases  was  out  of

 pic portion  to  what  was  drawn  by  them
 in  their  last

 appointments
 before

 joining  the  RFA....The  Commit-
 tee  are  extremely  dissatisfied  with
 the  manner  in  which  the  appoint-
 ments  of  these  officers  were  made
 and  their  salaries  fixed  as  also  with
 the  working  of  the  Administration
 in  “general.”
 Similarly,  in  the  Bhakra-Nangal  pro-

 ject,  a  sum  of  Rs.  0  crores  has  been
 lost.  I  do  not  know  what  has  happened
 in  that  case.

 These  are  a  few  instances  which
 prove  that  there  is  something  wrong
 with  our  method  of  working  these  un-
 dertakings.  I  would  therefore  request
 the  Minister  to  be.  very

 vig
 ilant  and

 very  careful  in  regard  to  the  appoint-
 ments  as  also  the  working  of  the  admi-
 nistration.  Crores  of  rupees  have  been
 lost  so  far  in  these  undertakings.  In  m
 opinion,  if  all  the  resources  that  we  ha  Pi
 had  we  utilised  properly  and  honestly,
 then  we  would  have  been  able  to  achieve
 double  the  results  that  we  have  achiev-
 ed  so  far.

 In  this  respect,  one  has  to  be  very
 careful.  There  should  be  no  nepotism
 and  no  favouritism  in  regard  to  appoint-
 ments.  Some  hon.  Members  have  ex-
 pressed  their  apprehensions  that  the
 present  staff  may  suffcr  in  the  matter  of
 appointments.  I  would  suggest  that  we
 must  lay  down  certain  principles  in  this
 regard  and  be  guided  by  them,  for  that
 will  help  us  a  great  deal  in  maintaining
 the  morale  of  the  staff.

 Yesterday,  Shri  Tulsidas  referred  to
 an  amendment  moved  by  Government
 in  regard  to  the  prevention  of  disquali-
 fication  for  membership  of  Parliament,
 which  reads  as  follows  :

 “It  is  hereby  declared  that  no
 person  who  holds  any  office  of  pro-
 fit  under  an  insurer  the  manage-
 ment  of  whose  controlled  business
 has  vested  in  the  Central  Govern-
 ment  under  this  Act  shall  be  disqua-
 lified,  or  ever  to  have  been  disqua-
 lified,  for  being  chosen  as,  or  for
 being,  a  member  of  either  House
 of  Parliament.”
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 When  I  enquired  from  the  Minister,
 he  told  me  yesterday  that  this  was  only
 a  temporary  measure.  Because  the
 ordinance  was  issued  without  the  know-
 ledge  of  those  who  were  working  as  in-
 surance  agents,  and  in  the  absence  of

 ap
 rovision  of  this  nature,  they  may  be

 ected  adversely  and  may  be  disqua-
 lified  as  well.  I  have  no  objection  to  a
 provision  of  this  nature  for  the  tempo-
 rary  period.

 But  I  would  say  that  we  should
 be  very  careful  not  to  do  any-
 thing  which  may  make  us_  targets
 of  attack  by  the  other  parties,
 and  which  may  also  be  wrong  by  itself.
 Caesar's  wife  must  be  above  suspicion.
 I  would  therefore  say  that  none  of  the
 Members  of  Parliament  or  the  Members
 of  the  State  Legislatures  should  be  per-
 mitted  to  be  an  agent  and  at  the  same
 time  be  a  Member  of  Parliament  or  of
 a  State  Legislature.  This  should  be  made
 perfectly  clear.

 I  was  told  that  there  is  no  provision
 to  that  effect  in  the  Life  Insurance  Cor-
 poration  Bill  that  is  coming  before  us.
 But  I  would  suggest  that  this  should  be
 expressly  laid  down  in  that  Bill  so  that
 there  may  not  be  any  trouble  later  on,
 and  no  pressures  may  be  brought  to  bear
 upon  Government  to  make  any  changes.
 After  all,  we  are  living  in  the  days  of
 democracy,  and  sometimes,  if  the  Mem-
 bers  of  Parliament  put  some  kind  of  a
 pressure,  we  are  likely  to  yield,  ‘or  mo-
 dify  our  decision  ;  and  the  officers  also
 may  not  make  this  suggestion,  and  the
 Law  Ministry  also  may  not  give  their
 frank  opinion.  I  would  therefore  sug-
 gest  that  we  should  lay  this  down  very  :
 clearly  now.

 I  am  sure  every  hon.  Member  of  this  :
 House  will  agree  with  me  that  if  any
 Member  of  Parliament  or  of  a  State
 Legislature  wishes  to  become  an  insur-
 ance  agent  or  wishes  to  continue  as  an
 insurance  agent  hereafter,  he  should  re-
 sign  either  his  membership  of  Parlia-
 ment  or  of  the  State  Legislature  as  the
 case  may  be,  or  his  agentship.  The  two
 things  cannot  go  together.  If  we  adopt
 this  standard  then  we  shall  certainly  be
 able  to  achieve  some  results.  Otherwise,
 T  am  afraid  we  shall  be  doing  something
 which  will  harm  our  cause.

 T  would  request  the  Minister  to  make
 d  categorical  statement  as  to  what  the

 licy  of  Government  in
 regard

 to  the
 Foaure  is.  That  is  very  essential.  Regard-
 ing  the  future  employees  also,  I  would
 very  much  wish  that  Government  should
 arrive  at  definite  decisions,  so  that  there
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 will  be  no  nepotism  or  favouritism,  and
 ‘we  shall  proceed  on  an  absolutely  fair
 basis,  and  achieve  progress  in  our  work
 satisfactorily,  efficiently  and  honestly.

 We  must  try  to  be  economical.  At  the
 same  time,  we  must  try  to  run  our  ma-
 chinery  smoothly.

 Finally,  I  agree  with  Shri  S.  S.  More
 and  others  who  said  that  we  must  ex-
 tend  our  activities  to  the  rural  areas.
 Our  insurance  should  not  only  be  ur-

 banised,
 but  it  should  also  be  ruralis-

 ed.
 Shri  Veeraswamy  (Mayuram—Re-

 served-~-Sch.  Castes):  The  Life  Insur-
 ance  (Emergency  Provisions)  Bill  is  one
 of  the  few  most  excellent  and  progres-
 sive  measures  that  the  Government  of
 India  have  sponsored  so’  far.  This  meas-
 ure  shows  that  on  the  whole  we  are
 definitely  moving  towards  the  long-

 Cherished  goal  of  socialism  in  our  coun-
 try.  I  would  therefore  declare  that  there
 cannot  be  ‘any  permanent  place  in  our
 country  in  the  future  for  the  laissez-
 faire  system,  I  may  also  assert  that  there
 cannot  be  any  respect  for  those  who  are
 capitalist-minded,  who  have  not  got  the
 interests  of  the  people  at  heart,  and
 who  want  to  exploit  the  people  and
 live  on  them  perpetually.

 I  have  no  doubt  that  the  entire  coun-
 try  wopld  congratulate  our  Finance  Mi-
 nister  on  having  brought  this  measure
 to  this  House.  The  Government  have
 done  a  very  good  thing  by  issuing  the
 Ordinance,  and  that  has  been  done  very
 cleverly.  The  Finance  Ministry  has
 made  very  excellent  arrangements  very
 secretly  to  take  over  the  management  of
 the  companies  without  being  known  to
 anybody  till  the  moment  when  the  peo-
 ple  appointed  by  Government  to  take
 over  the  management  reached  the  spot.
 Some  people  criticise  the  Government
 for  having  issued  the  Ordinance  to  na-
 tionalise  the  insurance  business  in  our
 country.  I  want  to  say  that  those  peo-
 ple  who  say  that  it  was  not  democratic
 on  the  part  of  Government  to  have  issu-
 ed  this  Ordinance  for  nationalising  life
 insurance  business  in  our  country  do  not
 know  what  democracy  is.  Democracy
 is  a  tvpe  of  Government  which  is  against

 the  dictatorial  type  of  Government.  But
 an  Ordinance  issued  in  the  interest  af
 the  large  masses  of  the  people  is,  in  my
 Opinion,  in  a  sense  a  democratic  method,
 and  therefore,  to  argue  that  it  is  unde-
 mocratic  is  rather....

 डा  B.  S.  Murthy:  Undemocratic.
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 Shri  Veeraswamy:  ....undemocra-
 tic,  and  that  shows  their  dictatorial  astti-
 tude.  Why  should  Government  resort
 to  the  issue  of  an  Ordinance  when  Par-
 liament  was  not  in  session?  Because,
 as  the  Finance  Minister  has  clearly
 pointed  out  on  the  floor  of  the  House,
 the  question  was  being  studied  for  a
 very  long  time  and  a  stage  had  been
 reached  when  Government  were  com-

 Hed  to  take  over  the  management  of
 life  insurance  business.  If  the  Govern-
 ment  had  come  to  Parliament  with
 a  measure  for  approval  of  the  nationa-
 lisation  policy,  I  am  sure  that  every-
 body  will  agree  that  the  insurance  com-
 panies  would  have  manoeuvred  to
 swindle  away  the  money  and  _  other
 assets  in  their  possession  and  at  the  time
 of  taking  over  of  the  management  by
 Government,  the  companies  would  have
 been  left  in  a  state  of  complete  insol-
 vency.  So  the  Government  have  done
 a  very  good  thing  in  having  issued  this
 Ordinance.

 The  Finance  Minister  has  substan-
 tiated  his  arguments  by  citing  some  in-
 stances  of  misappropriation  of  Govern-
 ment  securities.  I  may  point  out  some
 instances.  In  the  case  of  one  bank  in
 Bombay,  Rs.  30  lakh  worth  of  securities
 were  found  missing.  In  another  case,  Rs.
 5  lakh  worth  of  securities  were  found
 missing.  In  a  third  case,  Rs.  2,000  worth
 of  securities  were  found  missing.  Then
 in  another  case,  Rs.  20,000  worth  of
 Government  securities  were  purported  to
 have  been  kept  in  deposit  with  a  bank
 and  later  on  when  the  liquidator  took
 over  of  the  management  of  the  bank,
 he  found  not  the  Government  securities
 but  some  shares  the  title  to  which  was
 far  from  clear.

 The  management  of  the  companies
 has  been  very  inefficient.  They  have
 not  gone  to  the  rural  areas.  This  is  the
 complaint.  I  come  from  a  rural  area.
 I  have  not  seen  any  agent  coming  to
 any  village  for  registering  life  insurance

 pole
 The  rural  areas  should  have

 nm  covered  by  these  companies,  but
 they  have  completely  failed  and  that  has
 motivated  Government  to  take  this  ac-
 tion.  I  may  also  state  that  only  a  frac-
 tion  of  the  people  living  in  town  areas
 are  being  benefited  by  insurance  com-
 panies.  Hereafter  I  am  sure  the  villages
 would  be  explored  and  the  village  peo-
 ple  will  be  enthused  and  Government
 would  do  everything  possible  in  their
 power  to  infuse  into  them  confidence
 as  to  the  safety  of  their  money  which
 Government  would  persuade  them  to
 put  in  insurance  policies.  There  has
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 always  been  a  complaint  against  the
 companies,  that  they  do  not  make

 rompt  payment  of  claims;  only  when
 fegal  pressure  is  brought  to  bear  upon
 the  companies  make  payments.

 As  regards  the  utilisation  of  the  funds
 available  with  the  life  insurance  com-
 panies,  the  Finance  Minister  has  said
 that  they  will  be  utilised  for  implement-
 ing  the  Second  Five  Year  Plan.  But  I
 want  to  suggest  that  the  funds  of  the
 companies  should  be  utilised  for  the
 welfare  of  the  poor  masses  in  our  coun-
 try.  Even  though  we  have  made  a  socia-
 listic  pattern  of  society  our  goal,  our

 people
 are  very  very  backward.  They

 ave  no  food  to  eat,  no  cloth  to  wear
 and  no  shelter  to  live  in.  If  we  go  to
 the  rural  areas,  we  know  what  condi-
 tions  are  prevailing  there.  Therefore,  I
 would  humbly  appeal  to  the  Govern-
 ment  to  utilise  the  funds  of  the  com-
 panies  that  are  being  nationalised  for
 the  welfare  of  the  people  living  in  the
 rural  areas  eepecially,  I  also  suggest
 that  low  income

 group
 s  should  be

 ap- proached  and  persuaded  to  take  poli-
 cies.  As  regards  the  motto  of  Govern-
 ment  with  regard  to  this  nationalisation,
 I  may  quote  the  Finance  Minister  :

 “oe  business  in  which  there
 Ought  never  to  be  a  failure  and  not
 a  single  policyholder  should  ever
 finds  his  life's  savings  in  danger.
 With  the  profit  motive  eliminated
 and  the  efficiency  of  service  made
 the  sole  criterion  under  nationalisa-
 tion,  it  will  be  possible  to  spread
 the  message  of  insurance  far  and
 wide  as  far  as  possible  reaching
 beyond  the  more  advanced  urban
 areas  and  to  the  hitherto  neglected
 Tural  areas.”

 Commerce  has  written  :
 “If  nationalisation  can  at  best

 encourage  honesty  without  improv-
 ing  efficiency,  then  the  second  cri-
 ticism  that  it  will  not  increase
 savings  and  would  therefore  be  of
 no  help  to  the  Plan  also  stands.”
 It  is  the  duty  of  Government  to  reply

 to  this  challenge  and  show  that  they
 will  be  able  to  approach  the  masses
 and  persuade  them  to  save  money  and
 tuke  policies  and  strengthen  the  hands
 of  the  Government  with  crores  and
 crores  of  rupees  for  the  implementa-
 tion  of  the  Second  Plan.

 There  is  another  charge  being  levelled
 b

 th
 capitalist-minded  people  and

 also  those  people  who  have  been  run-
 ning  these  insurance  companies.  They
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 say  that  Government-controlled  insur-
 ance  will  be  a  failure  because  the  offi.
 cers  will  not  be  able  to  manage  the
 affairs  and  the  agents  will  not  work  with
 so  much  enthusiasm  as  they  have  been.
 showing  so  far.  In  this  connection,  I
 appeal  to  the  officers  who  will  be  plac- ed  in  charge  of  these  companies  to
 work  with  great  interest,  to  put  their
 heart  into  this  work.  They  must  show
 these  people  that  the  officers  are  more
 efficient,  more  honest  and  have  got
 more  interest  in  the  welfare  of  the  peo-
 ple  than  these  insurers  who  say  that
 they  have  been  running  these  institu-
 tions  for  the  welfare  of  the  people.
 If  the  officers  co-operate  with  the  Gov-
 ernment  in  working  efficiently,  honestly
 and  with  the  interest  of  the  people  at
 heart,  we  will  be  able  to  nationalise
 almost  all  industries  and  in  the  course
 of  a  very  short  time  we  will  be  able  to
 establish  in  our  country  a  real  socialist
 State  where  every  man  that  is  born:
 and  every  woman  that  is  born  in  this
 country  will  be  happy  and  prosperous.
 2  P.M.

 Shri  Joachim  Alva  (Kanara)  :  Sir,  My
 Lord  and  Master  Jesus  Christ  had  12°
 disciples  and  one  was  a  rotten  egg  and:
 only  !  remained  to  spread  the  mes-
 sage  of  life  immortal.  But,  my  land,,
 that  is  Bharat  has  !  families  to  con-
 sider  the  lift  that  is  mortal  and  these
 l  families  want  to  rule  the  roost.  They
 are:  '

 The  Tatas  who  control  the  New  India:
 and  the  Central  Bank  of  India,  the
 Singhanias  who  control  the  National
 Insurance,  National  Fire  &  General  and
 the  Hindustan  Commercial  Bank,  the
 Birlas  who  control  the  Ruby  General,
 New  Asiatic,  Bombay  Life  and  the
 United  Commercial  Bank,  the  Jalans,
 who  have  the  Gencral  Insurance  Co.
 and  the  Hindustan  Mercantile  Bank,
 the  Goenkas,  who  have  the  Hercules
 and  Standard  General  and  the  Hind:
 Bank,  the  Chettiyars  who  own  the  Uni-
 ted  India  Life,  United  India  Fire  &
 General  and  New  Guardian  and  the
 Indian  Overseas  Bank,  B.  N.  Chaturvedi
 —the  Brahmins  have  also  come  in,  the
 Brahmins  who  had  only  to

 depend  upo
 upon

 the  charity  of  their  fellowment  al-
 cutta  Insurance  and  the  United  Bank  of
 India,  the  Kilachands—my  hon.  friend
 Shri  Tulsidas  Kilachand  is  not  here
 and  my  friend  Shri  Somani  is  just  walk-
 ing  in—the  New  Great  and  the  Bank  of
 Raroda,  the  Mafatlals,  Jaya  Bharat,  the
 Poddars.  All  India  General  and  the
 Bank  of  Jaipur  and  the  Dalmias,  the-
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 Bharat  Insurance  and  the  Punjab  Na-
 tional  Bank—and  Shri  Somani  has  got
 nothing  or  otherwise  he  would  have
 completed  the  list.  Why  I  am  saying  all
 this  is  that  families—all  these  ll—
 want  to  contro!  the  life  that  is  mortal.

 It  is  just  possible  that  I  am  only  re-
 peating  what  was  said  yesterday  but  I
 was  not  here  for  two  days.  I  came
 only  last  night  and'I  missed  the  very
 outstanding  performance  of  my  hon.
 friend,  Shri  Feroze  Gandhi,  who  sits  in
 front  of  me.  Why  I  am  saying  this  is
 that  these  l  families  are  trying  to  con-
 trol  the  destinies  of  4  million  people
 who  have  insured  their  lives—instead  of
 4  million  we  can  really  have  40  millions
 who  will  insure  their  lives.  In  this  con-
 nection,  what  is  going  to  happen  to  us
 and  what  has  happened  has  béen  seen
 so  quickly.  I,  who  have  been  sitting  on
 the  back  benches,  have  been  an  un-
 relenting  critic  of  the  hon.  Finance  Mi-
 nister  in  some  of  his  policies  and  ob-
 jectives  ;  but  I  would  be  insincere  if  I
 do  not  say  that  this  is  the  finest  thing
 he  has  done  in  his  Ministerial  career,
 that  is  the  nationalisation  of  insurance
 companies.  It  is  a  step  that  is  the  best
 rose  in  his  Ministerial  garden  and,  what-
 ever  critics  may  say,  it  will  stand  out
 us  one  great  measure  of  our  social  wel-
 tare  State,

 Let  us  go  back  to  Mahatma  Gandhi.
 In  times  of  distress,  in  times  of  uncer-
 tainty  and  confusion,  we  always  go
 back  to  the  Master  for  inspiration  and
 guidance.  Whether  it  be  political  or  so-
 cial  work,  whether  it  be  Pakistan  or
 anything,  we  always  go  back  to  the
 Master.  The  Master  has  spoken  with
 great  authority  on  every  su Bject  under
 the  Sun.  What  did  he  say  about  life  in-
 surance  and  banking?  All  the  tests  laid
 down  by  Mahatma  Gandhi  are  good
 enough  for  me  and  good  enough  for
 my  land  and  good  enough  for  all  peo-
 ple  in  the  world.  He  was  asked  in  1928:

 “What  in  your
 op

 inion  ought  to
 be  the  basis  of  India’s  future  eco-
 nomic  constitution  ?  What  place  will
 such  institutions  as  savings  banks,

 parame
 companies  etc.,  have  in

 it
 He  answered  :

 “According  to  me  the  economic
 constitution  of  India  and  for  the
 matter  of  that  the  world  should  be
 such  that  no  one  under  it  should
 suffer  from  want  of  food  and  cloth-
 ing.  In  other  words,

 everybody should  be  able  to  get  sufficient  wi
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 to  enable  him  to  make  the  tow  ends
 meet.  And  this  ideal  can  be  uni-
 versally  realised  only  if  the  means
 of  production  of  elementary  neces-
 saries  of  life  remain  in  the  contro!
 of  the  masses.  These  should  be  free-
 ly  available  to  all  as  God’s  air  anc
 water  are  or  ought  to  be;
 they  should  not  be  made  a  vehicle
 of  traffic  for  the  exploitation  of
 others.  Their  monopolization  by
 any  country,  nation  or

 group
 of

 persons  would  be  unjust.  The  neg-
 lect  of  this  simple  principle  is  the
 cause  of  the  destitution  that  we  wit-
 ness  today  not  only  in  this  unhappy
 land  but  other  parts  of  the  world
 too.”

 Then  he  says:
 “As  for  our  insurance  compa-

 nies,  they  are  of  no  use  whatever
 to  the  poor.  What  part  they  can
 play  in  an  ideal  scheme  of  recon-
 struction  such  as  ]  have  postulated
 is  more  than  I  can  say.”

 This  is  where  Mahatma  Gandhi
 comes  and  this  is  where  we  should  go
 and  not  to  the  opinion  of  the  magnates
 who  have  controlled  destinies  of  the  4
 millions  of  this  land  who  have  insured.
 Insurance  companies  have  made  a’  rac-
 ket  in  regard  to  the  settlement  of  claims.
 I  do  hope  that  the  new  nationalisation
 department  that  takes  over  will  not  copy
 any  one  of  the  methods  of  the  insur-
 ance  companies.  I  hope  the  new  na-
 tionalisation  department  of  the  Govern-
 ment  of  India  will  not

 ap
 e  the  manner,

 will  not  imitate  some  the  measures
 whereby  the  claims  of  poor  widows  and
 orphans  and  other  people,  maimed  and
 wounded  are  settled,  not  within  3
 months,  but  within  3  years  or  may  be
 in  5  years.  These  lessons  ought  to  be
 well  learnt  and  it  is  a  great

 pity
 that

 they  have  by  the  ordinance  that  has  been
 passed  only  shifted  the  caps.  The  Mana-
 ger  of  the  Oriental  becomes  the  Ad-
 ministrator  of  New  India.  The  Manager
 of  New  India  becomes  the  executive
 head  of  another  insurance  company  next
 door.  I  have  no  animosity  against  any-
 body.  You  simply  transfer  it  from  here
 to  the  ,  the  manager  of  one  becoming
 the  manager  of  another.  I  had  a  cursory
 glance  at  the  list  of  Administrators.
 Lower  down  in  the  list....

 Shri  M.  C.  Shah:  They  are  custodians
 for  the  time  being.  They  have  taken  over
 the  management  with  a  view  to  nationa-
 lise  the  life  insurance  business  and  as
 soon  as  we  have  finalised  the  provisions
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 of  the  Bill  and
 got

 it  through  Parlia-
 ment  it  will  not  so.  This’  is  a  tem-
 porary  aspect  of  taking  over  and  these
 are  the  custddians.

 Shri  Joachim  Alva:  The  first  step
 was  wrong  in  the  sense  that  the  animo-
 sities,  prejudices  and  hatred  of  the  exe-
 cutive  of  one  company  are  transferred
 to  the  other.  I  had  a  cursory  glance...  ,
 (Interruption).  Government  has  to  look
 through  the  X-ray  into  the  minds  of
 most  of  these  executives  and  other  offi-
 cers  whom  they  are  going  to  appoint.

 An  Hon.  Member:  Brain-wasbing.
 Shri  Joachim  Alva:  I  find  from  the

 ‘list  that  the  youngest  fellow  who  was
 chosen  to  be  the  boss  of  an  insurance
 company  which  was  started  with  the
 ‘efforts  of  another  man.  Why  I  say  it  is
 because  we  are  all  human—even  Gov-
 ernment  officers  or  even  Ministers  have
 plenty  of  prejudices  and  these  prejudi-
 ces  may  go  to  the  ruin  of  another
 ‘company.  That  is  why  I  say  that  you  are
 transferring  the  caps  from  one  to  an-
 other.

 Sir,  I  hope  you  will  give  me  some
 5  or  l0  minutes  more,  because  I  have
 stood  up  0  times.

 Mr.  Chairman:  Rising  10  times  is  no
 reason  for  giving  more  time  to  the  hon.
 Member.  I  have  already  requested  hon.
 Members  that  henceforth  they  may  take
 only  5  minutes  so  that  I  can  give  a
 chance  to  some  others  also.

 Shri  Joachim  Alva:  May  I  come  to
 the  point?  I  was  speaking  of  the  way
 in  which  they  are  working  out  in  the
 Insurance  Act.  I  shall  give  a  most  scan-
 dalous  instance  in  which  J  had  appeal-
 ed  the  big  employer  and  Chairman  of
 the  Oriental,  hri  Purushottamdas
 Thakurdas,  where  I  have  appealed  to
 Shri  Vaidyanathan  and  where  they  have
 rejected  my

 ap
 l,  for  they  bave  no

 human  sympathies.  What  kind  of  sym-

 pathy
 can  they  bring  to  bear?  My

 iend,  the  late  Shri  R.  S.  Nimbkar,
 one  of  the  greatest  leaders  of  Bombay
 with  whom  I  have  taken  bread  and
 drunk  milk  in  jail—be  was  the  Chief
 Welfare  Officer  of  the  Government  of
 india—while  he  was  on  duty  had  to
 enter  the  operation  theatre  at  Lucknow
 and  he  died’  on  the

 Re
 ration  table.  A

 amall  sum  of  Rs.  7,  was  not  paid  to
 his  three  little  daughters.  I  wrote  an  ap-
 peal  and  beg  of  them  but  what  was  it
 they  said?  Rey  said:  The  claim  did
 not  show  or  disclose  the  disease  from
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 which  he  suffered.  I  say:  Does  that

 poche
 the  children  of  that  poor  man

 rom  getting  the  amount.  He
 migh

 t  have
 died  of  any  disease  under  the  Sun.  He
 was  a  great  labour  leader,  a  great  pa- triot  and  he  died  in  the  operation  theatre
 on  the  operation  table  and  he  was  at  that
 time  an  executive  boss  of  the  Govern-
 ment  of  India.  I  want  to  know  what  com-
 pensation  the  Government  of  India  paid
 to  his  wife  and  children.  I  am  giving
 this  most  glaring  instance  that  under
 the  name  of  technicality  you  refuse  to

 ive  a  sum  of  Rs.  7,000  to  a  patriot's
 amily  and  allow  his  wife  and  children

 to  suffer.  I  do  not  know  how  many  more
 glaring  instances  of  this  nature:  there
 must  have  been.  It  is  all  right  for  you
 if  you  command  lakhs  and  lakhs  of
 Tupees  from  your  bank  and  therefore
 you  do  not  understand  the  other  man's
 difficulties,  I  think  this

 type
 of  cases

 must  he  hundredfold  in  all  these  com-
 panies.  When  even,  I  with  the  _  little
 influence  that  I  command  of  talking  to
 persons  like  the  Chairman  and  Manager,
 cannot  get  things  done  for  my  friend,
 Shri  Nimbkar,  what  is  the  position
 about  other  widows  and  daughters  and
 sons  that  are  stranded  ?  I  want  the  hon.
 Minister  to  take  this  particular  case  in
 hand,  and  also  cases  of  this  type  in  hand,
 and  see  that  a  cheque  goes  immediately
 to  Shri  Nimbkar’s  wife.  and  children,
 and  also  to  others  concerned.  Why  I
 say  80  is  because  if  the  Government's
 own  machinery  is  not  dominated  by  hu-
 man  interests,  the  whole  of  the  insurance
 business  will  go  to  wreck  and  ruin.

 The  life  insurance  business  in  the
 t  office  is  supposed  to  have  failed.

 The  Government  of  Great  Britain  has
 found  it  to  be  so.  I  expect  that  we  must
 profit  from  the  experience  ‘in  other
 countries.  Government  must  see  that
 they  take  such  officers  in  their  machi-
 nery  who  shall  be  dominated

 by
 human

 sympathy,  who  will  not  be  carried  away
 by  legalities  and  technicalities  to  the
 extent  of  overriding  human  considera-
 tions.  If  I  suffer  from  any  illness  under
 the  Sun—it  sa

 [
 be

 physical
 or  other

 infirmity—I  ou  to  entitled  to  get
 something  for  my  wife  and  children.
 Why  should  I  not

 get
 it?  Why  should

 these  technicalities  allowed  to  stand
 in  the  way?  The  new  code  of  the  na-
 tionalised  insurance  department  should
 be  a  human  code.  For  one  little  disease
 that  a  person  suffered  from,  the  doctor
 writes  a  report  and  the  Com

 Bin,
 does

 not  accept  it.  These  are  the  thi
 that

 I  want  to  bring  to  the  notice  of  this
 House.
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 One  more  thing.  No  high  interest

 should  be  charged  on  the  loans  that  the
 insured  take  from  the  companies.  A
 man  insures  his  life  for,  say  Rs.  5,000
 or  Rs.  10,000.  He  goes  and  takes  a  loan
 from.the  company  at  the  rate  of  4  to  9
 per  cent.  and  all  this  amount  goes  up.
 So,  the  Government  must  come  and
 lower  the  rate  of  interest.

 There  must  be  compulsory  insurance
 for  every  man  in  the  urban  area.  In
 the  villages  one  may  have  a  little  piece
 of  land  and  be  able  to  earn  his  bread.
 But  the  position  is  very  difficult  in  the
 case  of  a  man  in  the  urban  area.  So
 there  must  be  a  compulsory  insurance
 for  every  man  in  the  urban  area  with  a
 population  of  over  15,000  or  20,000.
 Unless  Government  has  these  aims  be-
 fore  them,  the  nationalised  life  insur-
 ance  business  will  be  a  failure.

 We  must  enlist  the  services  of  the
 women  workers.  Life  insurance  will  be
 a  great  thing  for  the  widows  and  orphan-
 ed  children,  for  those  that  are  left
 behind  when  the  husband  is  dead  or
 the  main  partner  is  gone.  The  women,
 therefore,  can  be  enlisted  in  the  nationa-
 lised  undertaking  in  larger  numbers  by
 paying  them  reasonable  salaries  and
 making  them  go  out  and  do  work  so
 that  it  may  be  a  real  incentive  for  the
 widows  and  children  and  other  mem-
 bers  of  the  insured  to  see  that  these
 insurance  schemes  fructify  and  succeed.
 They  had  their  first  year  sharks.  The
 first  year  sharks  are  those  people  who
 take  their  first  year’s  income  and  after
 that  they  cannot  find  the  money.  I
 can  give  you  another  example.  I  insured
 my  life  for  Rs.  00,000  some  ten  years
 ago.  The  first  years  income  was
 Rs,  4,000;  the  second  year’s  income  was
 Rs.  4,000.  I  could  not  find  the  money  in
 the  third  year.

 Mr.  Chairman:  These  details  may  be
 iven  on  another  occasion.  There  is  no
 me  now.”

 Shri  Joachim  Alva:  I  want  the  Gov-
 ernment  to  humanise  the  system  in  such
 a  way  that  you  do  not  take  away  50
 or  70  per  cent.  and  give  me  only  30
 per  cent.  because  I  could  not  find  the
 money  after  two  years.  I  suggest  that
 Government  should  look  into  whole
 list  of  people  whose  life  policies  have
 lapsed  in  this  way  and  a flow  them  a
 chance  for  re-insurance.  Now,  the  posi-
 tion  is  that  about  Rs.  8,000  are  paid
 and  out  of  that  Rs.  5,000  are  almost
 taken  away  by  the  company.  This  is
 something  scandalous  and  I  hope  the

 3  MARCH  956

 ~

 (Emergency  Provisions)  Bill  1520

 House  will  forgive  me  for  saying  this,
 because  from  personal  experience  peo-
 ple  learn  many  bitter  lessons.

 The  last  point  that  I  should  like  to
 bring  forward  is  this.  Although  I  have
 many  points  to  make,  you  are  asking
 me  to  sit  down.  My  point  is  this.  We
 must  not  neglect  the  condition  of  the  em-
 ployees.  The  new  nationalised  under-
 taking  must  take  care  of  the  company
 employees;  they  must  not  be  sent
 away.  I  asked  two  or  three  employees
 as  to  what  they  thought  about  nationa-
 lisation.  There  was  a  cold  tremor  on
 their  face.  They  were  very  200  about
 it.  The  employees  must  be  having  their
 fears  about  their  jobs.  Government
 must  take  all  their  interests  into  ac-
 tount  including  housing.  There  should
 be  no  racketing  or  dismissals  ;  no  short
 service  for  the  old  employees  should  be
 given.  In  fact,  their  interests  should  be
 as  paramount  as  the  life  of  the  people
 insured.  Unless  you  take  care  of  the
 company  employees,  this  whole  scheme
 will  be  a  failure.  I  earnestly  request  the:
 hon.  Finance  Minister  to  see  that  the
 interests  of  the  lakhs  of  employees  who.
 are  in  the  life  insurance  companies  are
 protected  and  no  harm  is  done  to  them
 either  by  peremptory  dismissals  or  gross
 termination  of  their  services  or  by  less
 payment  of  gratuities  and  pension  funds
 or  by  the  cancellation  of  the  leave  due-
 to  them.  This  is  very  important.  If  we:
 sit  in  Parliament  and  not  worry  about.
 these  employees,  it  is  useless.

 Shri  Mohanlal  Saksena  (Lucknow
 Distt.  cum  Bara  Banki  Distt.)  :  I  wel-
 come  this  belated  measure  as  far  as  it
 goes  and  I  hope  it  will  be  followed  by-
 other  measures.  I  also  congratulate  the-
 Finance  Minister  for  the  way  he  has.
 gone  about  this  job.

 The  other  day  I  listened  to  the  speech-.
 es  of  two  industrial  magnates  in  this.
 House,  to  their  challenges  and  their  as-.
 sertions,  and  I  wondered  as  to  what  had’
 irritated  them  most.  Was  it  the  men-
 tion  of  a  few  cases  that  the  Finance
 Minister  had  thought  fit  to  refer  to
 justify  the  taking  over  of  insurance:
 business  by  means  of  an  ordinance?  If
 that  was  so,  may  I  tell  them  that  we
 have  been  receiving  reports  of  the  In-
 come-tax  Inevstigation  Commission.
 where  a  large  number  of  cases  are  given.
 in  which  businessmen  have  evaded
 the  payment  of  taxes  to  Government  ?
 And  their  names  have  not  been  given.
 Have  they  ever  cared  to  ask  for  the
 names  so  that  the  reputation  of  others
 may  not  be  involved?  They  did  not  do
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 that.  Because  it  was  not  a  case  of  their
 reputation  but  something  else.  In  Insur-
 ance  Companies  they  have  had  an  op-
 portunity  of  playing  with  other  people's
 money  in  any  way  they  chose.  It  has
 been  shown  that  their  investment  is  very
 smal!  as  compared  to  the  large  amounts
 of  money  that  they  are  about  to  handle.
 Both  of  them  argued  that  it  is  not  for
 the  purposes  of  the  Five  Year  Plan
 because  the  Finance  Minister  has  assur-
 ed  that  whatever  percentage  was  being

 iven  to  the  private  sector  will  still  be
 Forthcoming.  They  ask,  therefore  what
 is  the  advantage  of  taking  it  over  as  it
 would  not  help  the  Government?  I
 might  reply  to  them.  They  think  that
 this  private  sector  is  limited—the  small
 coterie  of  industrialists  and  businessmen
 who  have  been  getting  benefit  from  these
 investments.  There  is  a  vast  section  of
 people  who  do  not  get  any

 help
 and

 they  are  in  need  of  assistance.  But  all
 the  monies  of  the  insurance  companies

 fo
 to  help  a  few  industrialists,  their  re-

 ations,  in-laws  and  nephews.
 Shri  Feroze  Gandhi:  Why  bring  in

 in-laws  ?
 Shri  Mohanlal  Sakeena:  Because  it

 is  a  fact.  Again,  they  threw  a  challenge that  there  is  so  much  of  corruption  in
 Government-managed  and  Government-
 owned  institutions.  I  am  one  of  those
 who  have  criticised  these  institutions
 and  I  know  where  the  defect  lies.  I  will
 not  hesitate  to  criticise  the  Government
 institutions  again  and  ain  for  cor-
 tuption  and  malpractices.  But  I  may  tell
 the  House  that  the  one  institution  whose
 affairs  have  come  up  before  the  House
 more  than  once  is  the  Industrial  Fin-
 ance  Corporation.  Who  was  at  the  head
 of  that  institution?  Was  he  not  a  big
 businessman?  They  say:  if  you  are
 going  to  take  insurance,  leave  at  least
 some  in  the  private  sector  so  that  there
 may  be  competition.  I  believe  one  can-
 not  ride  on  two  boats.  Either  it  is  neces-
 sary  in  the  interest  of  the  country  to
 nationalise  it  or  it  is  not  necessary  ;  there
 is  not  third  course.

 If  you  refer  to  the  proceedings  of
 the  House,  you  will  find  that  in  946
 some  of  us  tabled  a  resolution  for  the
 nationalisation  of  insurance  and  bank-
 ing.  It  was  not  because  of  the  misma-
 nagement  that  has  been  going  on  in
 these  companies  nor  because  of  the  way
 in  which  the  moneys  were  being  invest-
 ed.  The  one  consideration  was  that  it
 was  after  all  trust  money.  Crores
 and  crores  of  rupees  come  to  them
 and  they  have.  no  right  to  spend  it
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 in  the  way  you  have  been  doing.  You
 come  forward  and  say  that  a  law  can  be

 assed  and  it  could  be  controlled  better.
 ws  were  passed  and  the  Insurance  Act

 was  amended  so  many  times.  We  have
 found  all  that  did  not  produce  the
 desired  effect.  They  say  that  they  were
 slack  in  regulating  and  enforcing  the
 provisions  of  the  Act.  If  there  are  one
 or  two  bad  companies,  why  should  you
 give  a  bad  name  to  all  the  companies
 they  ask.  May  I  remind  them  of  the
 Hindi  proverb  :

 एक  मछली  सारे  ताला बको  गंदा  करती  है
 It  is  one  fish  which  makes  the  whole

 pool  dirty.  One  drop  of  poison  is  en-
 ough  to  make  a  whole  bucket  of  milk

 powonous
 and  unfit  for  consumption.

 Finance  Minister  pointed  out  why
 be  had  to  bring  an  ordinance;  it  was
 necessary  to  proceed  in  the  way  in
 which  he  had  done  in  order  to  see  that
 public  money  was  not  lost.  They  sa
 that  it  is  not  democratic.  Why  now  ?  4
 is  according  to  the  Constitution.  This  is
 my  challenge:  are  there  even  ten  per-
 sons  in  this  House  who  would  support
 you  if  your  contention  that  the  enact-
 ment  of  an  ordinance  of  this  nature  was
 not  justified  ?

 Shri  G.  BD.  Somanl  (Nagaur-Pali)  :
 Ask  Shri  Asoka  Mehta.

 Shri  Mohanlal  Saksena:  Leave  him
 and  one  or  two  other  persons,  because
 there  are  persons  who  may  be  able  to
 support  you.  But  I  want  a  reply.  This
 ordinance  was  placed  before  the  House
 and  we  are  just  now  discussing  it.  Could
 you  tell  me  ten  persons—leave  Shri
 Asoka  Mehta—who  supported  your
 contention  ?  If  that  is  not  so,  if  it  can-
 not  be  done,  you  cannot  take  shelter
 under  that  plea.  The  public  sector  works
 for  service  whereas  the  private  sector
 works  for  profit.  I  know  that  they  will
 devise  all  sorts  of  ways  and  means  to
 see  that  the  articles  that  are  produced
 in  the  public  sector  become  costly.  If
 they  are  not  more  costly,  people  in  the
 private  sector  will  not  be  able  to  sell
 their  products  at  unreasonable  prices.

 Therefore,  I  ask  the  Government
 again.  They  are  just  now  putting  up  a
 number  of  iron  -and  steel  factories.
 Government  must  see  that  they  employ
 such  persons  as  are  not  liable  to  be  in-  |
 fluenced  by  the  interests  in

 oe
 rivate  !

 sector.  They  have  got  long  and  |
 big  resources  and  they  can  influence:
 people.  They  are  talking  of  corruption
 among  the  officers.  I  do  not  defend
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 them.  They  are  themselves  to  blame.  If
 you  go  to  the  root  of  the  matter,  wha
 are  the  persons  who  corrupt  them?
 After  o floers  retire  from  Government
 service,  they  are  engaged  in  big  con-
 cerns.  They  are  all  retired  officers  who
 were  heads  of  certain  departments,  That
 fs  one  form  of  inducement  and  there  are
 others.  In  no  circumstances  we  should
 leave  even  one  insurance  company  in

 private
 sector;  all,  should  be  nationa-

 sed.

 They  say  that  Government  will  not
 be  able  to  get  business;  it  will  not  be
 able  to  popularise  insurance  and  they
 say  so  many  other  things.  I  admit  that
 we  will  not  be  able  to  follow  methods
 used  by  them.  ‘They  exploited  the  in-
 fluence  of  political  Jeaders  ;  they  utilised
 their  relations  and  sons  to  get  business.
 We  will  not  do  all  that.  Their  agents
 were  remitting  the  first  premium  and
 they  were  doing  all  these  things  which
 were  illegal.  I  would  ask  the  Govern-
 ment  to  devise  straightforward  means.
 We  must  have  some  concession  for  self-
 insurers.  If  they  are  going  to  insure  by
 themselves,  let  them  have  some  rebate
 in  the  first  and  subsequent  premia.  If
 we  are  not  able  to  get  so  many  agents
 to  go  to  the  villages,  we  must  utilise
 the  service  of  the  village

 panchay
 ats

 and  co-operatives.  But  we  must  reduce
 the  premium  amount  and  make  it  as
 cheap  as  possible.

 I  am  very  glad  that  the  Finance  Mi-
 nister  gave  us  an  idea  as  to  what  he
 thought  of  the

 proper
 functioning  of  a

 good  company.  $  would  judge  the  work-
 ing  of  the  companies  under  Govern-
 ment  by  that  very  standard.  He  has
 given  us  a  standard  to  measure  the
 working  of  these  companies.  As  Shri
 More  pointed  out,  Shri  Tulsidas  work-
 ed  himself  into  a  fit  of  injured  innocence
 and  righteous  anger.  Shri  Tulsidas  had
 said  that  the  Finance  Minister  had  gone
 down  in  his  estimation.  I  am  not  sur-
 prised  that  such  people  were  disap-

 inted  at  his  per!  Re  ance.  I  am  sure,
 iP  he  has  gone  down  in  the  estimation
 of  Shri  Tu  isidas  and  other  industrialists,
 he  has  risen  in  the  estimation  of  others.
 (Interruptions).  I  am  one  of  those  who
 believe  that  a  Minister  must  not  concern
 himself  whether  he  rises  or  falls  in  the
 estimation  of  this  group  or  that  section;
 he  must  be  concerned  only  with  the
 welfare  of  the  ple  and  he  must  work
 in  the  public  interest.  I  am  glad  that
 the  Finance  Minister  has  done  so.  Na-
 tionalisation  of  insurance  should  have
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 come  in  fact  in  946  when  many  of  us
 pleaded  for  the  nationalisation  of
 insurance  and  banking.  Banks  also
 provide  opportunity  of  playing  with  the
 money  of  other  people;  they  have
 not  got  so  much  money  of  their
 own.  I  felt  that  these  things  should  have
 gone  together.  But,  better  late  than
 never.

 I  can  give  another  reason  why  our
 industrial  concerns  are  very  much  an-
 noyed.  There  was  a  death  in  a  family.
 An  old  person  died  and  peo

 ple
 in  the

 family  began  to  weep  and  they  were
 weeping.  Some  stranger  came  and  ho
 said:  “After  all,  he  is  an  old  man  and
 he  has  died.  So,  nothing  unusual  has
 happened.”  Someone  from  that  family
 replied:  “Death  has  seen  our  house
 and  we  do  not  know  whose  turn  may
 come  next”.  The  Finance  Minister  has
 started  with  life  insurance.  Last  year  he
 came  with  the  proposals  for  the  nationa-
 lisation  of  the  Imperial  Bank  of  India;
 this  year  he  has  come  forward  with  a
 Bill  for  nationalisation  of  life  insurance.
 Whose  will  be  the  next  turn?  That  is
 what  they  are  annoyed  very  much
 about.  I  can  understand  their  suspense,
 anger  and  annoyance.

 In  the  end,  I  would  request  the  Fin-
 ance  Minister  and  his  other  officers  to  be
 very  careful,  imaginative,  cautious  and
 above  all,  sympathetic.  Insurance  busi-
 ness,  more  than  any  other,  cequires
 human  sympathy  and  imagination  in  a
 large  measure.  Unless  they  are  actuated
 by  these,  I  am  sure  they  will  not  be
 able  to  make  insurance  the  success  that
 is  expected  of  them.  Even  if  they  fail
 I  do  not  wish  that—I  shall  never  like
 it  to  go  back  to  the  private  sector.  I
 would  like  to  change  the  officers  and
 have  new  men  to  make  a  success  of  it.

 I  can  give  another  tip  to  the  Finance
 Minister.  He  may  have  a  capitalist  in
 order  to  fihd  out  the  doings  of  other
 capitalists.  I  hope  the  labour  of

 may of  the  officers  will  be  saved  and  he
 be  able  to  get  much  more  information
 about  the  manner  in  which  the  affairs
 of  these  companies  have  been  managed.

 Sardar  Hukam  Singh  (Kapurthala---
 Bhatinda):  I  welcome  this  measure.  I
 am  one  of  those  who  advocate  nationa-
 lisation  of  banking  and  insurance.  I  feel
 that  this  is  a  step  in  the  right  direction.

 The  previous  Speaker  might  have
 likened  our  Finance  Minister  to  an
 angel  of  death  and  he  might  have  fears
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 as  to  whom  he  visits  next  but  such  ner-
 vousness  might  have  been  caused  in  the
 minds  of  a  few.  At  least,  I  can  assure
 the  Finance.  Minister  that  he  will  bring
 hope  to  many  if  he  proceeds  in  that
 way  and  in  that  sense  he  should  not  be

 oles
 if  really  he  can  do  service  like

 at.

 But  one  or  two.  things  that  have
 already  been  said  I  have  to  repeat.  There
 are  fears  that  the  Government  depart-
 ments  do  not  discharge  these  duties  so
 efficiently.  This  is  rather  a  challenge
 that  has  been  thrown,  and  so  far,  we
 agree  with  them  that  the  departments
 have  not  acquitted  themselves  in  the
 businesses  that  they  have  undertaken  so
 efficiently  with  the  result  that  there  have
 been  complaints.  Just  now,  a  few
 minutes  ago,  there  was  a  reference  by
 my  friend  Dr.  Lanka  Sundaram  to  the
 Bhakra  Dam  and  in  that  alone  the  en-
 gineers  have  swallowed  several  crores
 of  rupees—he  said  Rs.  0  crores  but  I
 had  mentioned  that  there  were  even
 more  crores  of  rupees  that  have  been
 grabbed  away.  I  brought  it  to  the  notice
 of  the  Planning  Commission  last  time
 —though  the  Minister  felt  a  bit  offend-
 ed;  he  was  very  sensitive  at  that  time
 —that  an  engineer  had  been  proposed
 to  be  awarded  a  medal....

 Dr.  Lanka  Sundaram:  For  his  defal-
 cations  ?

 Sardar  Hukam  Singh:  At  that  time
 there  was  a  case  pending  against  him.
 The  police  were  investigating  the  case
 about  corruption  that  he  had  committed
 but  here  on  the  other  side  a  medal  was
 proposed  ‘and  the  President  had  to
 award  that  medal  in  a  few  days.  I
 brought  the  matter  to  the  notice  of  the
 authorities  and  the  award  was  withheld.
 Soon  after,  he  was  arrested  and  he  is
 being  prosecuted  there.  What  J  say  is,
 they  should  not  be  so  sensitive  when
 we  bring  to  the  notice  of  our  Ministers
 that  there  are  such  cases.  They  should
 certainly  see  that  such  things  are  re-
 moved.  I  join  my  friends  in  urging

 oe the  Finance  Minister  that  when  he  has
 taken  over  this  business  he  should  see
 that  the  persons  who  are  entrusted  with
 this  job  really  do  the  thing  quite  effi-
 ciently.

 So  far,  this  business  has  been  confin-
 ed  to  urban  areas.  The  agents  that  have
 been  employed  have  thought  it  easy  to
 go  to  these  people  who  can  be  found
 there,  spend  some  time  and  get  some
 insurance  business.  But,  what  is  needed
 is  that  it  should  be  taken  to  the  rural
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 areas.  They  require  it  more  and  if  this
 nationalisation  has  to  create  an  impres-
 sion  and  do  some  benefit  to  our  masses
 certainly  two  or  three  things  must  be
 done.  Firstly,  as  I  have  sai  ¢  this  busi-
 ness  should  be  taken  more  to  the  rural
 areas  because  they  require  it  more.
 Secondly  it  should  be  ch  eaper  business.
 The  Government  should  see  that  the
 can  provide  this  business,  they  can  se  i
 this  commodity  to  the  ordinary  man  at
 a  cheaper  rate.  If  they  cannot  do  it
 certainly  they  would  not  be  able  to  en-
 thuse  the  public  so  much  as  they  ex-
 pect  to  do.  If  they  really  intend  to  pro-
 vide  it  at  a  cheaper  rate  they  shall  have
 to  reduce  the  expense  ratio.

 I  wonder  what  the  Controller  had
 been  doing  for  these  last  few  years,
 when  we  find  that  the  companies  had
 enhanced  their  expense  ratio  very  much
 during  the  fast  few  years.  If  we  take  the
 instance  of  only  two  companies—New
 India  and  Oriental—the  figures  are  like
 these.  The  expense  ratio  of  New  India
 was  :  9  in  1945,  9  in  1946,  I4  in  947
 3  in  1948,  2  in  1949,  3  in  1950,
 4.7  in  1952,  [4°l  in  1953,  and  it  went
 down  to  9:l  in  954,  Similar  is  the  case
 with  regard  to  Oriental.  It  was  7  in  945,
 7  in  1946,  2  in  1947,  4  in  1948,
 then  it  continued  to  be  4  and  came
 down  to  7  in  1954,  This  sudden  rise
 in  948  from  7  to  2  in  947  and  14
 in  948  and  a  similar  rise  from  9  to  4
 in  the  case  of  New  India  shows  how  the
 expenses  had  increased.  It  should  have
 been  the  job  of  the  Controller  to  see
 why  such  additional  expenses  had  been
 incurred.  The  profits  had  been  limited
 no  doubt  but  the  expenses  had  been  in-
 creased.  They  thought  this  to  be  an-
 other  method  of  taking  over  most  of
 the  money  that  was  there.  Now,  what
 I  want  to  point  out  is  that  when  in  954
 the  New  India  has  done  its  business  with
 an  expense  atid  of  9°l  and  the  ex-
 pense  ratio  of  Oriental  is  -7  it  should
 not  be  difficult  for  the  Government  to
 have  an  expense  ratio  or  to  work  at  an
 expense  ratio  of  about  2.  My  fears  are
 that  what  the  Government  proposes  is
 much  more  than  that.  When  these  two
 companies  were  able  to  do  their  busi-
 ness  in  954  at  that  ratio  I  should  think
 that  the  Government  should  be  able  to
 do  it  at  a  cheaper  rate.  But,  what  I  learn
 from  some  sources  or  what  is  given  in
 the  next  Bill  is  that  the  expense  ratio,
 is  expected  to  be  much  higher  than
 this.  Therefore,  my  first  request  is  that
 it  should  be  seen  that  the  expense  ratio
 is  reduced.  It  would  not  be  difficult  for
 the  Government  to  work  at  tha’  ratio
 because  we  find  that  other  companies
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 had  been  doing  it  and  by  reducing  the
 expense  ratio  they  will  be  saving  some
 money  for  the  policyholders  and  for
 themselves  as  well.

 There  is  one  other  thing  that  I  want
 to  point  out  and  that  is  with  regard
 to  the  delay  in  payments  on  matured’

 licies.  That  was  rather  the  chief  fear
 in  the  minds  of  the  insured.  Now  that
 the  Government  is  taking  over  the  busi-
 ness,  arrangements  should  be  made  to
 see  that  these  people  get  their  money  on
 matured  policies.  It  must  see  that  the
 Payments  are  made  as  soon  as  possible
 after  the  maturity  takes  place.  In  this
 connection  I  have  to  suggest  one  thing.
 When  the  Government  is  taking  over
 the  business  it  should  see  that  there  are
 Offices  at  the  District  levels  with  the
 authority  to  deal  with  cases  as  they
 mature  and  make  payments  immediate-
 ly  they  take  a  decision.  Some  respon-
 sible  officers  should  be  there  who
 should  be  authorised  to  deal  with  the
 cases  in  a  short  time.  If  the  insured
 person  gets  his  payment  or  his  family
 which  is  entitled  to  get  the  payment
 under  the  policy  receives  it  very  soon
 then’  it  would  create  confidence  in  the
 minds  of  the  public  with  the  result  that
 this  business  would  expand  enormously.

 Now  I  come  to  the  next  point.  The
 Finance  Minister  has  mentioned  that
 there  were  several  companies  that  were
 being  mismanaged  and  several  had
 to  be  taken  over  because  it  was
 thought  fit  to  do  so.  The  money  was
 being  utilised  by  those  capitalists  or  in-
 surance  companies  in  other  business
 and  it  was  thought  fair  and  proper  that
 the  business  should  be  taken  over  from
 those  companies.  I  agree  with  him  there,
 but  there  were  other  reasons  also,  per- haps,  that  must  have  been  taken  into
 consideration.  So  far  as  these  compa-
 nies  are  concerned  if  we  look  into  the
 lapse  ratio  one  is  horrified  to  find  that
 such  large  number  of  cases  were  there,
 such  a  large  percentage  is  there,  of  life
 policies  that  got  lapsed  very  soon  after
 the  policies  were  taken,  that  one  feels
 that  there  was  a  large  waste  going  on
 in  respect  of  public  money  and  that
 was  being  utilised  by  these  insurers.
 What  we  find  when  we  look  into  the
 figures  of  those  companies  is  that  the
 lapse  amounted  to  about  33  per  cent.  of
 policies  within  the  first  one  and  a  half
 years,  and  about  50  per  cent.  within  two
 and  a  half  years  of  their  issue  and  about
 60  per  cent.  within  the  next  three  and  a
 half  years  of  their  issue.  Even  big  com-
 panies  showed  a  lapse  of  about  45  per
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 cent.  of  the  new  business.  When  we
 consider  that  and  find  out  what  money
 would  have  gone  to  those  companies
 in  the  form  of  lapsed  policies,  certainly
 a  strong  case  is  and  could  be  made  out
 that  this  business  must  be  taken  over
 by  the  Government.  If  we  take  those
 two  companies  that  I  mentioned  before,
 the  New  India  and  the  Oriental,  let  us
 see  what  the  position  is.  So  far  as  Orien-
 tal,  is  concerned,  we  find  that  from  947
 to  954  the  total  business  done  was  of
 the  order  of  Rs.  7  crores.  The  busi-
 Ness  in  force  in  947  was  about
 Rs.  64  crores.  So,  the  total  business  at
 the  end  of  that  period,  by  the  end  of
 i954,  ought  to  have  been  about  Rs.  335
 crores,  but  the  total  at  that  period  was
 only  Rs.  20  crores.

 [Mr.  Deruty-SPEAKER  in  the  Chair]

 That  meant  that  about  Rs.  25  crores
 had  lapsed  ;  giving  credit  for  those  poli-
 cies  that  have  matured,  we  come  to  a
 figure  of  about  Rs.  00  crores  in  one
 company  alone.  That  much  business  had
 lapsed.  Similarly,  giving  credit  for  those
 policies  that  had  matured,  whether  by
 deaths  or  by  survivorship,  they  had  taken
 good  money  themselves.  In  the  other
 company,  the  New  India  Company,
 about  Rs.  50  crores  have  gone  like  that.
 If  we  total  up,  we  can  see  the  colossal
 waste,  so  far  as  the  insurers  were  con-
 cerned,  that  was  going  on.  But  perhaps
 that  was  an  advantage  to  the  companies.
 If  all  that  money,  instead  of  going  into
 the  pockets  of  a  few,

 poes
 to  the  peo-

 le  who  insure  themselves,  or,  if  the
 lapse  goes  on  like  that  and  if  the  money
 comes  to  the  Government  _  treasuries,
 then  too,  it  will  be  a  step  towards  socia-
 lisation  and  the  Finance  Minister  will  be
 able  to  utilise  the  amount  for  the  con-
 structive  purposes  that  he  has  underlin-,
 ed  for  the  progress  of  the  country.  So,,
 my  request  is  that,  firstly,  it  should  be  |
 a  cheaper  business.  Secondly,  it  should  |
 be  taken  to  the  village  areas.

 Ebest  b
 \

 payments  should  be  made  expeditiously  |
 to  inspire  confidence  in  the  people  who  |
 insure  themselves.  So  far  as  this  policy  ;
 is  concerned,  if  this  is  worked  out  wit
 a  missionary  spirit  and  the  people  who
 have  some  desire  to  serve  the  country
 pay  to  this  business—then  certainly  we
 will  find  that  the  step  taken  would  be  a
 boon  for  our  country.  At  present,  what
 it  means  to  the  worker  is  rather  awful
 to  describe.  At  this  moment,  an  insur-
 ance  agent  is  hated  and  despised  every-
 where.  He  is  not  tolerated  by  the  people
 and  he  has  to  run  away  in  that  keen
 competition  which  is  of  course  very  un-
 healthy.  He  has  to  give  rebates  and  in
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 several  cases  he  is  not  able  to  meet  his
 own  expenses.  Now,  the  business  will
 give  him  good  status.  He  will  be  a
 man  who  would  be  heard  and  listened
 to.  He  would  have  some  dignity  and
 status  because  he  would  be  doing  a  job
 that  is  guaranteed  by  licyhol  ers
 Otherwise,  money  is  lost.  Several  com-
 panies,  after  1947,  more  than  50,  I
 ‘suppose,  have  failed  already.  If  this  had
 gone  on  perhaps  many  more  companies
 will  have  fallen  and  so  much  money
 would  be  wasted.  All  that  money  could
 be  saved.  So,  in  all  respects,  as  J  said,
 this  move  is  a  wholesome  one  and  |
 ‘welcome  the  Bill  wholeheartedly.

 Shri  C.  D.  Deshmukh:  I  feel  greatly
 heartened  by  the  general

 support
 that

 my  motion  has  evoked,  including  the
 ‘support  of  those  who  are  somewhat  cri-
 tical  of  Government.  I  have  duly  noted
 the  sentiments  of  Shri  Tulsidas  and  a
 few  others  who  feel  that

 by
 this  measure

 Government,  and  particularly  myself,
 are  falling  in  their  estimation.  I  should
 only  like  to  assure  them  that  this  pro-
 ‘cess  is  mutual.  I  expect  that  by  the  time
 we  have  finished,  they  will  also  find  that
 they  have  fallen  in  their  own  estima-
 tion.  In  any  case,  I

 quite
 agree  with  Shri

 Mohanlal  Saksena  that  popularity  is  a
 thing  not  to  be  sought  by  those  who  do
 their  duty  and  this  is  certainly,  espe-
 ‘cially,  true  of  the  Finance  Minister.

 Reference  was  made  to  the  course  of
 thinking  on  this  matter  of  nationalisa-
 tion  of  insurance.  From  the  side  of
 those  who  have  opposed  this  idea,  it  is
 ‘sought  to  make  out  that  this  is  a  kind
 of  judicial  case  where  we  have  to
 prove  guilt  by  giving  a  verdict.  As  a
 matter  of  fact,  it  is  something  different
 that  we  have  to  determine.  For  decades
 now,  I  should  say,  there  have  been  dif-
 ferent  ways  of  thinking—arguments  for
 and  against  nationalisation.  Whether
 one  is  inclined  towards  nationalisation
 of  some  of  these  money  institutions  or
 not,  depends  on  the  complexion  of  one’s
 ideologies—whether  one  is  inclined  to
 be  progressive  or  not.  There  are  pros
 and  cons  which  are  set  out  in  the  books
 of  those  who  can  write  authoritatively
 on  the  subject.  Therefore,  one  should
 not  confine  one’s  reasons  only  to  those
 of  fact-finding  as  to  the  record  of  the
 private  sector  in  this  particular  matter
 although  that  is  relevent  enough.

 There  was  a  reference  made  to  the
 Committee  that  was  set  up  by  the
 Government  of  India—the  Cowasfji
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 Jehangir  Committee,  as  it  was  called.  I
 have  been  able  to  get  hold  of  a  copy of  its  report  from  my  files.

 Shri  Asoka  Mehta  (Bhandara):  I
 could  have  given  it  to  you.

 Shri  C.  0.  Deshmukh:  I  was  quite
 sure  that  we  had  it;  and  we  studied  it
 in  order  to  find  out  how  many  of  the
 recommendations  had  been  embodied  in
 the  Act  that  is  current  now  and  how
 many  had  not  been.  I  learn  that  copies
 of  it  were  circulated  to  the  then  mem-
 bers  of  the  legislature  when  the  Bill  was
 passed.  There  they  have  mentioned  the
 following  points:  Acquisition  of  inter-
 est  in  insurance  companies  by  payment
 of  exhorbitant  prices  for  the  shares;
 manipulation  of  life  funds  of  insyrance_
 companies  ;

 Pay
 ment  "of  Targe  emolu-

 ments  to  the  financiers  themselves  or
 officers  of  the  company  appointed  by
 them  ;  payment  of

 pompensation
 to  ex-

 ‘isting  management  for  relinquishing
 their  rights  ;  inter-locking  between  banks
 and  insurance  companies,  which  was
 teferred  to  by  Mr.  cake  Mehta  ;  clase-
 es  of  shares  ;  voting  rights  and  separation
 of  insurance  funds  belonging  to  differ-
 ent  classes  of  insurance.  In  conclusion,
 they  said:

 “Conditions  similar  to  those  pre-
 vailing  in  some  companies  doing
 life  insurance  business  in  India  ex-
 isted  in  America  also  in  the  earlier
 years  of  the  present  Century.  We
 are  about  50  years  behind  the
 world.  Drastic  steps  had  to  be
 taken  there  after  an  investigation
 in  the  year  1905.  There  the  re-
 medial  legislation  of  906  as  estab-
 lished  a  standard  code  which  was
 widely  copied  in  other  States.”

 Their  conclusion  was  that  even  io
 the  U.S.A  where  there  is  a  strong  pub-
 lic  opinion,  legislative  measures  were
 adopted  as  far  back  as  1906.  Then  they
 go  on  to  say:

 “It  is  more  necessary  in  this
 country,  where  public  opinion  is
 neither  80

 stronely
 develo

 ped
 nor

 so  well  organised  as  it  is  in  U.S.A.”

 and  so  on  and  so  forth.  Then,  they  went
 on  to  make  their  recommendations.
 There  are  quite  a  large  number  of  them
 and  I  find  only  two  minor  ones  were
 not  embodied  in  the  Act.  This  was  in
 1949-50,  Then,  came  the  Planning  Com-
 mission.  This  is  what  the  Planning  Com-
 mission  says:  In  the  course  of  their  ob-
 servations  on  the  organisation  of  the
 credit  system  of  the  country  in  connec-
 tion  with  the  first  Five  Year  Plan,  they
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 drew  attention  to  the  necessity  of  fitting
 increasingly  into  the  scheme  of  develop-
 ment  visualised  in  the  economy  as  a
 whole,  the  banking  system  and  in  fact
 the  whole  mechanism  of  finance,  in-
 cluding  insurance,  stock  exchanges  and
 other  institutions  connected  with  invest-
 ment.  It  is  only  then,  they  said,  that
 the  process  of  authorising  savings
 and  utilising  them  to  the  best  advantage
 becomes  socially  pur

 rposive,
 I  pointed

 out  in  the  course  of  my  broadcast  on
 the  evening  of  the  day  the  ordinance  was
 issued  that,

 “principally  with  a  view  to  en-
 suring  separate  banking  and  credit
 facilities  to  the  rural  areas,  the  Im-
 perial  Bank  of  India  was  nationalis-
 ed  last  year.  The  nationalisation  of
 life  insurance  is  a  further  step  in
 the  direction  of  more  effective
 mobilisation  of  the  peoples’  sav-
 ings.”
 So  far  as  banks  are  concerned,  I

 would  like  to  say  that  this  is  as  far  as
 we  have  decided  to  go,  subject  to  the
 question  of  taking  over  some  of  the  ex-
 State  Banks,  banks  which  owe  their
 development  to  the  encouragement  or

 participation
 of  the  old  Indian  States.

 ere  are  about  9  of  them;  may  be  one
 or  two  will  not  satisfy  the  conditions
 which  we  intend  to  put  down.  But,
 our  proposals  in  connection  with  that
 subject  will  be  coming  before  the  House
 in  due  course.  In  any  case,  this  is  not  the
 place  for  entering  into  a  discussion  whe-
 ther  banks  should  be  nationalised  or

 ‘not.  I  thought  it  desirable,  nevertheless,
 to  state  what  our  present  thinking  on
 the  subject  was.

 Coming  back  to  insurance,  the  ques-
 tion  has  been  raised  even  by  those  who
 favour  nationalisation  that  Government
 must  confess  that

 they
 failed  in  regulat-

 ing  the  activities  of  life  insurance  by
 means  of  the  Act,  In  a  sense,  we  have
 conceded  that.  we  have  conceded  that
 it  is  not  possible  to  achieve  everything
 that  one  wishes  to  achieve  by  means  of
 merely  of  regulatory  measures.  I  hesitate
 to  use  the  word  “negative”,  because  it
 seems  to  have  displeased  Shri  Asoka
 Mehta.  All  I  meant  was  this.  “You
 shall  not  do  this  thing”  is  one  thing
 and  “you  shall  do  this  thing”  is  another
 thing.  What  we  are  now  trying  to  do  is
 this;  we  hope  to  be  able  to  do  what
 positively  the  life  insurers  have  not  been
 able  to  do  in  the  past  like  extension  into
 the  rural  areas,  lowering  premium  rates
 and  half  a  dozen  other  very  beneficial
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 things  that  the  last  speaker  has  men-
 tioned.

 Take  the  case  of  the  4950  amend-
 ment  Act.  Section  6-A  of  the  Act  limits
 the  maximum  holding  of  any  one  per-
 son  in  the  shares  of  an  insurance  com-
 pany  and  this  was  enacted  in  an  effort
 to  prevent  acquiring  of  control  over  in-
 surance  companies,  that  is  to  say  domi-
 nation  by  individuals.  But  we  find  that
 this  section  has  not  loosened  the  hold
 on  insurance  companies  of  even  a  sin
 financier.  They  continue  thejr  hold  with
 the  help  of  benamis  and  blank  transfers
 —a  problem  we  are  still  grappling  with
 separately.  The  stranglehold  continues
 unchecked.  Then  comes  the  question  of
 interlocking.  Section  27-A  limits  the
 maximum  investment  in  the  shares  of  a
 joint  stock  company,  What  is  the  answer
 of  the  same  financiers?  It  meant  for
 them  only  a  little  more  effort  of  the  in-
 tellect  with  which  they  are  so  plentifully
 endowed.  Instead  of  investing  in  one
 company,  the  investments  are  spread

 er  large  number  of  companies,  a  i  un-
 er  the  same  group.  So,  the  violation  of

 one  of  our  canons  of  investment,  name-
 ly,  diversification  of  investments,  is  no
 less  flagrant,  although  it  is  not  so  appar-
 ent.  Then,  there  is  this  question  of  pay-
 ment  of  excessive  remuneration  to  those
 in  charge  of  management.  That  evil  also
 still  continues.  If  the  persons  controlling
 the  company  is  prevented  from  being  a
 managing  director  himself,  he  is  always
 able  to  find  dummies;  in  many  cases
 employees  are  given  increased  salaries,
 but  are  required  to  hand  back  a  part  of
 their  salaries.

 I  stated:  in  my  speech  that  we  started
 reviewing  the  problem  soon  after  the
 last  piece  of  legislation  was  enacted,
 namely,  in  95i.  I  set  the  ball  rolling
 by  asking  my  Minister  to  examine  the
 situation  in  the  light  of  just  one  year's
 experience  of  the  working  of  the  Act.
 The  preliminary  examination  by  the
 Department  of  Insurance  showed  that
 nationalisation  was  a  feasible  proposi-
 tion;  so  far  as  life  insurance  was  con-
 cerned,  it  would  be  put  into  practicable
 effect.  But  at  that  time  we  thought  that
 instead  of  embarking  on  wholesale  na-
 tionalisation  it  would  be  advantageous  if
 we  made  a  beginning  with  a  Govern-
 ment  Corporation  working  in  competi-
 tion  with  private  enterprise.  These  ideas
 have  been  put  forward

 by
 hon.  Mem-

 bers  now;  but  we  thought  of  them  in
 1951.  Such  a  Corporation,  we  te
 could  be  formed  out  of  some  of  the  big
 companies  for  which  administraters  had
 been  appointed  under  Section  52-A  of
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 the  Insurance  Act.  The  House  will  re
 call  that  in  the  last  few  years,  quite  8
 number  of  companies  have  come  under
 our  administration.  So,  we  prepared  a
 detailed  scheme  on  that  basis  +b  ut,  we
 had  to  put

 this  proposal
 into  cold  stor-

 age  because  of  the  pending  litigation  be-
 fore  the  Supreme  Court  regarding  the
 validity  of  Section  52-A  of  the  Insur-
 ance  Act  itself,  which  entitles  the  Gov-
 ernment  to  take  over  the  management
 of  insurance  companies.
 3  P.M.

 You  may  recall,  Sir,  the  litigation  in
 regard  to  the  Sholapur  mill  IS,  ma-
 nagement  of  companies,  payment  of
 compensation  even  for  what  was
 not  acquired  for  public  purposes
 in  this  sense  in  which  that  term
 is  understood  and  was  probably  intend-
 ed  by  the  constitution-makers.  So,  later
 on,  when  we  ot  entangled  in  these  con-
 Stitutional  culties,  I  suggested  that
 the  idea  of  starting  with  a  small  nucleus
 State  corporation  formed  out  of  the
 companies  under  administrators  should
 be  given  up  and  we  might  revert  to  the
 idea  of  wholesale  nationalisation.  This
 decision  was  made  easier  by  the  Con-
 stitution  Amendment  which  was  made
 in  article  31,  I  think,  in  regard  to  com-
 pensation.  So,  we  considered  again  the
 pros  and  cons  of  this  course  and  then
 decided  to  take  a  plunge.  Having  taken
 a  plunge,  as  I  said  the  other  day,  we
 thought  that  it  would  be  in  the  interests
 of  the  policyholders  and  would  not
 hurt  anybody  if  we  issued  an  Ordinance.
 Because,  even  if  we  had  come  with  a
 Bill,  so  far  as  final  approval  was  con-
 cerned,  the  House  remained  uncommit-
 ted.  A  Bill  is  no  further  guarantee  than
 an  Ordinance  that  the  House  will  ap-
 prove  of  it.  In  the  meanwhile,  many
 things  damaging  to  the  interests  of  the
 policyholders  might  have  happened.

 I  have  been  asked  why  we  have  not
 included  genera]  insurance  within  the
 ambit  of  this  measure  and  also  the  main
 measure  that  is  to  come.  What  was  re-
 ported  in  the  press  yesterday  was  what
 I  had  stated  in  my  radio  talk  on  the  day
 of  the  issue  of  the  Ordinance.  Therefore
 it  was  nothing  new  or  nothing  said  for
 the  first  time  only  in  the  Party.  What
 I  read  out  there  is  something  I  would
 like  to  read  out  here  again.

 “I  would  also  like  briefly  to  ex-
 lain  why  we  have  decided  not  tq

 pring  the  general  insurance  busi-
 ness  into  the  public  sector.  The  con-
 sideration  which  influenced  us
 moat  is  the  basic  fact  that  general
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 insurance  is  part  and  parcel  of  the
 Private  sector  of  trade  and  industry

 ‘and  functions  on  a  year  to  year
 basis.  Errors  of  commission  and
 omission  in  the  conduct  of  this  busi-
 ness  do  not  directly  affect  the  in-
 dividual  citizen.  Life  insurance
 business,  by  contrast,  directly  con-
 cerns  the  individual  citizen,  whose
 life  savings,  so  vitally  needed  for
 economic  development,  may  be  af-
 fected  by  any  acts  of  folly  or  mis-
 feasance  on  the  part  of  those  in  con-
 trol  or  be  retarded  by  the  lack  of
 imaginative  policy.”
 I  should  like  to  develop  these  points

 a  little  further.
 Even  new,  when  life  insurance  is  con-

 fined  to  the  urban  population,  and  even
 there  only  to  a  section  of  it,  the  total
 life  funds  are  in  the  neighbourhood  of
 Rs.  350  crores,  Rs.  378  crores  or  some-
 thing.  With  the  rapid  expansion  of
 business  that  we  are  confident  of  achiev-
 ing,  the  funds  available  should  be  far
 greater.  On  the  other  hand,  the  funds
 available  in  general  insurance  are  small.
 On  the  3ist  of  December,  1954,  the
 total  funds  were  less  than  Rs.  50  crores.
 Thus,  we  did  not  consider  that  from  the
 point  of  view  of  assistance  to  our  Plan,
 general  insurance  was  going  to  offer  any
 significant  help.  Then,  of  course,  accu-
 mulation  of  vast  funds,  such  as  in  life
 insurance,  in  private  hands  carries  with
 it  the  danger  that  the  funds  may

 jhot  always  be  used  in  the  in-
 terests  of  the  country  as  a  whole. This  factor  is  not  present  in
 any  great  degree  in  the  case  of  gen-
 eral  insurance  business.  Moreover,  the
 persons  who  take  out  life  insurance
 policies  are  mostly  men  of  smal!  means
 or  men  of  moderate  means.  Moreover,
 the  policy  contracts  are  for  long  periods.
 Therefore,  it  is  not  possible  for  a  policy-
 holder  to  change  over  to  another  insur-
 er  without  loss  to  himself.  He  cannot
 change  his  mind  even  if  it  appears  to
 him  that  it  would  no  longer  be  safe  for
 him  to  continue  his  policy.  On  the  other
 hand,  the  policyholders  in  general  in-
 surance  are  persons  in  commerce  and
 industry  who  have  given  good  evidence
 of  being  able  to  look  after  themselves.
 Also  they  have  this  advantage  that  since
 their  policies  are  usually  short-term,
 not  exceeding  one  year,  they  could
 change  over  fon  one  insurer  to  another
 without  any  loss  to  themselves.  So,  it

 wi
 be  clear

 hat
 there

 i
 no

 pari/culss vital  purpose  that  nationalisation  o
 eral  4  tance  would  have  served.  wr
 should  also  be  clear  that,  in  the  main,
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 in  general  insurance,  the  policyholders
 belong  to  a  class  which  is  not  in  need
 of  protection  or  assistance  from  the
 Government.

 At  the  same  time,  I  must  say  that  we
 are  aware  of  the  malpractices  in  general
 insurance  business  also,  and  if  there  is
 no  significant  improvement  in  that  res-
 pect,  although  we  shall  try  to  follow  the
 advice  of  Shri  Asoka  Mehta  and  see
 how  effectively  we  can  exercise  our
 controls,  we  may  then  have  to  re-
 examine  the  question.  For  the  present,
 we  have  come  to  the  conclusion,  as  I
 have  said,  that  no  vital

 purpo
 se  would

 be  served  by  the  nationalisation  of  gen-
 eral  insurance.  I  might  add  parantheti-
 cally  that  unwittingly  we  have  become
 the  owners  of  3  genera]  insurance  com-
 panies  which  are  subsidiaries  to  life  in-
 surance  companies.  We  shall  be  getting
 a  little  experience  in  the  way  of  manag-
 ing  general  insurance  business  also.  In
 other  words,  we  do  not  intend  to  give
 them  up.

 Lastly,  with  his  usual  susplclous  na-
 ture,  Shri  H.  N.  Mukherjee  suggested
 that  possibly  the  fact  that  foreign  insur-
 ance  companies  do  a  substantial  part  of
 general  insurance  business  is  the  reason
 why  we  are  not  nationalising  that.  All
 I  can  assure  him  and  the  House  is  that
 such  a  suspicion  is  entirely  unwarranted,
 The  decision,  I  need  hardly  say,  and
 as  I  hope  to  have  proved,  has  been
 taken  entirely  on  the  merits  of  the  issue.

 There  are  so  many  points  raised  in
 regard  to  the  general  issue,  in  regard  to
 the  safeguarding  of  the  interests  of  the
 policyholders,  in  regard  to  manage-
 ment,  that  it  may  not  be  possible  for
 me  to  deal  with  all  of  them  adequately.
 Fortunately,  some  of  these  points  are
 bound  to  arise  again  when  we  deal  with
 the  main  question  of  nationalisation,
 both  when  we  make  a  motion  for  refer-
 ence  to  a  Select  Committee  in  the
 Select  Committee  and  in  the  later
 stages.  There  is  one  matter  which
 we  claim  has,  at  the  moment,  relevance
 only  to  the  present  measure,  and  that  is
 the  immunity  which  we  want  to  confer
 on  Members  of  Parliament.  The  reason
 is  that  this  has  come  like  a  Bolt  from
 the  blue,  without  giving  them  any  chance
 even  to  consider  what  course  of  action
 they  should  take.  It  is  to  regularise  that
 position  that  we  have  brought  forward
 this  amendment  which  we  igh all  be  dis-
 cussing  on  the  merits  a  little  later.  What
 the  position  should  be  or  would  be  final-
 ly  in  regard  to  the  general  Bill,  it  will
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 be  for  the  House  to  decide.  At  one
 time  we  were  advised  that  since  our
 intention  is  to  form  a  Corporation—
 may  be  it  will  not  be  re  as  an
 office  of  profit,  but  the  Biter  view  has
 been  from  the  same  authoritative  source
 ——that  perhaps  the  opposite  view  might
 be  taken  by  courts.  this  matter  will
 come  before  Parliament  and  since  it
 concerns  the  Members  of  Parliament
 themselves  they  will  be  the  best  judges
 of  the  situation.  We  have  no  particular
 view  to  urge  strongly  in  this  matter.  It
 is  a  matter  primarily  for  themselves  to
 decide.

 Then  there  are  questions  about  com-
 pensation  being  heavy  and  so  on.  That
 ig  particularly  a  matter  which  should
 be  considered  in  connection  with  the
 main  Bill.  Similarly,  whether  there
 should  be  one  Corporation  or  for  Cor-
 porations,  to  what  extent  competition
 should  be  reserved  as  between  the  Cor-
 porations,  they  also  are  matters  which,
 T  think,  we  had  better  deal  with  when
 we  come  to  the  main  Bill.

 In  connection  with  the  Ordinance
 there  was  an  allegation  that  a  director
 of  a  leading  insurance  company  went  to
 the  Government  a  few  days  before  the
 issue  of  the  Ordinance,  enquired  as  to
 whether  an  Ordinance  was  to  be  issued,
 got  an  affirmative  reply,  and  went  back
 and  made  some  dubious  transactions  in
 the  accounts  of  the  company.  That  alle-
 gation  was  made  by  g  hri  Gurupada-
 swamy,  who  is  not  here.

 Shri  M.  S.  Gurupadaswamy  (Mysore):
 I  am  here.

 Shri  C.  0.  Deshmukh:  I  am  sorry.  I
 did  not  see  him  so  quietly  sitting  there.

 I  found  this  an  astounding  statement
 and,  to  my  knowledge,  it  is  not  correct.
 If  he  wil!  give  me  details  of  the  com-
 pany  and  the  director  and  so  on  we
 might  be  able  to  make  some  more  en-
 quiries.

 Shri  M.  S.  Gurupadaswamy:  New
 India  ?

 Shri  Deshmukh:  A  director  of  New
 India  ?

 Shri  M.  8,  Gurupadaswamy:  Yes.

 Shri  C.  D.  Deshmukh:  I  shall  find
 out  whether  he  approached  anyone  and
 got  an  answer.  But  considering  that  we
 have  no  special  reason  to  favour  New
 India  and  since  I  did  not  even  announce
 the  subject  of  my  broadcast  that  day,
 which  was  a  subject  of  some  specula-
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 ion,  I  doubt  if  anyone  in  the  Finance
 Ministry  gave  him  this  answer  that  an

 ‘Ordinance  was  being  issued.

 There  was  a  statement  made  that
 other  countries,  which  contemplated  na-
 tlonalisation,  ultimately  decided  against
 ‘such  a  step,  like  Norway,  Denmark  and
 then  Mexico  after  actually  embarking

 -on  it.  I  find  that  Mr.  Asoka  Mehta  has
 given  instances  and  has  chided  me  for
 not  giving  them  myself  that  in  all  the

 ‘countries  nationalised  insurance  has
 worked  well.  Well,  I  agree  with  him  and
 I  said  so  much  in  my  broadcast  that
 wherever  nationalisation  was  taken  up
 seriously,  it  had  succeeded.

 In  the  U.K.  it  happens  that  life  insur-
 ance  even  in  the  private  sector,  as  in
 many  other  things,  is  running  exceed-
 ingly  well.  What  is  more  important,  it  is
 an  important  source  of  foreign

 exchang
 e

 to  the  country.  That  leads  me  to  the
 int  of  foreign  business.  What  are  our

 intentions  in  regard  to  foreign  business?
 I  may  say  at  once  this  is  not  a  great

 ‘source  of  foreign  exchange  so  far  as  we
 are  concerned,  although  we  are  aware
 that  not  only  Indians  but  some  of  the

 -others  insure  with  our  Indian  insurers
 in  some  of  the  countries,  especially
 Africa  and,  perhaps,  parts  of  South  East
 Asia.  But  we  have  a  ready  come  across
 ‘difficulties  in  running  our  branches  of
 the  State  Bank  in  some  of  our  neigh-
 bouring  countries.  The  fact  that  the  name

 ‘of  the  Bank  has  been  changed  has  been
 made  the  reason  for  requiring  us  to
 take  out  a  fresh  licence  and  when  we
 apply  for  a  fresh  license  we  are  asked
 to  close  down  a  large  number  of  branch-
 es.  A  Government  or  a  State  running
 commercial,  industrial  or  financial  busi-
 ness  in  another  country  always  exposes
 itself  to  running  into  embarrassing  situa-
 tions  if  there  is  some  conflict  with  the
 law  and  regulations  of  that  other  country
 and  we  are  convinced  that  it  would  be

 ‘a  wise  step  to  make  arrangements  to
 transfer  our  foreign  business  in  life
 insurance  to  some  Indian  company
 which  deals  in  general  insurance  busi-
 ness  by  arrangement.  There  was  a  com-

 ‘mission  which  examined  the  question  of
 nationalisation  in  Sweden.

 =
 K.  K.  Basu:  What  would  they

 Shri  C.  D.  Deshmukh  :  They  would  be
 owners.

 Shri  K.  K.  Basu:  Would  that  be  an
 (ndian  company  ?
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 Shri
 ate

 D.  Deshmukh:  That  will  be
 an  Indian  company.

 Shri  K.  K.  Basu:  How  ?
 Shri  C.  D.  Deshmukh:  Usually

 there  will  be  an  Indian  company  work-
 ing  there.  Most  of  it  is  run  by  a  com-

 pany
 which  is  a  composite  company.

 y  must  be  allowed  to  take  it.  After
 the  assets  and  liabilities  have  been  pro-
 perly  valued  the:  transfer  can  be  made.
 We  have  not  yet  examined  the  situation
 and  we  have  not  taken  over  any  busi-
 ness.

 ‘There  was  a  Commission  which  exa-
 mined  the  question  nationalisation  in
 Sweden  and  it  commented  that  :

 “insurers  of  that  country  have
 been  able  to  give  to  the  policy-
 holders  a  well-designed,  solid  and
 inexpensive  form  of  cover,  main-
 tained  by  a  management  which  is
 business-like  in  its  organisation  and
 public-spirited  in  its  character.”

 Similarly,  the  Norwegian  Committee
 observed  that:

 “Norwegian  life  insurance,  as  it
 is  carried  on,  is  fundamentally
 sound  and  on  a  very  high  level
 both  internationally  and  in  compari- ‘son  with  other  forms  of  business
 life.  Its  rapid  expansion  has  not  led
 to  abuses  of  competition.  Its  in-
 vestment  also  is  beyond  reproof.”
 In  Denmark  Government  life  insur-

 ance  business,  which  is  one-third  of  the
 total  business  done  by  all  private  insur-
 ers  put  together,  is  expan  ding  rapidly. In  England  the  Government  life  insur-
 ance,  in  competition  with  private  in-
 surers  both  indigenous  and  foreign,  has
 already  come  to  occupy  the  second  place
 In  Japan  the  industrial  assurance  busi-
 ness  is  transacted  by  the  Government
 and  it  has  been  a  success  in  catering  to
 the  needs  of  the  working  classes.

 That  leads  me  to  the  next  point
 which  is  somewhat  important  and  that
 is  the  question  of  monopoly  and  com-

 tition.  It  is  argued,  I  think  by  Shri
 ulsidas,  that  Government  can  function

 only  on  a  basis  of  monopoly  and  he  has
 challenged  us  to  introduce  a  Corpora-
 tion  in  competition  with  private  indus-
 try.  I  think  Shri  Venkataraman  has  al-
 ready  pointed  out  why  in  the  circum-
 stances  of  this  country  this  should  not
 be  attempted  and  such  a  challenge  would
 be  meaningless.  The  reason  is  simple—
 that  would  not  be  a  fair  competition,
 ao  far  as  Government  is  concerned.
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 The  other  party  would  break  the  rules
 at  will,  as  at  present,  while  Govern-
 ment  would  be  bound  to  adhere  not
 merely  to  all  the  legal

 d  stablersiing
 in

 their  letter  but  also  in  spirit.  To
 take  an  illustration,  the  private  insur-
 ance  companies  would  have  no  _hesi-
 tation  in  giving  cash  rebate  which  could
 not  fail  but  succeed  in  getting  business
 in  most  cases  as  the  rebate  would  also
 be  free  of  income-tax.  Therefore,  a
 competition  such  as  this  would  mean
 that  all  the  evils  of  the  private  insurance
 industry  will  continue  unabated  and
 Government  would  be

 expo
 sed  to  ridi-

 cule  and  you  will  recall  that  is  the  rea-
 son  why  we  gave  up  our  original  idea  of
 starting  a  State  insurance  company  our-
 selves.  We  found  during  the  course  of
 administering  some  of  our  general  in-
 surance  companies,  which  we  are  ma-
 naging  now,  that  we  cannot  freely  com-
 pete  with  the  private  insurers  because  of
 these  very  reasons.

 Then  much  has  been  made  of  the  80-
 called  laxity  of  the  Controller.  Some-
 body  went  to  the  length  of  referring  to
 the  sins  of  the  Controller  of  Insurance.
 I  have  made  it  clear  that  unless  the  in-
 dustry  itself  strives  to  attain  better
 standards,  no  amount  of  Government
 control  would  be  of  any  avail.  We  do
 not  believe  that  mere  legislation  will
 make  angels  out  of  men.  We  can
 claim  with  pride  that  if  one  went  into
 the  matter,  one  would  find  that  the  ad-
 ministration  of  the  Act  has  been  mark-
 ed  with  both  zeal  and  devotion  to  the
 policyholders.

 The  winding-up  actions  which  we
 have  instituted,  and  the  transfers  which
 the  Department  of  Insurance  had  pre-
 vailed  upon  the  managements  to  make,
 bear  ample  testimony  to  this.  In  extreme
 cases,  we  have  not  even  hesitated  to
 take  more  drastic  action.  We  have  ap-
 pointed  administrators—which  power
 was  given  to  us  only  in  1950.  We  have
 exercised  that  power  freely,  and  during
 the  short  period  that  has  elapsed,  over
 eleven  companies  have  been  taken
 over.  In  many  cases,  the  appointment  of
 administrators  was  made  solely  with  a
 view  to  facilitating  criminal  prosecutions
 against  managements  which  in  their
 greed  had  stooped  to  defalcations.

 But  the  good  actions  of  the  Con-
 troller  of  Insurance  are  soon  forgotten.
 They  made  a  little  stir  two  or  three
 months  ago.  I  need  not  mention  names
 here  and  give  examples  of  the  vigilance
 and  the  speedy  action  taken  by  the
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 Controller.  The  trouble  is  that  the  law
 is  such  that  no  action  can  be  taken  un~
 til  after  damage  has  been  done  to  the
 policyholders’  interests.  No  court  of  law
 will  entertain  a  petition  for  winding  up,
 unless  the  company  is  insolvent  beyond
 doubt;  and  the  onus  of  proof  lies  heavi-
 ly  on  Government.

 In  one  case,  a  court  of  law  dismissed
 the  petition  of  the  Controller  of  Insur-
 ance,  holding  that  even  the  uncalled
 capital  should  be  taken  as  an  asset.  The
 Act  gives  nine  months’  time  for  sub-
 mission  of  accounts.  Insolvent  compa-
 nies  are  not  too  anxious  either  to  submit
 their  returns  in  time  or  to  give  a  true
 picture.  They  operate  on  the  principle
 that  one  might  as  well  hang  for  a  sheep
 as  for  a  lamb.  It  takes  some  time  be-
 fore  Government  get  evidence  that  a
 company  is  insolvent.  After  that,  the
 well-known  delays  are  there;  and  by
 the  time  the  company  is  run  to  earth,
 some  two  years  have  elpsed,  and  many
 policyholders  have  already  lost  their
 money.

 It  has  been  suggested  that  the  defal-
 cations  could  have  been  prevented  by
 insisting  that  the  insurers  should  kee:
 securities  with  banks.  As  the  Act  stan  eA
 at  present,  the  managements  are  entitl-
 ed  to  keep  the  securities  in  their  own
 custody.  In  any  case,  they  must  have
 the  right  to  withdraw  them  from  time  to
 time  to  enable  them  to  make  changes
 in  their  investment  portfolio.  In  one
 case,  the  Department  did  insist  on  the
 securities  being  lodged  with  a  Schedul-
 ed  bank.  I  have  referred  to  that  case
 in  my  speech,  but  it  turned  out  that  the
 bank  certificates  were  forged.  This  only
 shows,  as  Shri  Feroze  Gandhi  has  point-
 ed  out,  that  no  amount  of  control  can
 prevent  frauds.  And  the  number  of
 ways  in  which  fraud  can  be  practised,
 which  was  42  in  Kautilya’s  days,  has
 risen  to  astronomical  figures  these  days.

 Shri  T.  N.  Singh  (Banaras  Distt.—
 East):  It  has  become  420  now.

 Shri  C.  D.  Deshmukh:  All  that  can
 be  done  is  to  detect  fraud  and  to  punish
 the  guilty.  But  of  course  that  is  a  poor
 consolation  to  the  policyholder.

 Unless  bad  management  or  what  one
 might  call  lack  of  standard  codes  or
 standards  is  confined  to  a  small  mino-
 rity,  it  is  not  possible  to  control  com-
 panies  effectively  without  posting  an
 officer  in  each  company.  If  we  do  that,
 the  critics  would  turn  round  and  say
 that  control  is  crippling  and  preventing
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 the  operation  of  initiative,  Initiative  is
 a  very  favourite  word  with  some  of  these
 managements.

 Therefore,  I  think  that  the  failure  of
 the  industry  must  be  laid

 squarely
 at

 the  doors  of  the  industry  itself,  and  not
 at  the  doors  of  the  Controller  pf  In-
 surance.

 Then,  there  was  a  reference  to  the
 failure  of  the  postal  life  insurance
 business.  It  was  stated  that  the  postal
 life  insurance  in  India  increased  its
 business  only  by  6  per  cent,  whereas

 rivate  insurance  in  India  increased  its
 usiness  by  300  per  cent  during  1937-

 1953,  Our
 rep

 ly  is  that  no  comparison
 is  possible.  The  private  insurance  was,
 of  course,  all  out  to  increase  its  business.
 The  postal  scheme  has  so  far  operated,
 so  that  business  comes  to  it,  It  is  in  the
 nature  of  an  amenity  provided  by  Gov-
 ernment  for  the  benefit  of  its  employees,
 leaving  it  to  the  employees  to  avail
 themselves  of  it  or  not.  And  it  must  be
 remembered  that  they  also  had  protec-
 tion  in  other  ways,  such  as  in  provident
 funds,  gratuities,  pension  funds,  and  so
 on  and  so  forth.  Until  recently  no  spe-
 cial  effort  used  to  be  made  to  urge
 those  entitled  to  insure  themselves  under
 this  scheme;  and  even  now,  no  drive  as
 such  is  undertaken.  You  will  ‘ecall  that
 there  is  a  provision  by  which  any

 Pay ment  of  premia  on  life  insurance  poli-
 cies  is  treated  as  equal  to  contribution
 to  provident  funds  to  the  extent  to  which
 the  sums  are  equal.

 I  have  dealt  with  most  of  the  im-
 portant  points  in

 regard
 to  the  principle

 of  the  matter,  I  shall  now  come  to  the
 next  question,  namely  the  question  of
 the  safeguarding  of  the  interests  of  poli-
 cyholders.  Many  of  the  suggestions
 made  are  those  which  we  shall  have  to
 examine,  such  as  that  there  should  be
 no  reduction  of  policy  contracts.  If  at  all
 possible,  we  shall  try  to  see  that  they
 do  not  suffer,  although  we  cannot  give
 any  promise,  assurance  or  guarantee  at
 this  stage.

 It  was  also  suggested  that  there
 should  be  &  severe  probe  into

 P
 ast  tran-

 sactions.  That,  of  course,  would  be  car-
 tied  out  very  much  as  a  matter  of
 course,  because  we  must  find  what  kind
 of  assets  we  are  getting  into  our  hands.

 Then,  there  was  some  reference  to
 the  unscientific  nature  of  the  recent  ree
 duction  of  rates.  Well,  as  a  snap  deci-
 sion  we  thought  that  we  had  best  reduce
 the  rates  to  the  most  favourable  of  the
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 rates  which  are  prevalent  in  the  Ife  in-
 surance  world.  I  have  no  doubt  that
 when  a  corporation  is  formed,  much
 more  thought  will  have  to  be  given  to
 this  matter  of  the  question  of  rates  as
 well  as  the  far  more  important  ques-
 tion  of  the  continuance  of  bonuses,  be-
 cause  bonuges  are  given  at  all  levels;
 and  it  will  be  a  matter  of  some  com-
 plexity,  how  to  divide  the  policyhold-
 ers  in  Classes  in  order  to  ensure  that  no
 policyholder  is  put  in  a  worse  position
 than  he  has  been  in,  as  a  result  of  the
 natignalisation.

 Some  reference  is  n  to  the
 question  of  investment  of  funda  in  the
 private  sector.  A  complaint  was  made
 that  although  an  assurance  was  given
 to  the  private  sector  that  moneys  will
 continue  to  be  invested  in  that  sector,
 only  16  per  cent  is  being  allowed  to
 be  invested  in  the  private  sector.  It  hap-
 pens  that  on  the  3lst  of  December  954,
 the  proportion  of  life  insurance  funds
 invested  in  shares  and  debentures  of
 joint-stock  com

 panies
 was  less  than  6

 per  cent;  and  custodians  have  been
 advised  ह्  invest  ap

 to"T6  per  cent.  in
 such  investments.  Therefore,  there  is  no
 reduction.

 But  my  main  point  is  that  if  our  hopes
 are  fulfilled,  we  shall  find  such  a  rapid
 expansion  in  the  total  volume  of  busi-
 ness  that  they  will  be  more  available
 both  for  the  public  sector  via  Govern-

 ‘ment  securities  aswell  ag  for  the  pri-.
 yate  sector,  not  in

 percentages
 Thaps.

 but  “in  absotute  figures.  e  Ere,  I
 repeat  the  assurance  that  there  is  no
 intention  to  divert  any  investment  from
 the  private  sector  as  such  to  the  public
 sector.  But  it  is

 THT  ताक  oF
 intention  to

 ensure  THat  the  disposal  of  कह  funds  in
 ‘the  private  ‘sector  is  in  accordance  with
 our  plat” and  in  accordance  with  the

 ‘real  fhterests  of  the  country.  and  not
 ‘the  interests  of  any  particular  industriat
 or  financial  group.

 Then  there  was  a  matter  of  a  number
 of  complaints  and  so  on—it  is  a  small
 point.  it  has  been  answered  by  Shri
 Venkataraman.  The  figures  are  figures
 of  legal  actions.  But  the  number  of
 com

 plaints
 that  I  mentioned  was  the

 number  of  complaints  that  we  received
 without  their  being  acted  upon  in  the
 manner  indicated  by  the  section  quoted.

 T  shall  now  come
 about  the  Custodians,  employees  and
 agents.  There  was  some  reference  made
 to  a  Custodian  having  opposed  nationa-
 lisation.  I  have  conducted  some  research

 x

 to  the  question
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 {Shri  C.  D.  Deshmukh]
 into  the  matter  and  find  that  one  had
 said  something  in  1946.  I  have  no  doubt
 that  he  changed  his  mind  after  the
 Cowasjee  Jehangir  Committee’s  Report
 came  out  and  the  law  was  enacted,  and
 certainly  in  the  light  of  the  experience
 that  has  been  gained.

 Dr.  Lanka  Sundaram:  Not  after  he
 became  a  custodian.  I  hope  not.

 Shri  B.  Ss.  Marthy:  Even  then,  it  is
 not  wrong.

 Shri  C.  D.  Deshmukh:  He  has  been
 applauding  this  even  before  he  became
 a  Custodian.  So  there  is  evidence  that

 mere
 was  already  a  change  of  heart  and

 mind.

 So  far  as  agents  are  concerned,  we
 have  said  that  we  will  try  and  see  that
 sinecures  are  not  maintained.  As  for  the
 rest,  there  is  no  question  of  our  depriv-
 ing  ourselves  of  the  service  of  men  who
 had  shown  enthusiasm  and  success  in
 the  pursuit  of  their  somewhat  difficult
 calling.

 Lastly,  in  regard  to  employees,  that  is
 a  matter  the  Corporation  will  have  to
 take  up  when  one  is  formed.  At  the
 moment,  all  I  would  say  is  that  we  will
 keep  the  employees  as  they  are.  I  would
 like  to  add  that  the  first  telegram  that
 I  received  of  congratulations  on  _  the:
 measure  was  from  the  employees,  and
 it  is  our  firm  intention  to  be  on  very
 good  terms  with  them.  So  we  shall  try
 and  see  that  they  are  satisfied  and  they
 treated  fairly  and  squarely  and  that  they
 just  do  not  become  part  of  a  lifeless
 bureacuracy.

 Shri  Joachim  Alva  :  I  mentioned  hous-
 ing  for  them.  I  hope  the  hon.  Minister
 will  consider  it  as  a  basic  need.

 Shri  C.  D.  Deshmukh:  I  have  not
 delved  into  that  so  deeply  at  the  mo-
 ment.

 With  these  words,
 motion.

 Mr.  Deputy-Speaker  :  The  question  is:

 “That  the  Bill  to  provide  for  the
 taking  over,  in  the

 2५०४८
 interest,

 of  the  management  of  life  insurance
 business  pending  nationalisation
 thereof,  be  taken  into  considera-
 tion.”

 I  commend  the

 The  motion  was  adopted.
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 Clause  2—(Definitions)

 ठाकुर  युगल  किशोर  सिह  (मुजफ्फपुर--
 उत्तर  पश्चिम)  :.इस  विधेयक  के  कलाम  नंबर  २

 पर  में  प्रिया  ५  नंबर  का  संशोधन  पेश  करता  हूं  t

 मेरा  संशोधन  इस  प्रकार  है  t
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 after  line  15,  add:

 “Provided  that  this  will  not  in-
 clude  Co-operative  Insurance  So-
 cieties.”

 मेंने  इस  बिल  की  सामान्य  बहस  के  समय  भी

 हाउस  में  यह  निवेदन  किया  था  कि  राष्ट्रीय-
 करण  से  कोआपरेटिव  इंश्योरेंस  सोसाइटीज़
 को  अलग  कर  देना  चाहिए  और  उनके  ऊपर
 इस  विधेयक  को  लागू  नहीं  करना  चाहिए  l
 वित्त  मंत्री  महोदय  ने  उसके  सम्बन्ध  में  अभी
 तक  कछ  नहीं  कहा  हैं  ।  मेंने  उसको  उस  समय

 यह  बतलाया  था  कि  प्राईवेट  सैक्टर  के
 लोगों  में  जो  अधिक  से  भ्र धिक  मुनाफा  कमाने
 कौर  इस  कारोबार  को  योग्यता  के
 साथ  न  चलाने  सम्बन्धी  जो

 |
 होती

 हैं  कौर  जिस  कारण  सरकार  इस  व्यवसाय
 का  राष्ट्रीयकरण  कर  रही  है,  वे  सब  बुराइयां
 हमें  इन  कोआपरेटिव  इंश्योरेंस  सोसाइटीज
 में  नहीं  मिलती  ।

 जहां  तक  कम्पीटीशन,  प्रतियोगिता  का  सवाल
 है,  यह  बात  सही  है  कि  यह  कोआपरेटिव  इंश्योरेंस
 सोसाइटीज़  बहुत  छोटे  दायरे  में  काम  करती
 रहीं  हें  लेकिन  उसका  कारण  भी  हमारे  शे
 मंत्री  महोदय  जानते  हैं  ।  राज्य  सरकारों  को
 भय  हो  रहा  था  कि  यह  स्टेट  इंश्योरेंस  कम्पनी
 प्राइवेट  सैक्टर  के  साथ  प्रतियोगिता  में  नहीं
 ठहर  सकेंगी  ।  यह  गलत  नहीं  है  क्योंकि  हमारे
 थें  मंत्री  इस  बात  को

 बहुत  भी
 तरह  जानते

 हैं  कि  जहां  प्राइवेट  के  लोग  कानूनों
 को  तोड़ते  हैं  जोर  उनको  तोड़  मरोड़  कर  अपना
 काम  निकाल  सकते  हैं,  वहां  यह  कोआपरेटिव
 इंश्योरेंस  सोसाइटीज़  इस  तरह  की  गड़बड़ी
 नहीं  कर  सकतीं  कौर  इसलिए  साफ  जाहिर
 है  कि  वे  प्राइवेट  सेक्टर  वाली  कम्पनियों  का

 मुकाबला  नहीं  कर  सकतीं।  इस  बात  को  मानते
 कि  यद्यपि  इन  कोआपरेटिव  इंश्योरेंस  सोसाइ-

 नंद
 सीमित  क्षेत्र  में  काम  किया  है,

 ताहम  जिस  योग्यता  से  यहां  पर  प्रिया
 काम  चलाया  है,  उसके  लिए  हम  उनकी  सराहना
 करते  हैं।  प्लानिंग  कमिशन  ने  इस  तथ्य  को  मान
 सिया  है  कि  कोप्मापरेटिय  सेक्टर  के  आधार



 3545  Life  Insurance

 पर  चल  कर  देश  की  प्राय  में  वृद्धि  होगी  ध्रौर
 देश  समृद्धिशाली  बनेगा  ।  में  यह  भी  बतलाना
 चाहता  हूँ  कि  जो  भी  भ्रच्छाइयां  वे  इस  राष्ट्रीयकरण
 में  देख  रहे  हैं,  वे  सब  भग्रच्छाइयां  कोआपरेटिव
 सेक्टर  में  रहेंगी  ।  इसके  साथ  ही'
 साथ  कोआपरेटिव  इंश्योरेंस  सोसाइटिज

 में  एक  कौर  भ्रच्छाई  है  जो  कि  राष्ट्रीयकरण  में

 सुलभ  नहीं  होगी  और  वह  भ्रच्छाई  यह  है  कि
 यह  कोआपरेटिव  इंश्योरेंस  कम्पनियां  वापस
 में  सदभावना  का  स्त्रोत  पैदा  करती  हें  भौर  वे
 एक  दूसरे  के  सहयोग  पर  चलाई  जाती  हैं  t  देश
 में  जिस  समाजवादी  समाज  की  स्थापना  करने
 का  हमारा  लक्ष्य  है  गा  उसका  कौर  कुछ  ताम  श्राप
 रक्खें,  वह  ध्येय  और  लक्ष्य  जरगर  हम  इस  कोप-

 रेटिना  के  भ्राधार  पर  काम  करेगें  तो  हम  भ्रवश्य
 उसको  प्राप्त  कर  सकेंगे  शौर  इससे  हमारे  समाज
 की  जड़  मज़बूत  होगी  शौर  हम  एक  सुन्दर

 दुहने
 समाज  की  देश  में  स्थापना  कर

 सकेंगे  |

 जहां  तक  कि  उन  पर  नियंत्रण  का  सम्बन्ध  है,  में

 हाउस  को  बतलाना  चाहता  हूं  कौर  र्थे  मंत्री  भी
 जानते  होंगे  कि  इन  कोआपरेटिव  इंश्योरेंस
 कालोनियों  क ेकाम  की  देखभाल  के  लिए  सरकारी
 अफरा  मुक़रंर  होते  हैं  ।  सरकारी  प्राडिटर्स
 उनके  हिसाब  किताब  की  जांच  करते  रहते  है  1  सर-
 कारी  भ्रफसर  उनके  कामकाज  को  देखते  रहते  हैं
 इसके  कारण  उन  सोसाइटियों  को  कभी  ग़लत
 काम  करने  का  मौक़ा  नहीं  मिलता  कौर  प्राइवेट
 सैक्टर  में  जो  गड़बड़ी  होने  की  आशंका  रहती  है,
 बह  यहां  नहीं  रहती  ।  इसलिए  में  विकृत  मंत्री

 महोदय  से  निवेदन  करना  चाहता  हूं  कि
 ये  मेरे  इस.  संशोधन  को  स्वीकार  करने
 की  कृपा  करें  और  कोआपरेटिव  इंश्योरेंस  कम्पनियों
 को  झपने  रास्ते  पर  उबलने  दें  और  उनकी

 जहां  तक  हो  सके  सहायता  करें  कौर  उनके  सम्बन्ध
 में  प्रचार  करें  ।  देंहातों  में  यह  कम्पनियां  काम
 करने  वाली  हैं  कौर  देहात  के  लोगों  का  इन
 के  ऊपर  विश्वास  होता  हैं।  इनके  ज़रिए  काम
 करने  से  जनता  की  प्रेरण  शक्ति  बढ़ेगी  और
 जनता  में  परस्पर  सहयोग  भावना  दयावती
 होगी  और  उससे  हमारा  देश  शौर  समाज

 रक
 त

 होगा  कौर  तरक्की  करेगा  ।  में  चाहता  हूं
 जो  वेतनमान  कोआपरेटिव  इंश्योरेंस  सोसाइटीज़
 है,  उनको  खतम  न  करें  बल्कि  झाग  को  एक

 ऐसी  योजना  बलों  जिससे  उनका  भर  विकास

 ही  धौर  आगे  बल  कर  सिर्फ  कोझ्ापरेटिव्स्‌

 ही  कोप्ापरेटिब्स  रह  जाय॑  शौर  राष्ट्रीयकरण
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 की  उनको  प्रावश्यकता  भी  ने  पड़े  ।

 Mr.  Deputy-Speaker:  Amendment
 moved  ;
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 after  line  15,  add:

 “Provided  that  this  will  not  in-
 clude  Co-operative  Insurance  So-
 Cieties.”

 Shri  S.  S.  More:  May  I  seek  a  clari-
 fication?  I  support  the  point  of  view
 which  has  been  pressed  by  my  hon.
 friend  who  has  just  spoken  after  mov-
 ing  his  amendment.  I  should  like  to
 know  from  the  Finance  Minister  in  a
 very  clear  manner  whether  this  measure
 intends  to  cover  the  business  which  is
 under  co-operative  societies.

 The  Deputy  Minister  of  Finan
 8,  R.  Bega):  Ye.

 oc

 Shri  S.  S.  More:  If  so,  I  would  like
 to  know  the  reasons,  because  as  far  as
 other  insurance  business  managed  by
 private  persons  who  had  unlimited  op-

 rtunity  to  indulge  in  all  sorts  of  ne-
 Porous  activities  is  concerned,  I  can
 understand  the  logic  of  nationalising  al?
 those  concerns,  but  as  far  as  co-opera-
 tive  societies  are  concerned,  they  are
 subject  to  certain  rules  and  regulations
 and  are  controlled  to  some  extent  or
 rather  a  larger  extent  by  Government
 agencies.  If  their  administration  is  pure
 and  devoid  of  any  faults  which  are  laid
 at  the  doorsteps  of  private  management,
 I  do  not  see  any  reason  why  these
 agencies  should  also  be

 roped
 in.  J

 submit  that  to  that  extent  Government
 should  be  in  a  position  to  revise.  Of
 course,  we  are  prepared  to  support  the
 nationalisation  measure  but  along  with
 it  the  good  aspect,  the  co-o

 ee aspect,  should  not  be  affected  this
 measure.  Only  those  bad  elements  which
 are  there  should  be  sought  to  be  elimi-
 nated  by  this  nationalisation  process
 which  is  a  sort  of  purifying  process,
 That  is  my  submission.

 Shri  M.  C.  Shah:  We  cannot  acce
 this  amendment.  Really  speaking, amendment  had  no  place  in  this  Bill.
 But,  at  the  same  time,  the  hon.  Mem-
 ber  must  know  that,  after  all,  all  life
 insurance  business  is  8  co-operative
 effort  among  the  policyholders.

 Shri  S.  8.  More  :  Then  the  whole  Gov-
 ernment  is  a  co-operative  effort.
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 Shri  M.  C.  Shah:  It  is:a  co-operative
 effort  of  all  the  policyholders  and  when
 we  want  to  have  a  monopolistic  basis
 for  life  insurance  business,  we  cannot
 allow  other  companies  to  operate  in  life
 business.

 As  a  matter  of  fact,  there  are  only
 4  such  companies  as  defined  in  Chap-
 ter  IV  of  the  Insurance  Act  and  they
 are  very  small  companies.  We  have
 already  taken  over  the  business  of  all
 these  co-operative  life  insurance  socie-
 ties.  Therefore,  when  we  want  to  have
 a  monopolistic  basis  for  all  life  insurance
 business,  we  cannot  allow  any  descri-
 mination  between  one

 type
 of  company

 and  another.  There  will  be  only  type  of
 insurer  and  that  will  be  the  Govern-
 ment  corporation.  In  the  main  Bill  also,
 in  clause  25  we  have  provided  that  no
 certificate  will  be  given  to  any  other
 insurer  to  carry  on  life  insurance  busi-
 ness.  In  order  to  have  a  successful  work-
 ing  of  this  life  insurance  business,  we
 cannot  allow  any  other  insurer,  co-
 operative  society  or  otherwise  to  carry
 on  this  business.  I  am  sure  that  the  hon.
 Member  will  appreciate  that  by

 joining this  corporation  that  business  will  be  run
 more  in  the  best  interests:  of  the  coun-
 try.  Therefore,  I  am  sorry  I  cannot  ac-
 cept  the  amendment.

 Mr.  Deputy-Speaker:  The  question
 is:
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 after  line  15,  add:

 “Provided  that  this  will  not  in-
 clude  Co-operative  Insurance  So-
 cieties.”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker  :  The  question

 “That  clause  2  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.

 Clauses  3  and  4  were  added  to  the
 Bill.

 New  clause  4A

 Shri  M.  C.  Shah:  Sir,  we  propose  to
 add  a  new  clause  4A.

 I  beg  to  move:

 3  MARCH  956  (Emergency  Provisions)  Bill  548
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 after  line  40,  insert  :

 “4A,  Refund  of  deposits  made
 under  Insurance  Act.—The  Central
 Government  may,  by  order,  direct
 that  the  whole  or  any  part  of  the

 depo
 sit  appertaining  to  his  control-

 led  business  made  by  an  insurer
 under  section  7,  section  73  or  sec-
 tion  98  of  the  Insurance  Act,  as
 the  case  may  be,  shall  be  return-
 ed  to  the  Custodian  who  has  been
 appointed  to  take  over  the  manag-
 ment  of  the  controlled  business  of
 the  insurer,  and  every  such  order
 shall  have  effect  notwithstanding

 anything
 contained  in  the  Insurance

 ct.”

 This  new  clause  has  been  proposed
 by  the  Government  in  order  to  enable
 certain  small  companies  to  meet  their
 claims.  There  are  certain  insurance
 companies  which  have  no_  surplus
 or  liquid  assets  with  them,  and
 there  are  still  claims  pending.  If  the
 claims  are  to  be  met,  they  have  just  to

 draw
 upon  the  funds  that  are  deposited

 there,  under  section  7  of  the  In-
 surance  Act.  Under  section  7  of  the
 Insurance  Act  no  insurer  can  commence
 his  business  as  long  as  a  deposit  of
 Rs,  2  lakhs  has  not  been  made  as  pro-
 vided  for  under  the  Act.  Therefore,  in
 order  to  meet  the  claims  that  are  pen-
 ding  with  these  small  insurers  we  take
 the  power  to  allow  the  Custodians  to
 take  the  deposit  or  part  of  that  as  may
 be  necessary.  In  case  there  are  more
 claims  than  the  deposit,  then  they  have
 to  be  given  on  the  pro  rata  basis.  There-
 fore,  we  have  inserted  this  in  order  to
 safeguard  the  claims  of  the  policyholders
 which  have  matured  already.

 is
 Mr.  Deputy-Speaker:  The  question

 Page  5—

 after  line  40,  insert  :

 “AA.  Refund  of  deposits  made
 under  Insurance  Act.—The  Cen-
 tral  Government  may,  by  order,
 direct  that  the  whole  or  any  part
 of  the  deposit  appertaining  to  his
 controlled  business,  made  by  an
 insurer  under  section  7,  section  73
 or  section  98  of  the  Insurance  Act,
 as  the  case  may  be,  shall  be  return-
 ed  to  the  Custodian  who  has  been
 appointed  to  take  over  the  manage-
 ent  of  the  controlled  business  of
 the  insurer,  and  every  such  order
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 shall  have  effect  notwithstanding
 anything  contained  in  the  Insur-

 The  motion  yas  adopted.

 Mr.  Deputy-Speaker  5  The  question
 is:

 “That  new  clause  4A  be  added
 to  the  Bill.”

 The  motion  was  adopted.
 New  clause  4A  was  added  to  the  Bill

 Clause  5—(Powers  of  Custodian  etc.)

 Shri  M.  C.  Shah:  Sir,  I  beg  to  move:

 Page  6,  line  5—
 after  “may  exercise  under”  insert
 “section  5288",

 The  House  may  be  aware  that  we  had
 brought  in.  an  amendment  to  the  Insur-
 ance  Act  in  order  to  enable  the  admi-
 nistrators  to  attach  the  properties  of
 those  who  had  defalcated  the  moneys
 of  the  insurer.  Therefore,  we  had  in-
 serted  52BB,  to  enable  the  Adminis-
 trator  to  attach  the  properties  and  to

 Re to  court  and  have  decrees  under  06
 against  the  defauiter.  Here  it  is  not
 there.  Therefore  we  want  to  give  these

 wers  to  the  Custodians  also.  They  can
 Follow  the  properties  of  these  defalcators
 —those  that  we  have  already  found
 and  that  we  may  find  later  on.  These

 wers  are  given  to  the  Custodians.  We
 Pad  discussed  this  matter  at  great  length
 ‘when  we  introduced  that  amendment  in
 the  Insurance  Act  in  November  or  80.
 i  hope  the  House  will  agree  to  this  in
 order  to  safeguard  the  interests  of  the
 policyholders.

 Mr.  Deputy-Speaker:  Am  I  to  un-
 derstand  that  the  amendment  is  going  to
 be  made  in  future  ?

 Shri  M.  C.  Shah:  In  the  main  {nsur-
 ance  Act  we  have  that  ;  thereby  we  give
 to  the  Administrator  the  power.  We
 give  that  power  also  to  the  Custodians
 ithe  power  to  act  under  52  BB.

 Pa
 Mr.  Deputy-Speaker:  The  question

 Page  6,  line  5—
 after  “may  exercise  under”  insert
 “section  52  BB”.

 The  motion  was  adopted.
 Shri  S.  S.  More:  Sir,  there  is  no

 quorum;  there  are  hardly  25  persons.
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 Mr.  Deputy-Speaker:  The  question

 “That  clause  5,  as  amended, stand  part  to  the  Bill.”

 The  motion  was  adopted.
 Clause  5,  as

 amended,
 was  added  to  the '

 Bill.
 Mr.  Deputy-Speaker:  Now,  there  is

 an  amendment  to  add  new  clause  SA.

 New  Clanse  5A

 Shri  Sadhan  Gupta  (Calcutta  South-
 East):  I  beg  to  move;

 Page  —

 after  line  5,  insert  :

 “SA.  During  the  period  when
 the  management  of  the  controlled
 business  of  the  insurer  remains
 vested  in  Central  Government,
 no  alteration  shall  be  made  in  the
 service  conditions  of  any  salaried
 employee  of  the’  insurer  except  in
 accordance  with  any  agreement
 made  before  the  appointed  day  or
 any  adjudication  by  a  Labour
 Tribunal  or  directions  from  a  con-
 ciliation  officer,  and  no  dismissal
 shall  be  made  by  way  of  retrench-
 ment  or  otherwise,  nor  shall  any
 such  employee  be  transferred  from
 one  place  to  another  or  from  one
 office  to  another  except  with  his
 consent  in  writing.”

 This  measure  would  be  temporary
 measure  and  my  object  is  to  provide  a
 safeguard  for  the  employees  lest  the
 custodias  should  act  in  a  manner  which
 is  arbitrary.  Therefore,  what  I  seek  to
 provide  is  a  safeguard  for  the  service
 conditions  as  regards  salaries  and  wages,
 as  regards  security  of  service  and  also
 as  regards  arbitrary  transfers.  I  migh¢
 say  that  in  the  insurance  business,
 transfers  have  always  been  a  rarity  and
 transfers  have  practically  never  been
 made  without  the  consent  of  the  em-
 ployees  or  without  giving  them  suitable
 compensation  for  going  over  to  some
 other  place  since  transfer  always  means
 dislocation.  Pending  the  nationalisation
 of  the  concerns,  pending  the  establish-
 ment  of  the  torporations,  it  is  very
 necessary  that  no  serious  dislocation
 either  from  the  employees’  side  or  from
 the  side  of  the  concerns  should  take
 place.  Therefore  I  have  suggested  the
 inclusion  of  this  new  clause.
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 Shri  M.  C.  Shak:  I  cannot  accept  the
 amendment  proposed  by  the  hon.  Mem-
 ber.  I  do  not  know  whether  the  hon.
 Member  was  present  when  the  hon.
 Finance  Minister  replied  to  the  debate
 on  the.general  discussion.  He  has  al-
 ready  stated  that  we  do  not  propose  to
 make  any  change  in  the  conditions  of
 service  of  the  employees,  but  af  the  same
 time  we  must  make  it  clear  that  the
 sinecures  will  have  to  go.  There  is
 another  class  of  inspectors  who  are  paid
 certain  remuneration  on  condition  that
 a  certain  amount  of  business  should  be
 put  through  by  them.  If  that  business
 is  not  put  through  accordingly,  then
 the  emoluments  will  decrease.  There  is
 always  a  condition  about  the  emolu-
 ments  according  to  the  value  of  the
 business  done.

 Regarding  transfers,  I  have  already
 mentioned  that  there  was  only  one  case
 and  that  case  was  justified.  There  was
 a  life  insurance  company  having  its
 headquarters  in  Ajmer  and  the  general
 insurance  business
 people  who  belonged  to  the  life  insur-
 ance  company  at  Ajmer  had  to  be  trans-
 ferred  and  they  have  already  accepted
 the  position  and  have  gone  over  to
 Ajmer.  Our  intention  is  clear.  But  sup-
 pose  there  is  some  disciplinary  action
 to  be  taken  or

 something
 of  that  sort,

 then  certainly  the  custodians  will  have
 to  take  acfion  as  required.  We  do  not,
 however,  propose  to  retrench  or  change
 the  conditions  of  service  of  the  em-
 ployees.  We  do  not  also  propose  to
 transfer  them.  Therefore,  I  think  this
 assurance  will  satisfy  the  hon.  Member
 and  I  hope  he  will  not  press  his  amend-
 ment.

 Mr.  Deputy-Speaker:  The  question
 is:

 Page  6—

 after  line  5,  insert:  /
 “SA,  During  the  period  when

 the  management  of  the  controlled
 business  of  the  insurer  remains
 vested  in  Central  Government,  no
 alteration  shall  be  made  in  the  ser-
 vice  conditions  of  any  salaried  em-
 ployee  of  the  insurer  except  in  ac-
 cordance  with  any  agreement
 made  before  the  appointed  day  or
 any  adjudication  by  8  Labour  Tri-
 bunal  or  directions  fropi  a  concilia-
 tion  officer,  and  no  dismissal  shall
 be  made  by  way  of  retrenchment  or
 otherwise,  nor  shall  any  such  em-
 ployee  be  transferred  from  one
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 place  to  another  or  from  one  office
 to  another  except  with  his  consent
 in  writing.”

 The  motion  was  negatived.

 Clause  6.—(Compengation  for
 management  etc.)

 Shri  Sadhan  Gopta:  I  beg  to  move  &

 (l)  Page  6,  line  0—

 for  “one-twelfth”  substitute  “one
 hundred  and  ninety-second  part”.

 (2)  Page  6,  line  20—

 for  “one  rupee”  substitute  “one
 anna”.

 These  amendments  deal  with  a  rather
 vital  matter.  It  is  the  question  of  com-
 pensation.  I  think  the  rate  of  compe.-
 sation  proposed  is  extremel

 445 I  find  that  two  criteria  have  been  adopt-
 ed.  In  one  case  where  a  share  of  the
 surplus  has  been  allocated  to  share-
 holders,  it  is  provided  that  one-twelfth
 of  the  surplus  is  to  be  paid  every  month
 pending  the  taking  over  of  the  manage-
 ment  by  the  proposed  Corporation  Act.
 That  is,  while  the  management  vests  in
 the  Government,  one-twelfth  of  all  the
 surplus  or  the  annual  average  of  the
 last  two  actuarial  evaluations  is  to  be
 paid  to  the  company  by  way  of  com-
 pensation.  Where  such  a  share  of  the
 surplus  has  not  been  allocated,  what
 has  been

 provides
 is  that  the  compen-

 sation  shall  be  payable  at  the  rate  of
 Re  l.  per  month  for  every  Rs.  2,000
 or  part  thereof  of  the  premium  income:
 of  the  insurer  relating  to  his  controlled
 business  during  the  year  954,  In  a
 case  like  the  Oriental,  for  instance,  the
 share  of  the  surplus  allocated  amounts.
 to  874  per  cent  of  the

 paid-up
 capital.

 We  are  all  agreed  that  there  is  no  case
 for  granting  such  excessive  dividends.
 And  if  there  is  no  case  for  granting
 such  excessive  dividends,  there  is  no
 case  why  we  should  pay  as  compensa-
 tion  an  amount  equal  to  about  श्र  per
 cent  of  the  paid-up  capital  every  month.
 If  you  divide  8  क्  by  12,  it  will  be

 just
 a  little  less  than  74  per  cent.  Simi-

 arly  if  you  pay  Re.  i  pef  month  for
 every  Rs.  2,000  of  ‘the  sum  assured,
 then  also  it  is  a  very  excessive  figure.
 In  other  words,  it  comes  to  Rs.  2  a
 year  for  every  Rs.  2,000  or  Rs.  6  for
 every  Rs.  1,000  of  the  sum  assured.
 That  is  also  extremely  excessive,  and
 the  concerns  before  nationalisation
 should  not  be  made  to  bear  such  a
 heavy  burden.  After  all,  the  authorities.
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 in  contro]  of  those  concerns,  it  is  ad-
 mitted,  have  made  quite  a  lot  of  pro-
 fit,  legal  and  illicit,  and  there  is  no
 ground  for  paying  them  such  huge
 compensations  merély  for  the  retention
 of  management.  Therefore,  just  a  small
 compensation  to  satisfy  the  require-
 ments  of  the  Constitution  is  enough  and
 such  a  liberal  compensation  they  do
 not  deserve  either  morally  or  from  any
 other  point  of  view.

 Mr.  Depuaty-Speaker:  Amendments
 moved  :

 qd)  Page  6,  line  l0—
 for  “one-twelfth”  substitute  “one

 hundred  and  ninety-second  part”.
 (2)  Page  6,  line  20—
 for  “one  rupee”  substitute  “one

 Shri  M.  C.  Shah:  I  cannot  accept  the
 amendment.  The  compensation  is  not
 liberal  at  all.  There  are  two  kinds  of
 companies—one  having  surplus.  and
 another  having  no  surpluses.  In  the
 case  of  surpluses,  there  is  always  a

 provision
 under  section  7(l)  of  the

 surance  Act  that  out  of  the  surplus,
 up  to  the  extent  of  74  per  cent  can  go
 to  the  shareholders.  And  in  the  main
 Bill  we  have  provided  only  5  per  cent.
 Where  companies  have  distributed  less
 than  3  per  cent  in  surplus,  we  have
 taken  it  up  to  3  per  cent.  Here  also  we
 must  provide  for  some  compensation.
 The  shareholders  must  get  whatever
 they  would  have  got  if  the  management
 of  the  companies  was  not  taken  over  by
 Government.  Jt  will  not  be  a  very  big
 sum  and  it  is  not  for  a  long  period  be-
 cause  we  propose  in  the  near  future  to
 have  the  Bill  for  establishing  the  cor-
 poration  take  over  the  entire  business.
 It  will  be  done  by  about  June  or  so.
 4  P.M.

 If  we  do  not  pay  just  compensation
 then  we  may  be  accused  that  we  were
 not  fair  to  them.  We  have  simply  pro-
 vided  in  order  to  give  them  compensa-
 tion  at  one  rupee  per  month  for
 Rs.  2,000  premium,  not  Rs.  2,000  insur-
 ed  amount.  Therefore,  I  hope  the  hon.
 Member  will  not  press  his  amendment.
 This  is  not  considerable  nor  liberal.  It
 may  be  said  that  we  have  been  rather
 conservative.  We  will  have  to  give  some
 compensation  and  according  to  the  calcu-
 lations,  this  is  not  at  all  liberal.  There-
 fore,  I  hope  the  House  would  agree  to
 the  proposal  contained  therein.

 Shri  Sadhan  Gupta:  May  I  have  one
 clarification?  Government  intends  to

 4—5  Lok  Sabha
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 start  the  corporation  by  June  or  so.  I
 heard  him  say  so.  The  Budget  discus-
 sions  are  going  to  intervene  from  the
 5th  March  to  18th  April  and  the  Select
 Committee  has  to  report  by  the  16th
 April.  Do  I  take  it  that  the  reference
 motion  is  going  to  be  passed  before  the
 Budget  discussions  are  completed?  Or,
 is  it  going  to  be  tponed  in  view  of
 the  Budget  discussions.

 Shri  M.  C.  Shah:  The  Minister  of
 Parliamentary  Affairs  has  assured  us
 that  9th  and  20th  of  this  month  will

 pe
 allotted  for  this  Bill  and  that  will

 ateralige.  It  is  not  going  to  be  a  Joint
 Committee  because  the  President  has
 certified  this  Bill  to  be  under  article  7.
 Therefore,  it  becomes  a  financial  Bill
 and  under  the  Rules,  it  will  have  to  be
 sent  to  a  Select  Committee  of  this  House
 and  we  propose  that  the  motion  for
 reference  to  the  Select  Committee
 should  be.over  by  the  20th  of  March.  I
 have  also  requested  the  Minister  of
 Parliamentary  Affairs  to  select  all  those
 Members  who  are  willing  to  sit  long
 hours  during  the  session.  We

 4६
 that

 their  report  will  be  submitted  by  the
 6th  of  April  or  by  the  third  week  of
 April  and  before  the  end  of  this  ses-
 sion,  it  will  be  passed  into  an  Act.  We

 propose
 to  have  the  corporation,  latest

 y  the  I5th  June  if  this  Bill  is  taken  up
 according  to  the  schedule.  I  have  no
 doubt  that  it  will  be  taken  up  accord-
 ing  to  the  schedule.  I  know  that  the
 House  is  very  anxious  to  have  that  Bill
 passed  in  this  session  and  that  it  will
 not  mind  sitting  longer  hours,  if  neces-
 sary.

 Mr.  Deputy-Speaker:  The  question
 is:

 Page  6,  line  0—
 for  “one-twelfth”  substitute

 hundred  and  ninety-second  part”.

 “  one

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 48

 Page  6,  line  20—
 for  “one  rupee”  substitute  “one

 anna”.

 The  motion  was  negatived,
 Mr.  Deputy-Speaker:  The  question

 is:
 “That  clause  6  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  6  was  added  to  the  dill.
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 Mr.  Deputy-Speaker:  There  are  no
 amendments  to  clauses  7,  8,  and  9.

 There  is  an  amendment.  No.  Il  to
 insert  a  new  clause  9A.

 Shri  Sadhan  Gupta:  I  am  not  moving
 my  amendments  Nos.  ]  and  12.

 Mr.  Deputy-Speaker:  Then  I  will
 put  all  the  clauses  up  to  clause  13.

 The  question  is:
 “That  clauses  7  to  3  stand  part

 of  the  Bill.”

 The  motion  was  adopted.
 Clauses  7  to  3  were  added  to  the

 Bill.

 New  Clause  3A

 Shri  M.  C.  Shah:

 Page  7—
 after  line  35,  insert:

 “I3A.  Prevention  of  disqualifica-
 tion  for  membership  of  Parliament.
 —It  is  hereby  declared  that  no
 person  who  holds  any  office  of
 profit  under  an  insurer  the  manage-
 ment  of  whose  controlled  business
 has  vested  in  the  Central  Govern-
 ment  under  this  Act  shall  be  dis-

 ualified,  or  ever  to  have  been
 isqualified,  for  being  chosen  as,

 or  for  being,  a  member  of  either
 House  of  Parliament.”

 I  beg  to  move:

 The  reason  for  this  amendment  has
 already  been  explained.  As  the  Finance
 Minister  had  already  said,  the  broad-
 cast  was  made  at  8.30  p.m.  on  the  I9th
 and  the  ordinance  was  issued.  Nobody
 might  have  known  about  this.  I  am  ab-
 solutely  certain  about  that.  There  was,
 therefore,  no  time  for  any  Member  of
 Parliament  to  consider  this  and  to  resign.
 ‘Therefore,  this  enabling  clause  has
 been  proposed  to  be-inserted.  Regard-
 ing  the  insertion  of  such  a  clause  in  the
 main  Bill,  it  will  have  to  be  considered

 ‘at  that  time  and  as  the  Finance  Minis-
 ter  has  already  assured  the  House,  the
 ‘wishes  of  the  House  will  be  respected.

 Mr.  Deputy-Speaker:  Amendment
 moved  :

 Page  7—

 after  line  35,  insert:

 “I3A.  Prevention  of  disqualifica-
 tion  for  membership  of  Parlia-
 ament.—It  is  hereby  declared  that  no
 person  who  holds  any  office  of  profit
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 under  an  insurer  the  management
 of  whose  controiled  business  has
 vested  in  the  Central  Government
 under  this  Act  shall  be  disqualified,
 or  ever  to  have  been  di

 Fal  x
 lified,

 for  being  chosen  as,  or  for  being,  a
 member  of  either  House  of  Parlia-
 ment.”

 Shri  Venkataraman:  This  clause  has
 been  explained  by  the  hon.  Minister.
 On  grounds  of  urgency,  they  did  not
 have  much  time  and  Members  may  have
 been  disqualified  on  account  of  this  ordi-
 nance  and  the  Act.  To  clear  themselves
 of  any  such  disqualification,  the  amend-
 ment  has  been  put  in.  I  want  to  make
 it  clear  that  so  far  as  the  main  Bill  is
 concerned  this  House  does  not  stand
 committed  to  that  clause.

 Shri  M.  C.  Shah:  There  is  no  such
 clause  there.

 Shri  Venkataraman:  I  know  that.
 But  I  do  not  want  to  be  told  later  that
 we  have  already  accepted  the  principle
 that  persons  who  hold  such  offices  in
 those  State-owned  corporations  are
 exempt  from  incurring  disqualifications
 and  we  may  be  persuaded  by  our  own
 previous  decision  to  vote  in  the  same
 manner.

 I  want  to  draw  the  attention  of  the
 Government  to  another  matter  also.  It
 is  true  that  this  clause  will  exempt  the
 Members_of  Parliament  from  incurring
 any  disqualification.  What  happens  to
 the  members  of  the  State  Legislatures.
 Their  disqualification  also  has  to  be  re-
 moved.  It  cannot  be  added  in  this  new
 clause  because  it  is  the  State  Legislature
 which  has  to  remove  such  disqualifica-
 tion.  I  will  read  out  the  provision  from
 the  Constitution—article  191  (l):

 “A  person  shall  be  disqualified
 for  being  chosen  as,  and  for  being,  a
 member  of  the  Legislative  Assem-
 bly  or  Legislative  Council  of  a
 State—

 (a)  if  he  holds  any  office  of  pro-
 fit  under  Government  of  India  or
 the  Government  of  any  State  spe-
 cified  in  the  First  Schedule  other
 than  an  office  declared  by  the  Legis-
 lature  of  the  State  by  law  not  to
 disqualify  its  holder  ;”

 Therefore  I  only  wish  to  draw  the
 attention  of  the  Government  to  this
 position.  It  is  anomalous  that  a  person
 can  be  a  Member  of  Parliament  But  he
 cannot  be  a  Member  of  a  State  Legis-
 lature.  ह; 2  any  such  difficulty  arises  it  is
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 up  to  the:  Government  to  advise  the
 State  Government  to  take  immediate
 steps  in  this  behalf.

 Mr.  Deputy-Speakep:  To  issue  an
 Ordinance  likewise.

 Shri  Venkataraman:  I  do  not  know.
 But  the  Budget  Session  is  on.

 Mr.  Deputy-Speaker  :
 tively,

 Shri  Venkataraman:  Yes,  _retros-
 pectively.  My  only  desire  is  to  empha-
 sise  that  with  this  legislation  it  should
 not  be  said  that  the  House  is  commit-
 ted  to  this  principle  when  the  Corpora-
 tion  Bill  comes  up.

 Shri  S.  S.  More  :  Mr.  Deputy-Speaker,
 I  was  a  Member  of  the  Offices  of  Pro-
 fit  Committee  which  was

 appoinied
 by

 the  Speaker  to  go  exhaustively  into  this
 matter  and  that  Committee  has  submit-
 ted  its  report.

 *

 Shri  K.  K.  Basu:  Still  under  consi-
 deration.

 Shri  S.  S.  More:
 allow  me  to  complete.

 Mr.  Deputy-Speaker  :  Order,  order.

 Shri  S.  S.  More:  My  submission  is
 that  till  the  final  decision  is  made  by
 the  Government  regarding  all  the  pro-
 posals  and  recommendations  made  by
 the  Offices  of  Profit  Committee  no
 final  decision  should  be  taken  by  Gov-
 ernment  in  such  a  statute.  I  can  under-
 stand  the  position.  The  Finance  Minis-
 ter  was  pleased  to  say  that  we  are  com-
 Ing  up  suddenly  with  this  measure  and
 it  is  likely  to  affect  the  present  capacity
 of  the  Members  to  continue  as  Members
 of  this  House.  In  order  to  meet  this  sort
 of  emergency  some  short-term  provision
 may  be  made  in  the  present  measure.
 Because  ahother  Bill  of  a  more  perma-
 nent  nature  is  coming  up  I  woul Ia  fur-
 ther  request  that  before  we  commit  our-
 selves  to  any  enduring  provision  on  this
 matter  the  Government  should  come  out
 with  their  own  reaction  to  the  different
 proposals  made  by  the  Committee  on
 Offices  of  Profit  and  then  after  giving
 an  opportunity  to  this  House  to  express
 their  views  both  on  the  recommenda-
 tions  of  the  Committee  and  the  accept-
 ance  of  the  Government  or  the  reac-
 tion  of  the  Government  to  the  proposals
 some  final  provision  may  be  made.
 Otherwise  it  is  no  use  appointing  a
 Committee  which  has  taken  pains  to  go
 into  all  the  details  in  the  light  of  the
 precedents  in  other  countries  and  then

 Or  retrospec-

 You  will  please
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 brushing  aside  those  recommendations
 proceed  with  the  proposals  in  an  em-
 pirical  manner.  I  would  request  the
 Government  and  the  Finance  Minister
 to:  have  this  in  view.  As  far  as  this  pro-
 vision  is  concerned  it  is  an  entirely  dif-
 ferent  thing,  but  we  shall  also  be  faced
 with  the  same  problem  when  we  come
 up  to  the  other  measure.  Therefore,  I
 would  rather  request  the  hon.  Minister
 for  Legal  Affairs,  who  is  fortunately
 here,  to  apply  his  department’s  mind  to
 the  recommendations  made  by  the  Com-
 mittee  on  Offices  of  Profit  and  come  out
 with  their  own  decisions  regarding  the
 several  recommendations  to  give  an  op-

 ‘portunity  to  this  House  for  their  say
 and  then  come  out  with  a  final  pro-
 posal.

 The  Minister  of  Legal  Affairs  (Shri
 Pataskar):  With  respect  to  the  point
 raised  by  my  hon.  friend  Shri  More,
 it  was  only  in  the  last  Session  that  we
 extended  the  life  of  that  Act  intended
 for  removal  of  disqualification.  In  the
 meantime  the  Report  of  the  Committee
 on  Offices  of  Pro  Rr  which  was  appointed
 by  this  House  was  received.  We  are
 examining  the  recommendations  and  the
 State  Governments  are  being  consulted.
 I  think’  soon,  before  the  year  is  out,

 probably
 we  will  be  in  a  position  to

 ring  forward  a  Bill  before  this  House.
 So  far  as  this  matter  is  concerned’  it  has
 already  been  explained  by  the  Finance
 Minister.

 Shri  S.  S.  More:  My  submission  is
 that  the  Offices  of  Profit  is  a  matter  con-
 cerned  with  the  constitutional  provi-
 sions.  They  are  also  concerned  under
 Section  7  of  the  Representation  of  the
 People  Act.  If  a  man_  is  supposed  to
 hold  un  Office  of  Profit  unless  it  is  ex-
 empted  by  the  Parliament  or  the  Legis-
 lature  he  is  incapable  of  being  a  candi-
 date  or  being  elected  to  be  a  Member.
 If  elections  are  to  be  held  in  957  then
 ali  these  problems  ought  to  be  finally
 solved  by  Government  so  that  the  can-
 didates  and  their  supporters  may  be  in
 a  more  precise  position  to  know  the
 actual  position.

 Shri  Asoka  Mehta:  Elections  are  not
 to  be  held.

 Shri  S.  S.  More:  My  friend  Shri
 Asoka  Mehta  says  that  elections  are  not
 to  be  held.  I  accept  this  statement  as
 coming  authoritatively  from  the  Trea-
 sury  Benches  for  the  time  being.  But
 my  submission  is,  let  the  Government
 decide  the  matter  with  the  approval  of
 the  House  finally  so  that  before  we
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 reach  the  stage  of  elections  or  filing
 nomination  papers  we  shall  know  defi-
 nitely  where  we  stand  regarding  the
 offices  of  profit  because  the  Constitu-
 tion  says  that  they  must  be  exempted
 by  the  House  or  defined  by  the  House.
 Therefore,  it  is  no  use  saying  that  by
 the  end  of  this  year  they  will  come
 with  their  decision.  They  should  ex-
 pedite,  accelerate  the  process  of  working
 and  come  out  with  their  decision  earli-
 er.

 Shri  Pataskar:  As  I  said  already  the
 recommendations  of  the  Committee  are
 under  examination.  Naturally,  in  such
 matters  the  State  Governments  have  got
 to  be  consulted  and  I  would  say—with-
 out  prophesying  about  the  future  elec-
 tions  because  that  is  no  concern  of
 mine—this  much  that  before  the  year
 is  out,  because  the  period  of  the  Act
 has  been  extended  only  for  one  year,  we
 will  be  able  to  bring  forward  a  Bill.

 Mr.  Deputy-Speaker  :  The  question  is:
 Page  7—.
 after  line  35,  insert:

 “3A.  Prevention  of  disquali-
 fication  for  membership  of  Parlia-
 ment.—lIt  is  hereby  declared  that  no
 person  who  holds  any  office  of
 profit  under  an  insurer  the  manage-
 ment  of  whose  controlled  business
 has  vested  in  the  Central  Govern-
 ment  under  this  Act  shall  be  dis-
 qualified,  or  ever  to  have  been  dis-
 qualified,  for  being  chosen  as,  or
 for  being  a  member  of  either  House
 of  Parliament.”

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  The  question

 is  :
 “That  new  clause  3  A  be  added

 to  the  Bill.”

 The  motion  was  adopted.
 New  Clause  13A,  was  added  to  the  Bill.
 Clauses  4  to  6,  Clause  ,  the  Enacting
 Formula  and  other  Title  were  added  to

 the  Bill.
 Shri  M.  C.  Shah:  I  beg  to  move:

 “That  the  Bill,  as  amended,  -be
 passed.”
 Mr.  iDeputy-Speaker  :  Motion  moved:

 “That  the  Bill,  as  amended,  -be
 passed.”
 Now,  those  hon.  Members  who  may

 not  have  had  an  opportunity  earlier  may
 speak.
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 Shri  Achuthan  (Crangannur):  Mr.
 Deputy-Speaker,  since  nobody  has  stood
 up  to  speak  I  will  repeat  something  that
 has  already  been  stated  here.  In  fact,
 the  Finance  Minister  has  explained
 almost  all  the  points  that  have  been
 raised  here  in  a  very  satisfactory  way.
 He  has  explained  about  the  urgency  of
 this.  Bill,  about  the  policy  that  was  car-
 ried  on  by  the  Government  for  the  last
 4  or  5  years,  about  his  own  personal
 opinion  in  495]  and  the  difficulties  that
 were  there  in  law  with  regard  to  the
 introduction  of  such  a  Bill.  Therefore,
 the  House  is  fully  aware  of  the  neces-
 sity  of  such  a  step.  He  has  also  ex-
 plained  why  it  is  not  necessary  or  urgent
 for  the  time  being  to  nationalise  general
 insurance.  He  has  explained  that  the
 percentage  of  business  is  less.  He  has
 said  that  the  amount  of  money  now  in
 the  general  insurance  is  less  than  Rs.  50
 crores  and  so  there  is  not  much  serious-
 ness  with  regard  to  that  matter.

 My  only  wish  is  that  insurance  busi-
 ness  must  be  spread  throughout  the
 country.  That  is  the  only  way  by  which
 we  can  satisfy  the  nation.  Because  of
 nationalisation  of  life  insurance  _  the
 Government  security  is  there,  the  Gov-
 ernment  is  there  without  any  profit  mo-
 tive,  and  the  facilities  must  be  available
 throughout  the  length  and  breadth  of
 the  country  so  that  a  labourer  or
 middle-class  man  can  have  his  life  in-
 sured  for  the  risk  that  he  may  have  in
 his  future  life  to  himself  and  his  family.
 Therefore,  we  welcome  .  this  measure
 wholeheartedly.

 One  point  that  Shri  Asoka  Mehta
 raised  was  that  constitutionally  the
 Government  ought  not  to  have  issued  an
 Ordinance  at  this  time.  Because  it  has
 come  from  Shri  Asoka  Mehta  I  do  not
 know  why  he  has  raised  that  point.  He
 said  that  we  should  give  some  time  for
 business  people  to  look  after  themselves.
 The  Finance  Minister  has  explained  that
 point.  He  has  admitted  that  there  might
 be  so  many  wrong  things  and  we  may
 not  be  able  to  check  them.  So,  I  have
 got  a  feeling  that  Shri  Asoka  Mehta
 wanted  to  cajole  some  big  people—be-
 cause  the  elections  are  coming—and
 they  might  not  have  got  an  opportu-
 nity  of  adjusting  their  business  in  the
 insurance  company.  Otherwise  there  is
 no  grace  in  giving  it,  because  he  ac-
 cepted  the  principle  of  nationalisation
 of  life  insurance.

 Sardar  Hukam_  Singh  has  _  categori-
 cally  stated  that  there  are  many  advant-
 ages  that  can  be  derived  when  life  in-
 surance  is  nationalised,  and  he  said  that

 awd
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 it  should  be  spread  throughout  the  length
 and  breadth  of  the  country.  In  my  own
 case,—and  it  is  also  a  fact--a  number
 of  friends,  some  of  them  being  M.L.As.,
 approached  me  and  had  me_  insured
 for  about  Rs.  10,000  in  four  or  five
 companies,  involving  a  premium  of
 about  Rs.  500  a  year.  They  have  all
 lapsed.  That  is  a  botheration  and  a
 nuisance.  We  have  treated  the  insurance
 agents  and  their  business  in  this  light.
 When  Government  takes  up  this  mat-
 ter,  that  aspect  of  nuisance  will  not  be
 there.  The  people  must  be  asked  to  join
 the  scheme  just  like  the  small  savings
 scheme  and  other  schemes  which  are
 being  popularised  throughout  the  length
 and  breadth  of  the  country,  and  the
 scheme  should  be  popularised  by  the
 organisers.  It  is  the  duty  of  Members
 of  Parliament  as  well  as  the  local  legis-
 lators  in  the  States  to  popularise  it.  It
 is  high  time  the  local  people  got  them-
 selves  insured  for  small  sums  of  money.
 There  is  now  security  so  that  the  good
 effects  will  be  there.  Because  of  the  good
 features,  the  salient  features,  instead  of
 the  insurance  agents  going  on  influenc-
 ing  and  persuading  and  doing  other
 things  by  the  back-door  methods  for
 getting  the  persons  insured,  people  them-
 selves  will  come  and  say,  “I  want  in-
 surance  for  a  thousand  or  three  thou-
 sand  or  five  thousand  rupees”.  The  so-
 called  unfair  methods  could  be  elimi-
 nated  and  fairness  and  fairplay  will  be
 adopted  in  the  matter  of  insurance  pro-
 gramme  of  the  country.  So,  .I  wish  this
 Bill  all  prosperity  and  I  hope  that  in  the
 near  future,  by  the  end  of  the  Second
 Five  Year  Plan  at  least,  Government
 will  be  able  to  say  that,  instead  of  the
 Rs.  350  crores  that  is  now  lying  in  all
 the  insurance  companies,  they  have  got
 thousands  of  crores,  so  that  the  former
 will  have  some  help  by  way  of  insur-
 ance  when  he  dies  or  when  there  is  a
 mishap  or  when  his  family  and  children
 are  in  distress.

 Shri  T.  Subrahmanyam  (Bellary):  +
 would  welcome  this  measure  as  well  as
 the  manner  in  which  the  whole  thing
 has  been  brought  about,—without  fuss
 and  with  remarkable  efficiency.  I  feel  it
 augurs  well  for  the  Second  Five  Year
 Plan,  and  particularly  for  implementing
 the  Plan.  It  has  got  a  positive  and  also
 a  negative  aspect.  From  the  negative

 cwint  of  view,  all  the  flaws  that  ihive
 been  exposed  would  be  avoided  and  the
 people  will  be  protected  from  the  very
 bad  type  of  people  who  have  been  ex-
 tremely  unscrupulous.  The  positive
 aspect  is,  Government  will  find  extra
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 money  in  their  hands  to  implement  the
 Second  Five  Year  Plan.  It  is  a  great
 thing,  and  without  resorting  to  other  in-
 convenient  measures  Government  will
 now  get  their  needs  met  in  a  handy
 way  and  I  am  sure  that  the  insurance
 business  will  spread  to  the  rural  areas
 particularly.  Hitherto,  all  this  business
 has  been  confined  mostly  to  the  towns
 and  even  there  they  had  a  very  bad
 record.  They  have  not  set  up  high
 standards  of  business  and  it  is  something
 of  which  instead  of  being  proud,  as  one
 hon.  Member  said,  we  should  be  asham-
 ed.  They  have  set  up  such  bad  stan-
 dards  in  this  business.  That  can  be  eli-
 minated  now,  and  when  the  Govern-
 ment  takes  up  this  business,  it  should
 spread  it  to  rural  areas  and  also  spread
 out  institutional  credit  facilities.

 I  am  glad  that  the  Finance  Minister
 has  said  that  he  will  particularly  —  re-
 member  the  employment  aspect  of  the
 business.  It  is  a  great  thing,  because
 many  employees  in  the  insurance  com-
 panies  have  had  apprehensions  and
 fears  that  this  will  deprive  them  of
 their  employment  and  that  they  will  be
 thrown  out  in  the  streets.  It  is  only  in
 the  case  of  sinecures  and  other  disabled
 people  who  work  as  we  see  in  pinjra-
 poles  that  economy  could  be  effected.
 Efficiency  must  be  there,  but  at  the
 same  time,  the  employment  aspect  of  the
 people,  wherever  they  have  —  served
 hitherto,  will  have  to  be  remembered.  I
 am  sure  that  aspect  will  be  kept  in  view,
 and  I  welcome  that  particular  assurance
 given  by  the  Finance  Minister.

 I  congratulate  the  Finance  Minister
 again  on  the  manner  in  which  he  has
 brought  this  about—without  fuss.  Ths
 is  a  matter  which  has  heartened  us
 particularly  at  the  time  when  we  are
 about  to  launch  the  Second  Five  fear
 Plan.

 Shri  S.  C.  Samanta  (Tamlul;.  An
 emergency  arose  and  the  Sdvernment
 took  proper  steps.  We  ze  thankful  to
 the  hon.  Finance  Mhister  for  having
 selecting  and  traininx  some  persons  to
 act  in  the  emergeicy  period.  He  is  suc-
 cessful.  So,  we  are  very  much  thankful
 to  him.  Within  a  few  minutes  we  are
 goinsto  legalise  the  emergency  measure,

 and  within  a  few  days  a  very  compre-
 hensive  Bill  is  coming  before  the  Lok
 Sabha.

 The  Finance  Minister  is  lording  over
 the  business  that  is  done  by  the  other
 Ministries.  Now,  an  experiment  has
 come  for  the  Finance  Ministry.  It
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 is  taking  up  the  business  in  its
 hands.  Just  as  the  Finance  Minister
 has  taken  steps  for  the  training  of  men
 for  temporary  handling  of  the  business,
 we  would  similarly  expect  that  for  the

 roper  handling  of  the  business  in
 eee  and  for  the  measures  that  we  are
 going  to  take,  such  training  and  arrange-
 ments  should  be  made  so  that  it  will  be
 an  example  for  the  country  and  so  that
 the  other  businesses  in  the  country
 could  run  in  that  way.

 Shri  C.  9  Deshmukh:  We  feel
 greatly  encouraged  and  to  be  on  our
 mettle.  We  have  never  tried  to  lord
 over  anybody.  We  do  not  want  to  be
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 a  sarvabhauma  but  only  a  samanta.
 When  in  due  course  we  nationalise  this
 business  we  shall  make  it  a  point  to
 sell  to  Shri  Achuthan  a  policy  which
 will  not  lapse.

 *  ‘

 Mr.  Deputy-Speaker:  The  question

 “That  the  Bill,  as  amended,  be
 passed.”

 The  motion  was  adopted.

 4.28  P.M.
 The  Lok  Sabha  then  adjourned  till  Half
 Past  Ten  of  the  Clock  on  Monday,  the

 5th  March,  ‘1956.
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